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LEGISLATIVE ASSEMBLY.
Wednesday, 16th March, 1927.

The Assembly met in the Assembly Chamber of the Council House,
at. Illeven of the Clock, Mr. President in the Chair.
" QUESTIONS AND ANSWERS.

DerressioN 18 THi Coar. Trape 1N Binar axp ORrissa.

967. *Mr. Siddheswar Sinha: (1) Are Government aware of the serious

T iBﬂ.?
in the Jharia
ERRATUM Government
ies in the
In L. A. Debates, Vol. IX No. 34, p. 2081, panies in
para, 2, line 1, for"“ Lals Lsjpat Rai” read mrs?' ‘
** Diwan Chaman Lall . rmative, will

:h companies

... -—-J have taken
“or'intend to take to give relief to and to protect the coal trade?

The Honourable Sir Charles Innes: (a)--(d) 1 wm sorry that the in-
formation at my disposal does not enable ma to go into as much detail
as the Honourable Member desires, but if the Honourable Member wants
fully to study the position of the Indian coal trade, 1 recommend him to
read the report of the Indian Coal Committee, the report of the Tariff Board
on Coal and the pamphlet entitled ‘‘Indian Coal Statistics, 1925,”" which
was published as a supplement to the Indian Trade Journal of December
23, 1926, and which will be found in the Library. 1 am aware, of course,
that the Tndian coal trade complains of depression not only in Bihar and
Orissa and elsewhere, and that a certain number of collicries have closed
down. But the output of the Jharia field, the most important field in
Bihar and Orissa, remained more or less constant in 1923, 1924 and 1925,
nor have T any reason to believe that there was any serious decrease in
1926. In 1923 the output was 10,346,000 tons. In 1925 it was 10,677,000
tons. ‘
(¢} The two reports referred to ahove indicate that the position of the
coal trade has been constantly under review. The 1ost important mea-
sures taken on these reports have been the establishment of the Coal
Grading Board, the grant of an increased rebate on graded export coal
and the reduction of long distance railway freights on coal.

Mznmonriar or Mr. S, H. Corvse'l, LAoTE Derury MAGISTRATE OF
, * , BrNoAL. '
968. *Lieut.-Oolonel H. A, J. Gidney: (a) Will the Honourable Mem-
ber be pleased to state whether he received a memorial from Mr. 8. H.
(2329 ) b A
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' LEGISLATIVE ASSEMBLY.
Wednesday, 16th March, 1927.

The Assembly met in the Assembly Chamber of the Council House,
at Eleven of the Clock, Mr. President in the Chair.

n QUESTIONS AND ANSWERS.

DerressioN IN *Hn CoaL Trape 1N BiHar aXD ORissa.

967. *Mr. Siddheswar Sinha: (¢) Are Government aware of the serious
depression of the coal trade in the province of Bihar and Orissa?

" (b) Is it & fact that some coal companies have been closed in the Jharia
coalfields on account of such depression? If so, will the Government
be pleased to state their number?

(o) Is it n fact that the output of many cther coal companies in the
same coalfield has considerably decreased in the last three years?

(@) If the reply to the aforesaid question be in the affirmative, will
Government be pleased to give a statement of the output of such companieg
for the last three years?

(e) Will Government be pleased to state what action they have taken
or intend to take to give relief to and to protect the coal trade?

The Honourable 8ir Charles Innes: (a)—(d) I am sorry that the in-
formation at my disposal does not enable ma to go into as much detail
as the Honourablo Member desires, but if the Honourable Member wants
fully to study the position of the Indian coal trade, 1 recommend him to
read the report of the Indian Coal Committee, the report of the Tariff Board
on Coal and the pamphlet entitled ‘‘Indian Coal Statistics, 1925, which
was published as a supplement to the Indian Trade Journal of December
28, 1926, and which will be found in the Library. I am aware, of course,
that the Indian coal trade complains of depression not only in Bihar and
Orissa and elsewhere, and that & certain number of collieries have closed
down. But the output of the Jharia field, the most important field in
Bi}:mr and Orissa, remained more or less constant in 1928, 1924 and 1925,
nor have I any reason to believe that there was any serious decrease in
}gff., In 1923 the output was 10,846,000 tons. In 1925 it was 10,677,000

(¢) The two reports referred to above indicate that the position of the
coal trade has been constantly under review. The most important mea-
sures taken on these reports have been the establishment of the Coal
Grading Board, the grant of an increased rebate on graded export coal
and the reduction of long distance railway freights on coal.

Mzuoriart or Mr. S. H. Couvserl, Late Derury MagisTRATE O
. ° . BrNaaAL. ’ '

968. *Lieut.-Cclonel H. A, J. Gidney: () Will the Honourable Mem-
ber be pleased to state whether he received a memorial from Mr. 8. H.

. L]

(2329 ) ' A



2330 . LEGISLATIVE ASSEMBLY. (16Ta Mar. 1927,

‘Oounsell, late Deputy Magistrate of Bengal, addressed to the Secretary
-of Htate for India,  and, if so, whather it is a fact that his mémorial has
‘been withheld ? * .

(b) If the answer to part (a) is in the affirmative, will Government
Please atate whether Rule XXIX of the Rules published in the Notification
by the Government of India Home Department No. F..472, dated the
21st June, 1924, entitles Mr. Counsell to .claim that his memorial be sent
on to the Secrotary of State for India and not withheld?

(c) If the answer is in the affirmative, do Government propose to fo;-
ward Mr. Counsell's memorial to the Secretary of State for India for any
action he may consider necessary ? .

Mr. J. M. Dunnett: (q) The answer is in the affirmative.
{(b) Rule XXIX does not apply.
qc) The question does not arise. .

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member please
tell me whether he has received a subsequent letter from me about four
days ago admitting & misquotation of authority for action and asking for
a substitution? I sent it about four days ago and:I thought he might
have regecived it.

Mr. J. M. Dunnett: I regret that 1 have not seen any correspondence
of that nature.

[ 4

For¥eITURE OoF THE GrareiTY of BaBy SwrENDRaA Nate Dutr, HEap
Pay CLERE, JAMALPUR, DISCHARGED FROM SERVICE FOR
Srack SUPERVISION.

09069. *Lieut.-Colonel H. A. J. Gidney: 1. In connection with ecertain
deficiencies traced in the accounts of Assistant Pay Clerks N. N. Bose and
H. C. Bannerjee of the East Indian Railway, Jamelpur, on the 15th Nov-
ember, 1923, will Government be pleased to state the reasons for forfeiting
the gratuity of Babu Surendra Nath Dutt, the Head Pay Clerk of that
station who, as a result of the investigation following the discovery of the
delnlention, was discharged from service for slack supervision?

2. Are Government aware that in a previous case which oecurred, vis.,
Babu Hari Sadhan Mukerjee, the then Head P’ay Clerk, Jamalpur, on =
similar defalcation being detected in the accounts of Assistant Pay Clerk
Narain Chandra Ganguli, was permitted to continue in the service and
eventually retire recciving his gratuity in full?

3. Are Government also aware that in another case of defaleation of
accounts of Assistant Pay Clerks, the Head Pay Clerk, Babu Binod
Goswami, was permjtted to retire from scrvice with his gratuity?

4. If the answer to questions 2 and 8 sre in the affirmative, will Gov-
ernment be pleased to state, why in the case of Babu Surendra Nath Dptt,
a novel method of procedure was resorted to?

5. Do Government propose to look into the case of Babu Surendra
Nath Duit? . R '

Mr. A.cA, L, Parsons: I have np information sbout the facts’ alleged.
No appesl has been received from the man referred to in Part I of the -
question.’

2 '



QUESTIONS AND ANSWERS. 2881

. Lieut.-Oclonel H. A. J. Gidney: Will the Honourable Member make
venquiries into this matter?

Mr. A. A. fa Parsons: No. The man had his right of appeal. '

Sir Bari Singh Gour: May I put Quest'on No. 970 on behalf of Sardar
‘Gulab Singh? . .

Nawab Sir Sahibzada Abdul Qaiyum: On a point of order, Sir. Has
the Honourable Member got Sardar Gulab Singh’s permission?

Some Honourable Members: Under the rules it is not necessary.
Mr. President: S'r Hari Singh Gour. \
8ir Hari S8ingh Gour: Question No. 970.

Visirons’ Roous 18 tH: Counc't. Hovsg, Nrw Deunt, AND THE AsseMBLY
. . CHAMBER, SIMLa,

970. Sir Hari Singh @our (on behalf of Sardar Gulab 8ingh): (a) Ts it
a fuct that waiting rooms for visitors have been provided in almost all the
Departments in the New Sccretar'at at New Delhi?

(b) If so, why has the New Parliamentary building not been provided
with such visitors' rooms for the respective Chambers to avoid inconvenience
to the visitors desiring to see the Members of the different Houses?

(c) Has any room been set apart for such a purpose in the Assembly
Chamber in Simla? If nol, when do the Government propose to do so?

Mr. L. Graham: (a) Yes.

(b) Room No. 88 in the Council House has been reserved as the room
where Members of both Houses can receive visitors. As the furniture
and fittings for this room are not yet ready, sofas have been placed all
round the octagonal halls on either side of both Chambers for the use of
visitors as a temporary measure.

(¢) There is no room available in the Assembly Chamber at Simla
which could be allotted as a room for visitors waiting to see Members,
but chairs are placed near the Notice Office for their convenience.

Sir Harl Singh @Gour: May I enquire if the Government propose to
appoint a small Committee of the non-official and official Members of this
House with a view to examine the accommodation which is necessary
here in Delhi in order fo ensure the further convenience of Members both
in the Chamber and the waiting rooms? '

Mr. K. Ahmed: In view of the fact, Sir, that you, JMr. President, are
the sole proprietor of this bu'lding (Laughter), the matter is in your hands
and npt one for the Government to answer.

Mr. L. Graham: I find myself for once in full agreement with my Hon-
-ourable friend, Mr. Kabeerud-Din Ahmed. )

[l ] L]
Lieut.-Golonel H. A. J. Gldney: In view of the narrow escape of His
‘Excellency the Commander-in-Chief in this House yesterday from a

A2
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2322 « LEGISLATIVE ASSEMBLY. [16ta Mar. 1927.

falling brick, will the Honourable Member kindly tell us when he pro-
poses to repair the roof of this House? I would also draw his immediate
attenfion to another loose brick at a dangerous angle just “above the seat
of the Leader of the'Swarnjist Party. .

Mr. L. Graham: Does the Honourable Member suggest that it is my
duty? '

Lieut.-Oolonel H. A. J. Gidney: Yes, I believe it ‘is‘
Mr. L. Graham: ] differ from the Honourable Member.

Mr. Pregident: I think I should suggest to the Homourable Bir
Bhupendra Nath’Mitrs to reply to that question.

The Honourable Sir Bhupendra Nath Mitra: I have alrealy arranged
that the roof of this Chamber should be examined by the expert Engineers:
to-morrow and the day after, taking advantage of the holidays.

Lieut.-Colonel H. A. J. Gidney: May I point out the dangerous con-
dition of the roof in other parts of the Chamber (pointing to the portion
of the roof just above the Swarajist Benches.) (Laughter.)

8ir Hari Singh Gour: May I enquire whether the experts who will
examine this building have anything to do with the experts who built it?

The Honourable Sir Bhupendra Nath Mitra: The expert who will exa-
mine this building is the Chief Engineer. He did not personally take
any part in the construction of the building.

Sir Harl Singh Gour: Was he not supervising the construction of the
building ?
The Honourable S8ir Bhupendra Nath Mitra: The Chief Engineer does

exercise a certain amount of supervision over all the engineers who are
engaged in construction work.

Mr. B. Das: Is the Honourable Member aware that there is faulty
construction in every part of this building? If the Honourable Member
will kindly walk round the corridors of the first floor and the second floor,
he will find several cracks, especially lateral cracks, along the arched roofs.

The Honourable 8ir Bhupendra Nath Mitra: That is a question of
opinion. (Laughter.) I have already asked my Honourable friend, who is
an engineer himself, to come and meet me to-morrow when I shall go, into
the whole thing with my Chief Engineer.

8ir Harl 8ingh Gour: Ts the dropping of bricks also a matter of opinion?
(Laughter).

The Honourabk Sir Bhupendra Nath Mitrd: I was replying to a speci-
fic question put by my Honourable friend, Mr, Das, which had nothing
to do with the dropping of bricks. .

Mr. Ram Narayan Singh: Do the Government propose to take steps
against the contractor and the engineers in charge of this building?

The Monourable Sir Bhupendra Nath Mitra: I did not catch what the.
Honpurable Member said.

¢ ¢
'



.QUESTIONS AND ANSWERS. 2333

»

"Mr, Ram Narayan Bingh: Do the Governments propose to take any
:ateps aganst the comtraclor and the officers in charge of the construction
-of this building?

The Honourable Sir Bhupendra Nath Mitra: That stagp has nolf yet
sbeen reached. First of all, we have to hold an examination and an enquiry
.a8 to how this damage occurred.

Lala Lajpat Ral: Then it will go to the Secretary of State!

Sir Harl 8ingh Gour: May I ask if that stage will be reached if a more
-gerious ‘mishap happens jn this House?

The Honourable 8ir Bhupendra Nath Mitra: That does not follow out
-of my answer to the previous question.

Mr. H. G, Cocke: May I ask the Honourabe Member whether his
attention has been called to the incessant banging of doors in this build-
ing and whether this banging has anything to do with the loosening of
the tiles? - (Laughter.)

The Honourahle Sir Bhupendra Nath Mitra: Not being an engineer
myself, I cannot give a definite reply to my Honourable friend’s question.

Mr. K, V. Rangaswami Ayyangar: Is it a fact that on account of ex-
cessive sound in the House the sound-absorbing tiles fall down? (Laugh-

ter).

The Honourable Sir Bhupendra Nath Mitra: That may be so, but not
be'ng an expert, again I cannot give a definite reply to my Honourable
friend’s question. If the implication is that that tile fell down owing to
too much noise in this House during the past few days, well, that may
be so, but I do not know.

Mr. President: With regard to o supplementary question by Sir Hari
8'ngh Gour on the subjeet of sccommodation and convenience for Honour-
shle Members in Delhi, I would suggest to the Leaders of Parties to meeb
me in my room in order to discuss the question of the uppointment of a
House Committee for the purpose.

Serar<TE EsTapLi<EMENT FOR THE LEGISLATIVE ASSEMBLY.

L ]

971. *8ir Harl 8ingh Gour (on behalf of Sardar Gulab Singh): When
do Government intend to create a separate establishment for the office of
‘the President of the Legislutive Assembly, and how much extra expendi-
‘ture would it involve?

Mr. L. Graham: Government are not contemplating® the early creation
-of a separate establishment for the Legislative Assembly. I am not in a
positibn to estimate the amount of extra expenditure involved, as this
‘would depend in part on the extent and method of the separation of the
Assembly staff from the staff of the Legislative Department.

Sir Hapi Singl? Gour: Is the Honourable Member aware that this ques-
‘tion has been agitating the Members of this House ever since fhe
Assembly ?

Mr, L. Graham: T 'may remind the Honourable Membez, that he might

have put down a cut in fhe grant but he did not do so. *
. ’



2334 LEGISLATIVE ASSEMBLY. [16TE Mar. 1027.

8ir Hari Singh Gbur: That is not an answer to my question. I want

" an answer to my question. Is it not a fact that Members of this House

have bcen agitating for a separate establishment ever since the first
Assembly? .

Mr. L. Graham: I think, Sir, my” snswer indicates the feelings of
Members of this House. If they did not put down a cut, I presume they
are not deeply anxious about if. '

8ir Hari Singh Gour: My question has not been answered. I repeat
it once more. Is it or is it not a fact that ever since the creation of
the Indian Legislative Assembly Members have been asking for a sepa-
' rate establishment and the Legislative Department have given assur-
ances that the matter would be considered but that there were financial
considerations which stood in the way in 1921, 1922 and 1928, which pre-
&anbed? Government from giving effect to the suggestions made by the

ouse

Mr. L. Graham: The Honourable Member knows the answer better
than I do. He has been in the House all the time and I have not.

8ir Harl Singh Gour: May I ask the Honourable Member whether he
will reconsider the snggestion made on this side of the House that the
Legislative Assembly must have an office of its own?

Mr. L. Graham: That has been considered and will be considered.

Mr. President: I may inform the Honourable Member that this is
not & question with which I should remain unconcerned. As President
of the Assembly I feel it more keenly than any other Member of this
House that the matter should be settled as early as possible. The ques-
tion is under my consideration for some time past and whatever may ulti-
mately be the decision of the Government in the matter, I have decided
to prepare and submit a scheme to them for the separation of the office
of the Assembly from the Department. It is only a question of time,

ORpER OF THE PoStMasTFR-GENERAT, PUNJAB +ND Now u-Wesr
FrontIER PROVINCE, REGARDING THE FILLING OF Al
Fueronk VaAoaNOI¥S BY MUHAMMADANS,

972. *Sir Harl 8ingh Gour (on behalf of Sardar Gulab Singh): (a) With
. reference to the answer to starred question No. 518, dated the 18th Feb-
ruary, 1927, will Government please state if it is a fact that the Post-
master-General, Punjab and North-West Frontier Province, some time
ago issued a gencral order to all the officers under him and for his own office
that all future vacancies should go to Muhammadans only? If so, will
they place a coply of that order on the table?

(b) Was due regard given for Sikh representation in that order? If not,
why not? '

o) If so, to show that due regard was given will Government pleare
state how manv vacancies in his office and the Deputv Postmaster-General,
Railway Mail Service," Ambala. since 1924 (April) occurred and how many
of them were given to Sikhs and how many to Muhammadans? '

. (d) Do Government propnse to increase the regruitment of Sikhs in ull
" Yoture vacandiesg int all the Post Offices and other offices under the Post
master-Genegal, Punjab? ' '
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The Honourable Sir Bhupendra Nath Mitra: (a) The reply is in the

negative. .
- -

(b) and (c). Do not arise.

(d) There are no restrictions of any kind on the recruitment of Sikhs
for the postal service under the Postmaster-General, Punjab and N. W, F.
In this connection the Honournble Member's attention is invited to the
JResolution moved by Mr. K. N. Nayar and adopted by the Legislative
Assembly on the 10th March 1928 regarding recruitment. for the services
under the Central Government.

-

-
SupPLY TO THE SECRETARY OF STATE OF A REPORT 0F THE PROCEEDINGS
oF THE CoNrERreNce oF THE Provincian Minigrers of Excisk, ’
HELO AT SiMLA,

973, *Ehan Bahadur Sarfaraz Hussain Khan: With reference to
‘Earl Winterton's reply in the House of Commons in November, 1926, to
Colonel Day, that the Becretary of State had not received the report of
the Proceedings of the Conference of the Ministers of Excise from the
various provinces held at Simla, will Government please state:

(a) if they have sent the report of the Proceedings referred to above
to the Secretary of Btate?

(b) if they have come to any decision as to the measures to be adopt.
ed for the reduction of the opium eonsumption in India? If so,
what?

(c) if they have not yet decided on the question, when do they pro-
pose to do 80, and what are the difficulties in its way?

The Honourable 8ir Basll Blackett: (a) Yes. .
(b) and (¢). The Honourable Member's attention is invited to the
Government’s Resolution No. 4, dated the 17th June .1926, which con-
tains a cbmplete statement of their internal policy in regard to Opium.
I would remind the Honourable Member that®matters relating to the con-.
sumption of opium in the Provinces are a provincial and transferred sub-

ject.

ARTICLE IN THE SEARCHLIGHT oF Drcemser 19, 1026, nrapep
“Por1-T+x ox Sonerorr Bripae .

974, *Khan Bahadur Sarfaraz Hussain Khan: With reference to
an article by Mr, Gaya Prasad Singh, M.L.A., appearing in the Search-
light’s issue of December 19th, 1926, under the heading ‘‘Poll Tax on
Sonepur Bridge', will Government please state how the matter referred
to in the said article stands at present? . -

Mr. A. A. L. Parsons: The Government have not seen the article re-

terred to.

ARTICLE IN TUE FORWARD oF DrceMBER 23rD, 1926, READED
“Mn. Sakratwata AND Inpra Orrice”.
:

9'55. *Khan Bahadur Sarfaraz Hussain Khan: («) With reference to
an article published in the Forward's issue of December 28td, under the
heading ‘‘Mr. Saklatwala and India Office”’, will Government be pleased to

state if the matters reported are partially or whelly, true?
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o l(b; Hag the matter been referred to them and have they,given sny
Teplyr |

(c) If they have given's reply would they please place it on the table
for the information of the House?

Mr, J. M, Dunnett: Government have seen the article referred to. The

Government of India are not aware whether the article correctly repro-
duces Mr. Saklatwala’s communications.

Sepanatioxn or Jupicrarn axn Exrscurive FuNcTIoNs.

976. *Ehan Bahadur Sarfaraxs Hussain Khan: Have Government recdived
any proposal from any Local Government with regard to the separation of

Yudicial and the executive functions, and if so, what action have they taken
thercon ? '

Mr. J. M. Dunnett: Proporals have been received from the (Governmentsg
of Madras, Bengal, the United Provinces and Bihar and Orissa, which are
being exmmnined by the Government of India.

ABouimion oF THE Exigrine EXEMPTION OF AGRICULTURAL INCOME FROM
LiABILITY 10 INCOME-TAX.

077, *Khan Bahadur Sarfarazx Hussain Khan: (a) Will Government
please state whether the question of abolishing the existing exemption of
agricultural income from liability to income-tax is under consideration, or
finally abandoned?

(b) Have Government made any estimate as to what wonld be the
probable incrcase in each province if the exemption is abolished?

The Honourable Bir Basil Blackett: (¢) The Government are not con-
sidering this subject at present.

(b) The snswer is in the negative.

L Y
»
TraiNING or INDIaANS a8 WIRELESS OrERATORS.

978. *Khan Bahadur Sarfaraz Hussaln Ehan: Will Government
please state what progress has been made as regards the preparation of a
scheme for the training of Indians as wireless operators?

The Honourable 8ir Bhupendra Nath Mitra: The Honourable Member
is referred to the information given to the House on the 4th March, 1927,
in reply to part (c¢) of starred question No. 719. Future recruitment of
operators for wireless is now receiving my personal attention. :

Lerrkw 18 tae FOrw ARD ov vHy 28™H DroemBer, 1926, HrapxD
“ PassENGER Ir1-TREATED .

L
979. *Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if their attention has been drawn to a letter published in the
issue of the Forward, dated the 26th December, 1926, under the heading
‘“ Passenger Ill-Treated''? « ¢

(b) Are the facts stated therein true? _
(c) If so, what action has been taken against the ticket collectors
referred to therein? y
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Mr. A. AsL, Parsons: (a) Yes.

- (b) and (c). Government have no information. The matter has
apparenfly been reported to the police.

Caxteexr ServicE vor Brrrisa Troors i IND1a, .

980. *Khan Bahadur Sarfarax Hussaln Khan: (a) Will Government
be pleased to state if they have come to any decision as a result of their
recent inquiry on the condition of the Canteen Service for British troops
in India?

(b).Do they propose to accept the proposals of the All-India Army
‘Contractors’ Association made in this connection?

Mr. @. M. Young: (¢) and (b). The decision of Government was
announced ip a press communiqué. which was published on the 8rd Feb-
ruary. I will supply the Honourable Member with a copy.

¢ Numser oF MEErNINGS oF THE STaNDING ADVisonY COMMU'TEE ATTACHED
10 THE CoMMERCE DEPARTMENT 1IN 192D anp 1920.

981. *Khan Bahadur Sarfaraz Hussaln Khan: (a) Will Government
be pleased to state if it is a fact that not a single meeting of the Advisory
Committee of the Department of Commerce was held in the years 1925 and
1926? ' :

(b) If the answer to part (a) be in the affirmative, will they please state
the reasons and if the reply be in the negative, will they please state the
number of such meetings?

(c) Were any cases submitted to the said Committee? If so, what
and how many?

The Honourable Sir Oharles Innes: (a) Yes.

(b) As regards 1925, I refer the Honourable Member to the reply given
to the Honourable Mr. Manmohandas Ramji in the Council of State on
the 24th August, 1926. In 1926, the gentlemen nominated to be mem-
bers did not all intimate their willingness to serve until two days before
the end of the concluding Session of the last Legislative Assembly, and on
ite dissolution the punel for the Standing Committee elected by it auto-
matically ceased to exist.

+(c) Does not arise.

GoverxueNt House, New DELHL,

082, *Khan Bahadur Sarfaraz Hussaln Khan: (a) Will Government
please state by what time the Government House in New Delhi is-
expected to be completed, and when His Excellenty the Viceroy will

' moye into it?

(b) How will the present Viceregal Lodge in Delhi be utilised when
His Excellency the Viceroy removes to the Government House in New
Delhi?

(c) What ufle is being, made of the old Beczetariat, and what will be
its immediate future? .

The Honourable Sir Bhupendra Nath Mitra: (a) The winter of 1929-80.

(b) No decision hias yet been arrived at. . s
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(¢) To accommodate the offices of Army Headquarters, Afcountant Gen-
eral, Posts and Telegraphs, Deputy Accountgnt General, Posts and Tele-
graphs. Commissioner, Northern India Salt Revenue, and other offices. The
present arrangements are likely to continue for at least another year.

Sir Harl Singh Gour: With reference to the answer to part (c), will the
Honourable Member consider the advisability of moving this Assembly
back into the old Delhi Chamber, which is far more comfortable than the
present building? '

(Certain other Members: ‘“No. No.").

The Honourable 8ir Bhupendra Nath Mitra: The remarks which have

already fallen from other Membhers of the House show that there is no
unanimity on the subject. '

Crnrnar, Has CoMvITTER.

983. *Khan Bahadur Sarfarax Hussain Khan: (a) Is it a fact thtat a
Haj Committee was established under the presidency of Dr. Mian Sir
Mohammad Shafi, the then Member of the Education Department of the
* Government of India?

(b) If so, is it still in existence, and if so, will the Government be pleased
to state the number of its members with names, and the amount at the
credit of the Committee at present?

Mr. J. W. Bhore: (a) Yes.

(b) No.

Expeexorrcre oN TRk DesratcH or INpian Troors’'To CHINA.

084, *Mr. Ohaman Lall: (a) Has the attention of Government been
drawn to the answer given in the House of Commons recently by Mr.
Churchill to a question by Mr. Lansbury regarding the cost of sending
Indian troops to China?

(b) Are Government aware that, contrary to statements made on the
floor of this House, Mr. Churchill maintains that the question as to whe-
ther the cost is to be debited to Imperial revenues is being discussed with
the Indian Government?

Mr. G. M. Young: (a) Government have secn Reuter’s message on the
gubject. .

(b) No, Sir, Mr. Churchill is reported as having said that the question
had not been discussed with the Government of India. That is still the
case. His Majesty's Government have not raised the question with the
Government of India. I am sorry to be able at the moment only to give
negative information on the subject; but I shall have positive information in
a very few days. ‘

Mr, President: When the Session is over?
Mr. G. M. Young: No, Sir, before the Session is over. If my Honour-

able friend will then put a question, and if you, Sir, will allow it," I shall
be preparedto accept sHort notice. . .

Sir Hari Singh Gour: Will the Honourable Member be pleased to lay a
statement or mske s statement to the House withowt being questioned on
the subject as Boon ds information is received.

L]
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»
Mr. G. M. Young: Tt is immaterial to me, and I should have thought
that it would be immaterial to the House whether I make a statement in
reply to a question, or without a question.

Mr. OChaman Lall: May I ask what information he is  ®xpecting?

May I make myself quite clear? Will the Honourable Member tell me

. whether the reply given on the floor of this House was correct or in-
correct ?

Mr. G. M. Young: That seems to me to be two questions. As I have
already said, I can only give nezative information at present, but I shnll

be able to give positive information in a few days.
»

+ MOTION FOR THE ELECTION OF THE STANDING FINANCE
COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): I move:

“ That this Assembly do proceed to the election, for the financial year 1827-28, in
such method as may be aprroved by the Honourable the President, of a Standing' Finance
Committee of the Assembly not exceeding-fourteen in number to which shall be added
a Member of the Assembly to he nominated by the Governer General. The Member so
nominated shall be Chairman of the Committee."

The motion was adopted.

Mr. President: I may inform the Assembly that for the purposes of
election to the Standing Finance Comnmitiee the Assembly office will be
open to receive nominations up to 12 noon on Saturday, the 19th March,
and the election, if necessary, will take place in this Chumber in accord-
ance with the principle of proportional representation by means of the
single transferable vote on Wednesday, the 28rd March.

THE CURRENCY BILL—conid.

Mr. President: The House will now resume further consideration of
clause 2 of the Currency Bill: The question is:

* That clause 2 do stand part of the Bill.”

Mr, Vidya Sagar Pandya (Madras: Indian Commerce): Sir, I rise to
support the mation of my friend the Hnnournb]e Mr. Kelkar, Sir, in this
land of plague and cholera a new epidemic .

Mr. President: Order, order. Does the Honourable Member support the
motion of Mr. Kelkur or does he wish to move his own?

Mr. Vidya Sagar l’lndya.: Well, Sir, in a, way.

Mr. President: That is no reply. The House must knew exactly whe-
“ther the HonoumMe Member proposes to move his amendment or will con-
tent himself by’ supporting the amepdment of Mr Felkar. If he wants to

move his amendmept he must say so.
L]
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 Mr, Vidya Sagar Pandya: Then, Sir, I will move my smendment. I
beg to move, Bir: * © e

‘ That after clanse 1 of the Bill the following new clause be inserted and the
subsequent clauses be renumbered accordingly :—

‘2. (1)*In the Indian Coinage Act, 1906, after section 3 the following new sectiom
be inserted and the subsequent secticns be renumbered accordingly.

Gold Coinage.

‘4. (I) The following gold coins shall be coined at the Mint for issue under the
authority of the Governor General in Council, namely :

(a) a gold mohur to be called the * Biroar Mohur *. '
(&) & half-mohur." )
L) .

(2) The standard weight of * Bircar Mohura ' shall be 12327447 grains troy and its
standard fineness shall be as follows, namely, eleven-twelfths or 113-0016 grains of
fine gold and one-twelfth or 10-27317 grains of alloy.

(3) The other gold coina shall be of proportionate weight of the same fineness :

Provided that in the making of gold coins, a remedy shall be allowed of an amount
not exceeding the following, namely :

Remedy Remedy
in in
woight. fineneas,

Sirear Mchur Five- Two-
thousandths, thousandths,

Hall Mohur

Dimensionsg and Designs,

{4) The Governor General in Council may, by notification in the Gazette of India,—
(u) direct the coining and issuing of all coins referred to in this section, and
() determine the dimensions of, and design for, such gold coins.

(6) Provisions regarding Diminished, Defaced and Counterfeit Coins referred to and
contained in any of the sections numbers 16, 17, 18, 19 and 20 supplemental pro-
visions referred to or contained in any of the sections 21, 22 and 23 for the silver or
_nickel coins shall apply in the same way to the Sircar Gold Mohurs and to the same
extent as applicable to the coins referred to in those several and respective sections.

(6) Any person who tenders at any time to the Governor General in Council, at the
office of the Master of the Mint or at tlie Imperial Bank of India at their Head Offices
at Madras, Bombay and Calcutta or at any other place notified in this behalf by the
Governor General in Council in the Gazette of India, fine gold and pays seigniorage

to cover minting charges, according to a scale to be notified in the Government Gazette,
shall be entitled to receive :

Bi Mohurs or half-Mohurs proportionate to the gold tendered at the rate of
Hresr 113-0016 graine of fine gold per Mohur and at the rate of 56°5008 grains
of fine gold per half-Mohur respectively.

-(7) The Sircar Mohur and half-Mohur shall be a full legal tender in payment or on
.- pecoount : .
Provided that the ooin—
(2) bas not lost in weight so as to be more than ‘05 per cent. below standard*
weight, and
(#) has not been defaced.

The silver rupee specified ir{ section 4 shall be a legal tender in payment or on
. ““(g}m for any mpnot I;modin‘;‘one hundred rupees at the rate of (one-fiftecnth) of
_ &:8ircar Mohur : ,
. Provided that the asbove (r‘oviaiom shall not come into operation until such date
. as the Governor General in Council may direct in this behalf:

Provided also that sdch daté shall not be later than lst July, 1035,

|}

.
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8) Notwithstanding anything_contained in section 12 in the Indian Coinage Act,
1903, the Governor General in Council may, by notification in the Gazette of India,
call in with effect from such date as may be specified in the notification, any ailver
ooin of whatever date or denomination referred to in c,un_v of the sections 12 or sub-
sections (a) and (b) of section 15 (I) of the Indian Coinnge Act, 1906, including the

and half-rupee referred to in sub-section (I) of section 12, and on and from the-
date so specified such coin shall cease to be a legal tender suve at a Government currency
office : '

Provided that such date shall not be later than lst July, 1835 :

Provided also that such coin shall continue to be a legal tender also at Government -
treasuries until the expiring of such further period, not less than 24 months, as the
‘Governor General in Council may: fix by the notification '.”

8ir, in this land of plague and cholera

‘The Honourable Sir Basll Blackett (Finance Member): On a point of
order, Sir. I desira to draw attention to two points in the wmendmert
moved by the Honourable Member. The first is that in sub-section (2) (ab
the top of page 8 of the printed list), the total amount of fine gold plus
the grains of alloy amounts to more than the total of the grains troy of the
*whole coin. I wish to know whether that is strictly in order. He will
find that if the two are added together the alloy will make the coin larger
than it is allowed to be by the rest of the clause. The second point is
that it is proposed that the silver rupee shall be legal tender at the rate of
one-fifteenth of the Sircar Mohur. That, Bir, I think is not in order in view
of the decision that has been taken in clause 4 as regards the ratio.

Mr. President: With regard to the first point raised by the Honourable
the Finance Member, all that I can say is that according to him the amend-
ment is absurd. It is therefore not a point of order. It is for the Honour-
able Member to consider whether he should not make the necessary altera-
tion in the amendment to meet the objection. With regard to the second
point, the Honourable Member must substitute ‘‘three-fortieths’’ for ‘‘one-
fifteenth’’ in his amendment.

Mr, Vidya Sagar Pandya: I accept that.
Mr. Pregldent: But what are the alterations?

Mr. Vidya Sagar Pandya: If I have made a mistake in the number of
grains of alloy I will have the same amount of grains as there are in the
sovereign.

Mr. President: But this must be done. The Honourable Member may,
+ however, go on subject to correction later.

Mr, Vidya Sagar Pandya: Bir, the present Bill is the result of the last
Royal Commission on Indian Exchange and Currency, though it is mis-
named the Royal Commission on Indian Currency and Finance, for we
know that under the terms of reference the Royal Commission was not
asked to touch ‘‘finanee’’. The object of the Bill under consideration is to
give effect to certain recommendations which relate to the immediate stabi-
lisation of the rupee in relation to gold and to the interim measures re-
quired during the transition period pending the bringing into operation of
the proposals for the transfer of the control of the Indian note issue and
othep operafions performed, at present, by the Secretary of State and the
Government of India to another ‘‘East India Company'’ called the ‘*Reserve
Bank of India'’ under the major proprietorship and full partnership of the
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Imperial Bank of India. One of the Honourable Members in the discus-
sion on this Bill congratulated the House that for the first time th® octopus
of the Becretary of State i8 going to release its hpld on the finances and
ourrency of this country, and us that matter will be dealt with in another
Bill, I do uot propose to dwell upon the subject of the Reserve Bank of
JIndia. The Commission in their Report, in paragraph 167, emphasise
strongly that their recommendations in the Report should be regarded as s
.comprehensive whole and that ‘‘modifications of any of their integral parts

involved dunger of destroying their balance and so preventing the efficient -

and smooth working of the whole.’’ 1f that is so, the Government should
.have brought all the three Bills together before this Legislative Assembly.

Before I proceed with the Bill, I may say a word regarding the appoint-
ment of the Royal Commission, for we can get some of the most mischievous
proposals from such packed Royal Commissions only.

As has already been pointed out by the Honourable Pandit Madan
Mohan Malaviya and the Honourable Mr. Jinnah, the lndian public had
.condemned the Royal Commission on account of its very unsatisfactory
personnel. The question of constitution of the Commission was discussed
in this House. Numerous protests were made throughout the country, and
as the country’s wishes were not complied with, the Commission was even
boycotted on account of its very unsatisfactory composition. It was &
fully packed Commission. But I must eay that the Govérnment made
one mistake and deviated into sense and included Sir Purshotamdas Thakur-
das and found a Tartar in him. But for him some of the disclosures
now made in his masterly and valuable note of dissent would never have
come to light. Though the authorities may regret their choice and the Gov-
ernment of India may have been wurned to be more careful in selecting
Indian members for packed Commissions in future, India must con-
gratulate herself on having such a devoted, loyal, capable and
true son to champion her cause. Sir Purshotamdas Thakurdas’'s valuable
and masterly note will be ever green in the memory of his countrymen.
He has rendered yeoman service to India, and we can never sufficiently
thank him for it. But he should have laid equsa! stress on & Gold Standard
and a Gold Currency.

Before I proceed to consider the recommendations of the packed Com-
mission, 1 should say a word also about the evidences tendered before them.
I do not know on what principles they proceeded to take evidence—I do not
speak about the evidence having been taken in camera; no other Royal
Commission has sat in Purdah—and on what grounds t have rejected
‘half the evidence which is not even published. The onourable the
Finance Momber told us that it was on the ground of economy. But several
of the gentlemen whose evidence is not published have advocated a gold
standard with gold coinage and currency. The gentlemen who took the
trouble of submitting the statements were asked even to correct the proofs.
Now we are told that the evidence was not published on the ground wof
economy, and the economy consists in saving only the striking chargess
and cost of paper!

Let us analyse the lists of those whose ‘‘selected’’ statements have been
published and not published. Out of 70 witnesses whose evidence has been
published bv the Commission, no less than 20 were Professors of Econorhics,
and the eyidertce of an equal number of Professors is not published.
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The analysis of the list of those whose written statements have been
published and ;,who were orally examined is as under:

L]
‘Indians, Europeans.

" In Indin. Abroad.
L ]
Professors of Economics *.

. . 16 2 3

Barristers . . . A 2

Vakils . . . . . . 2 aes

Brokers . . . . . 3 1
Busine:s men . . . . . . 4 . 1
“Non-buxiness man (a Member of this Assewnbly) 1 e
Banke's . . . . 2 1 6
Experts . . . . . . . e . 2
Government officials . . . . . I b 3
+  Chambers and Public Bodies . . . ] b 3
Total . 38 14 18

— —

An analysis of the list of those whose evidence has not been published
43 as under:

European.  Indian.

Professors of Economics . . . . 1 18
YVakils . . . . . e 3
Brokers . . . . . . \ 1 1
Bankers . . . . . v . . 2 (]
State official . . . . 1
Chambers and Public Bodies . . . . 2 10
Miscellancous . . . . . . . 4 14

Total . 10 b3

The evidence taken was neither full nor on any representative or intelligent
basis. The few ‘* selected '’ European and American witnesses have been
given far too great an importance. The whole of lndia has only 91 Indian
witnesses out of which the evidence of 53 is not published. Southern India
went wholly unrepresented both on the Commission and consequently in
ilfe evidence, Owing to several unsatisfactory features both in the composi-
tion of the Commission and in the matter of selected evidence the packed
Roval Commission bas recommended what suite Kuropean interests best
and the solid demand of almost all the Indians for a full gold standard with
a gold currency and coinage and a free mint has been completely brushed
aside. The packed Commission has not gecided on the bulk of the evidence
tendered but as they thought would suit European vested interests. Not
only that, the practical scheme prepared by the Honourable the Finance
Member, Sir Basil Blackett, and the Finance Department, with their know-
ledge and experience of Indis, as contained in the Finsnce Member's
learned memortpnda, has been adversely criticised and rejected. We appre-
ciate the service of Sir Rasil Blackett to India in putting the fundamentsl
requirements of the currenoy system before this packed Commission. I am
enly sorry that he mede such a complete somerssult (Laughter) and gave
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up hie scheme. After penning such a valuable memorandum, he went
about the country to hoist up the Royal Commjssion’s Report and acted as
an official propagandist to support a so-called gold bullion standard. The
achieme is only a perpetuation of the sterling exchange standard in a worse
form.+ Under it, India would be committed to placing. its resources to
guarantec a gold currency eor bullion: to alien exploiters in the several
countries called the gold standard countries. . Though it is stated that they
are gold standard countries, practically, I do not think either Italy or
Frunce or Belgium or Spain are such, and it would practically amount to
only England and America. The hitherto unauthorised action of the Gov-
ernment in supplying gold remittances by Reverse Council Bills will be sanc-
tiunefl by the Legislature if this Bill is passed in the present form.

The heated and somewhat acrimonious controversy on tHe ratio question
has unfortunately tended to overshadow the main and important question of
the establishment of a gold standard with gold currency. The other mis-
chievous and even important recommendations and the interdependent pio-
posals of the Royal Commission have not received the proper attention of
the public. The controversy has degenecrated into a somewhat personal
duel between the Honourable the Finance Member on the left and Sir
Purshotamadas and his friends. The Msahabharat of the ratio has rnged
furiously in the Press and on the platform and in the numerous pamphlets.
The official Duryodhana had behind him only the European Chambers and
the official hierarchy while Sir Purshotamdas Thakurdas and 8ir Victor
Sessoon have behind them the bulk of the Indian Chambers and the Indian
community. The blind Dhritarastra of Whitehall in London easpoused the
cause of the official Duryodhana and blessed the scheme proposed by their
packed Commission and announced with indecent haste the acceptance as
a whole of tho recommendations, of course with the official slogan ‘‘ sub-
ject to such further conwideration of details as might prove necegsary '’, and
we know what it means.- And we:see actually how the proposal of the Com-
mission to gell gold or gold exchange is altered to mere sale of gold exchange.
The Viceroy pronounced his opinion in favour of 18d. to secure support,
and as it always happens the Government make up their mind in such
matters before consulting the Indian Legislature. The ratio battle was
fought at the sittings of this Assembly in this new building in the precinets
of Hastinapura. The official Duryodhana has won the battle. But I can-
not congratulate the Honourable the Finance Member on the kind of vietory
Le had. I must give the credit to Bir Purshotamdas that he has aroused’
the country from its deep slumber and made them think that monetary pro-
blems should receive their due attention. We know India is governed by
Fngland by its two important policies, the military and the fiscal policies.
It figscal and military reform is won we are not far from our goal in attain.
ing our self-assertion. It is unfortunate that the Government taking ad:
vantage of the duel over the ratio have not first brought up the question of
gold standard with a gold currency but introduced the Bill for fixing of the
ratio only. The Assembly should have been first asked to decide the isghe
whether the country wants -the gold bullion exchange standard
without any gold currency as recommended by the packed Commigsion
or they want a full and true gold standard with a geld unit coin
as a standard measure of value and currency. By introducing the Bill the
Government*are merely trving to retain and stabilise a ‘‘ bastard ** and
** false '’ gilver rupee. The scheme mesns guaranteeing the full value of
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the rupee in gold to the foreign remitters only, without any statutory obli-
gation on tle part of the Government to give the holder of the rupee in
India its gold waluc originglly promised when thé Gold Standard Reserve
was created. They go u step further and offer 1s. 6d. for a rupee which
they had issued for 1s. 4d., thus giving two pence more for every rupee to
those foreigners .only who wish to remit funds abroad and the Indfans at
home are cheated of their dues by not receiving its gold value, and whereas
they were hitherto getting Rs. 16 for a sovereign they will get only Rs. 134.

The Royal Commission was commanded by His Majesty the King
Emperor to consider the best interests of India as stated in the terms of
referencé. But they take into account mostly instead the requirements of
various Europeans and other countries. 1 would invite the attention of the
House to paragraph 87 of the Report. Requirements of other countries for
the purpose of their reconstruction are more important to this packed Com-
misgion. The modest and practical scheme of the Finance Department of
the Government of India for a gold standard and gpold curreney for India has
bten rejected by them. They are haunted by the too much exaggerated
fear that the absorption of gold in India will affect the supplies or credit
and rates of interest and gold prices throughout the world and also the

silver markets elsewhere and the reconstruction of Burope will be retarded.’

They are solicitous as to the value of the store of silver hoarded by the
masses of the Indian population but they do not feel any compunetion to
demonetise the sovereign and do not care about some hundreds of crores
worth of sovereigns in India. They consalted only the interested authorities
in England and New York who view the modest and practical scheme of
the Finance Department with alarm on the ground that the question of
credite would retard the progress of monetary reconstruction in Burope,
would upset their prices and would be fundamentally harmful to the rest of
the world and consequently to India.

The Bill embodies the recommendations of the Royal Commission of a
gold bullion standard without gold curremcy and without gold coin. The
Bil! proposes to demonetise the sovereign, a departure from the currency
system of the civilised countries of the world. The Bill improves upon the
recommendations of the Royal Commission; While the Royal Commission
recommends the sale of gold and gold exchange on gold standard countries,
the Bill amits the sale of gold, though the sale of gold was included in the
Bill presented in August,last. The Bill amounts to this that the Govern-
ment of India should buy gold and make a reservoir of gold in India to be
delivered in the form of gold exchange to the foreigners in the several
countries. The country does not want a fraudulent gold bullion standard
with a demonetised sovereign or any arrangement whereby only foreigners
get. the gold value for the rupee. From the evidence tendered before the
Royal Commission and from the successive demands made throughout the
country as expressed by Indian Chambers of Commepee and at the several
public meetings throughout India, India wanta a monometallic svatem with
gold as the standard of value in order to avoid the embarrassing fluctuations
in’ the rate of exchange with gold standard countries. The Mint should be
thrown open for the free ocoinage of gold. The rupee should no longer be
unlimited tender but only a token coin. The rupee should ultimately cease
to be standard of value in all internal transaotions. We must adopt the
recommendations of the*Fowler Committee made as early as 1808 in their
Roport: - This recommendation was accepted by the Secretary of State and
the Government of India-and. the effective establislinien{i of a gold standard
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based on & gold currency,became the recognised object of the Giovernment
of India and its advisers even according to therpacked Commission. But
the Government’s first attempt even to introduce gold in circulation was
made half-heartedly and the currency system was deliberately changed to
lines qiite different from those recommended by the Fowler Committee and
accepted by the Secretary of State and the Government of India. The
amendments placed before the House contain nothing new or revolutionary.
It is practically carrying into effect the scheme of the Honourable the
Finance Member for the introduction of & gold standard with gold coinage
and currency within a period of ten years. The various clauses suggested in
the amendments are to put that scheme for the approval of the House and
. 8doption and 1 hope the Finance Member will accept the amendments.
When we have a real gold standard as suggested on the lines of the amend-
ment we shall have one und the same standard with the other countries
wherefrom we import or to whom we export. There would be no question
of exchange fluctuations or adjustment of losses in the Budget due to two
different metallic currencies. We shall have the same gold standard as
obtains in England and other advanced countries. There will be no losses tc
merchants a& in the past due to wide and uncertain fluctuations. Sir Charles
Addis in London has said that the Report of the Commission is too theore-
tical and Sir Felix Schuster thinks a return to the gold 'bullion standard
such ae is suggested in the Report would be rather a retrograde step than
a step in advance. Let the House Jreject the Bill and establish an honest,
full gold standard with gold currency and coin, the only firm and stable
standard simed at in practice by all who are so keen to condemn its being
adepted for us.

Regarding the cost of introducing a gold standard in India the scheme
involves the possibility of a recurring cost of Rs. 165 lakhs a year during the
firet five years and Rs. 112 lakhs a year thereafter. As has bheen stated
bv Bir Basil Blackett ‘‘ these figures represent maxima. The assumptions
throughout have been deliberately made to err on the side of safety. The

. actual charges would be considerably less as there are various possible

methods of reducing the liabilities.’”’ This cost of securing a stable stand-
ard is nothing compsred with the loss of Rs. 80 to Rs. 40 crores incurred
recently and on one occasion only in maintaining unsuccessfully & bad
standard. The total loss to India owing to a silver standard and sterling
exchange will be appalling. A real gold standard will stand the stress of
war and will be of immense help to England. Tt is to the interests of even
England to have a standard in India which can be relied upon than having
s silver standard which is a source of danger. A cost of Re. 1 crore is
nothing compared to the military expenditure of Rs. 55 crores. We secure
monetary fortification and safety at a sum of Re. 1 crore only. I would
therefore earnestly rqquest the House to accept these amendments and
adopt the policy of a gold standard with gold coinage and currency and not
to wait till the other two Bills are presented next SBession. T hope the
‘Government will accept these modest proposals which the Finance Depart-
ment themselves had placed before the packed Commission. Let it not be
said of England that she found India of gold and left her of inconvertible
vaper only, . . .
Now, . 8jr, T will proceed to explain the difference between my
tmendment and the amendment of my friend the Honourable' Mr.
‘Kelkar, ‘T may say that the firet four clauses of My, Kelkar are practically
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‘the same as my clauses 1, 2, 8 and 6 and my other clauses are merel t'o
.complete whgt is suggested by Mr. Kelkar in his amendments and 1t is
.orly for that purpose that I have put those clauses,

The only radical difference which we have is that Mr. Kelkar still values
sovereigns in terms of rupees and treats them as additional coins in_clrcula-
ticn. | wish to tyeat the rupee finally us a subsidiary or token coineonly.

"The rupee should be valued as {%th or -—1;1 rd part of the gold Mohur or

sovereign. Prices and accounts shall have finally to be maintained in
Mohurs as in Pounds sterling in England and the rupee should be as a
fraction of gold coin just as a silver shilling is in England. Nobody values
the sovereign in tenns of shillings. We teach in schools that 20 shillings
make one sovereign, and not 1/20th sovereign makes a shilling. So also
Rs. 15 must make a Gold Mohur .o

Mr. President: Not Rs. 15.

My. Vidya Bagar Pandya: I beg your pardon, Sir, not Rs. 15, but
Rs? 134rd must make s gold sovereign. Mr. Kelkar has also pot pro-
vided for the demonetisation of the rupee. The silver rupee should cease
t0 be a coin of monetary unit in India and the gold Mohur should take
its place, and when the silver rupee becomes a token coin in due course
it should have only a restricted legal tender value. I therefore provide
in clause 8 that the silver rupee shull after 1985 be a legal tender up
to Iis. 50 only in payment or on account, and as we shall got need su
many rupees as at present, I provide for the withdrawal of rupees and
naturally the extra rupees in circulation will be withdrawn. e with-
drawal may be gradual. I do not ask that the full legal tender quality
-of the rupee or rupee notes should be taken away in a short time, as
I know it will not be practicable to do so. That is why I allow a period
‘of 8 years for the Government to take the necessary steps to reduce the
rupce to a token coin and at the end of ten years the goal must be
rcached. Though the scheme submitted by the Finance Department for
a8 gold standard fixes a period of five years after which liability to give
gold coin in exchange for rupee notes, I have altered it to eight years,
and just as is suggested in the Government scheme, I make a silver
rupee & token coin after ten years, The eventual position will be:

(«) Gold coin and gold notes to be unlimited legsl tender and
silver rupee up to Hs. 50 only.

{b) A statutory obligation on Government to give gold ocoing in
» exchange for gold bullion. '

(c) Similarly a statutory obligation on the Government to buy
gold, and

(d) Government notes to be payable on demand in gold coin,

The question of details of composition and location of Reserves may
be decided in the House after we have deeided to adopt a Gold stand-
ard pith gold currency. Now ig the time to decide about it.

The packed Commission says that this may be done in the future if
necessary. We have been promised so many things in the future, but
‘that future never comes under the present British Raj, and though the
recommepdation® for a gold standard with gold ‘currency was made over
& quarter of a century age and the Secretary of State and the Govern-
ment of India had accepted these recommendations, nothing practical or

' . . B2
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substantial has been done in that direction. On the other hand, we have
now been offered & Gold Bullion Exchange standard which, as 1 have
shown, is a retrograde step and leaves us ftvorse than before. I there-
fore request the House to adopt my amendments.

+ Mr, T. Prakasam (East Godavari and West Godavari cum Kistna:
" Non-Mubammadan Rural): 8ir, I have also tabled certain amendments
on the same subject. The amendments of Mr. Kelkar and of Mr. Pandya
are covered by the amendments I have proposed; but in addition there
is one cther point which I raise separately in a separate amendment about
gold note which is not dealt with by them. I shall therefore confine
myself now to only those items which are covered by my amendments.
Bir, all the trouble that India has been passing through is due to the
systern of currency that has been prevailing in the country. Drior to
1893, we were having s silver standard, we had a Mint which was
coining silver coin free of charge. Whenever silver bullion was taken Yo
the Mint it was received and converted into silver rupees and given back
to the tenderer. Before 1893 and at the time of the International
Jconomic Conference at Brussels in 1892, there was a great; fnancial
crisis in India and the people of India were looking up to the decision of
that International Conference. Their hope was that bimetallism would be
‘adopted by the International Conference and tnat might solve all the
sroubles; but it was the English people that opposed then the adoption
of bimetallism. Owing to their hostility, all hope of securing an agreement
for international bimetallism was gone. Having so opposed in 1892 in that
conference, the British Government introduced bimetallism in India mak-
ing both the gold coin and silver rupee legal tender. Bimetallism adopted
Lere was & thing which was rejected by the International Conference; it
was & thing which was not prevailing in their own country or any other
country nor was it a complete standard. .If it had been a gold stand-
arc corresponding to the one that had been prevailing in Great Britain,
there would have been no trouble at all. All our present troubles here
are due to this. Bir, although Sir Basil Blackett is now backing up this
Bill which is based entirely on the recommendations of the Currency Com-
mission, he had done a great service to this country so far by placing a
scheme of gold standard and gold currency before the Currency Commis-
sion as the scheme of the Finance Dopartment of this Government. That
was turned down by the Currency Commission, and a new thing has been
evolved by them which is neither a gold standard nor a gold bullion
standard, por even a gold exchange standard. That iz the real grievance
12 Noox "now. If only the scheme that had been propounded by Sir
- *  Basil Blackett and Mr. Denning, the Controller of the Currency
Department, had been embodied in the present Bill, this countrv's trou-
bles would have been at an end. That is the real position so far as this
Bill is concerned. In the words of Bir Basil Blackett used in the written
memorandum presented before the Currency Commission, it is the silver
rupee that has been a stumbling-block in the wav of having an ideal
svstem of gold currency in India and that should be removed. The
nmondment of my friend, Mr. Kelkar, the amendment of Mr, - Vidya
f'acar Pandva, and the dmendment that I haye prnpmec!, all these place
before thia House only the scheme. the essence of the scheme proposed
v 8Sir Basil Blackett and also Mr. Denning.
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8ir, when®the silver standard was sbandoned in 1803, there was &
definite declaration that the object of the Government was to introduce
the gold standard. That is récorded in the Report of the last Currency

Commission itself, page 1, as follows:

“ Before 1883 India had a mono-metallic system with silver as the standerd of
value. In order to avoid the embarrassing fluctuations in the rate of exchange with

Id standard countries, which were causes by the fall in the price of silver, it was
ecided in 1893, in acoordance with the recommendations of the Herschell Committee,
to close the minta to the free coingge of silver. The stoppage of the silver coinage
was followed by an appraciation of the rupee and by 1888 it had reached the level of
1s. 4d. The policy adopted in 1803, By the closing of the mints to the free coinage of
silver, had for its declared object the estahlishment of a gold standard for India, snd
the Fowler Committes (appointed in 1898) was invited to consider how this object could
best be secured. The relevant recommendation of the Fowler Committee was as
follows :

‘ Paragraph 54. Wo are in favour of making the British sovereign a legal tender
amf a current coin in India. We also consider that, at the same time
the Indian Mints should be thrown open to the unrestricted coinage of golfi
on terms and conditions such as govern the three Australian Branches of

the Royal Mint '.""

1 request your special attention, Sir, to this paragraph 54 of the Report
of. the Fowler Committee on this point. This is exactly what is desired
in these amendments. The Currency Commission itself says that this
recommendation was accepted by the Secretary of State and the Govern-
ment of India. Coming next to what was stated by Mr, Denning befare
the Commission. In paragraph 8, page 45, of Appendix in Volume II of
the last Currency Commission’s Report, he stated :

+ ‘It is impossible, however, to hope that conditions in India will for generations
be such that a full legal tender metallic currency will be no longer necessary. If
therefore, a gold currency is not introduced, defects in the Indian currency and
exchange system must remain indefinitely. There is, moreover, reason to sup that
the introduction of a gold currency would hasten the attainment of the ideal system,
as the fact that notes were convertible into gold and not merely into an overvalued
silver coin would tend to increase confidence in the note issue and to decrease the
demand for metallic currency. The conclusion is that the only way of remedying -all
the defects in the system within a reasonable period is by «uﬁlishing a gold utan?!ard
with a gold currency in circulation.'

That is what he stated. Again the Honourable Sir Basil Blackett's
words are these (page 68, same volume). Referring to the Gold Exchange
Standard he said:

“, It can hardly be regarded as a final solution since it has to my mind
few advantages not possessed by the BSterling Exchange BStandard, and does
not offer any proapect of getting rid of the unlimited legal tender character of the
silver rupee which is the real stumbling-block in the way of an ideal system.
The Gold Standard system is expensive, and if it involves a large amount of gold in
circulation, is not ideal. But this is the only alternative which points the way to an
ideal solution. The expense of this alternative can, I think, be justified, if it in likely
to lead on fairly quickly to what I regard as the ideal system, an International
Exchange Standard on the lines laid down by the Genoa Conforence of 1022,

I wigh to lay stress on the words in italies. Now, 8ir, what is pro-
posed in this Bill now? Instead of achieving a gold standard by
.removing the unlimited legal tender character of the rupee, what is pro-
posed is that the unlimited legal tender character of the rupes be made
Permanent and on the oth®r hand the legal tender character of the gold
ooin be removed by demonetising the same. Quite the reverse of what
the Honourable Member laid down as the only remedy for this country
has been put into this Bill, and that is the disastrgus psrt of the whole
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of this proposed legislation. Spesking in January 1922, B8ir Malcolm
Hailey, the then Finance Member, stated in the debate on this particular
question : '

‘** 8ir, it was & cardinal feature in the policy of the Babington SBmith Committee
that the Indian Mints should be opened to the free coinage of gold. Indeed ome of
the intentions of the Committee in fixing the rupee on a gold basis was to permit of’
the free use of gold currency in India, and the opening of the Mints to the free
ooinage of gold is an end to such a process, though of course it is not in jtself an essential
condition. We, Sir, are T.Pr;,:md out here to coin gold ae soon as the need for gold
currency arises. 8ir V. T, Thakeraay suggested that the Royal Mint might on technical

unds refuse to allow us to do so. He need have no fear on that score. I can give-
im a guarantee that as soon as the demand for gold currency arises, the Mint will

be ready for it."”

That was the assurunce given by Bir Malcolm Hailey. The need for it is
entablished, as I have pointed out to the Honourable Members of this
House, Sif, by the opinion and the scheme placed by the Honoursble Sir
Basil Bluckett himself before the (Commission. Referring to his own
scheme the Honourable Sir Basil Blackett said:

*“1 am of opinion that the time has come when a final choice might well be made-
between the Sterling Exchange Btandard and the Gold Btandard, and, if the choice
iy in favour of the latter, I should prefer to advance to it at once, and believe that it
can be introduced without further hesitation, if a reasonable transition period is allowed,
and if Indis is prepared to face the extra cost involved.” '

Again he said:

** My conclusion is that it is reasonable to hoge that the ultimate charge to annual
revenues as the result of introducing the Gold Standard would be negligible, though.
we must be prepared to face a charge up to a maximum of two-thirds of a crore a
year."

Now, Bir, I am placing this before the Honourable Members of this House
in order to show that the guarantee and the promise made by Sir Malcolm
Hailey in 1922 was that they would be ready to open the mints and to
have the free coinage of gold here as soon as there is a necessity for it.
I have quoted the words of the Honourable Sir Basil Bluckett himself to-
show that the time hus arrived to decide which one of these standards.
ghould be selected for thiy country and he did say that the best one ir
the gold standard and gold currency and removal of the legal tender charac-
tar of the silver rupee after a particular period. It is now proposed in
the amendments of Mr. Vidya Sagar Pandya and Mr. Kelkar that after
a period of ten years the legal tender character of the rupee shall be limit-
ed to a sum of Rs. 100 or Rs. 50. That is to come into operation only
10 years later. That is exactly the proposal of the Finance Department.
I the Babington-8mith Committee Report there was & minute of dissent
by Mr, Dalal just.like that of my Honourable friend Bir Purshotamdas
Thakurdas, who has done a great service by rouring the people of this
country, who have been rather indifferent, to the economic aspect &f the
curreacy of this country. Mr. Dslal in his ‘minute of dissent stated
these pregnant words. If Mr. Dalal were present here anywhere in
Indis to-day, he would perhaps have been one of the fgremost people to
have urged the introdnotion of a gold standard and gold curremcy, expos-
ing all the defects of the existing aystem. Referring to the proposed
change of Rs. 15 ratio to Rs. 10 ratio he said in his dirsentmg minute:

* The fact that the rgentenance of exchange was so readily abandoned and the sale
of rupes bills contirfued, combined with the persistent flooding of India with silver
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token money, give ground for the theory that fixity of ex was only the ostensible
abject of t 3 policy, and that the real object was to India to take silver in
rlace of gold money. Furthep it is a policy which is settled and managed in London
and which necessarily operated in the marketa of London and India. That the interests
of London markets have not been without influence in shaping the Ipolic,y may be
gathered from the enormous sums of money or investments belonging to Indian currency
which have been,accumulated there.’’ .

Iu confirmation of what he said you will find in the Gold Standard Re-
serve to-day over 52 crores of rupees in England. They are either in
Treasury Bills or in cash balances or bearer bonds, exchequer bonds or
other bonds.' The Paper Currency KReserve consists of 'two parts, the
metallic reserve and the reserve of securities, The securities to-day, you
will find, extend to over 55 croreg of rupees. It is to these monies and
investments that Mr. Dalal was referring when he said that the Londons
market was dictating the currency policy of this country.. All these
ronies are invested in Treasury Bills or rather bonds in the London
market. The Currency Commission’s Report on page 4 says that, the
terms of reference to the Babington Smith Committee precluded that
Committee from considering alternative standards of currency. This is
wrong. The Babington-8mith Committee laid down in express terms
that there should be a gold standard and & gold currency. The last
Royal Currency Commission, while criticising the scheme for the intro-
duction of a gold standard and a gold currency, wrote that the terms of
reference to the Babington-Smith Committee precluded that Committee
trom considering alternative standards of currency, thereby meaning that
they had had no opportunity to consider the introduction of & gold standard
¢nd s gold currency. Now, 8ir, as I point out just now, the Committee
in paragraph 67 distinctly considered the question of the introduction of
a gold standard and a gold currency and the throwing open of the mints
to the free coinage of gold, and recorded their verdict in clear terms.

This is what they have said:

“ In order that .gold currency may be available when required it is important to
vide facilities in India for the conversion of the gold bullion into legal tender coin.
hese facilities might be given by the establishment of an Indian gold mint which
would mint Indian ﬁold coins suoh as the gold Mohur or by the re-opening of the
Branch of the Royal Mint in Bombay . . . "

v (At this stage Mr. President vacated the Chair which was taken by
Mr. M. A. Jinnah, one of the Panel of Chairmen.)

» ‘... After careful consideration we have come to the conclusion that it will be more
advantageous to India to continue to use the form of gold currency to which she has
become accustomed and which on acoount of its wide circulation is & uoniversally

ized medium for the settlement of external obligations. We therefore recom-
meng that the Branch of the Royal Mint whioh was opened in Bombay during the
war for the coinage of sovereigns and half sovereigns and has since been temporarily
vlosed, should be re-opened and that arrangements similar to those in force in the
United Kingdom should be made for the receipt of gold bullion from the public, whether
refined or not, and to issue %old coin in exchange at the rate of one sovereign for
133:0016 grains of fine gold subject to a small coinage charge. This undertaking would
not, of course, uire the constant operation of the gold mint, if the demand for the
coinage of gold did not justify it. The issue of gold ooin in exchange for unrefined
gold makes a gold refinery necessary. If the need is not met by private enterprise we
recommend that facilities should be given to the public by which they may he able to
have gold refinell at the Government refinery on payment of charges sufficient to cover

the cost of the operation.’
I have read, Bir, this paragraph which has stated everything in sup-
port of the scheme that hes been placed before the Honourable Members
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of this Heuse in both th¢ amendments which have been moved by Mr.
Vidys _Sagar Pandya and Mr. Kelkar. It is for that reason that 1 troubled
you with reading the whole of that paragraph. Not one word is super-
fluous there with regard to any one of the proposals made here. What
are the'reasons given in the last Currency Commission’s Report for aban-
doning the gold standurd scheme that was placed before them by the
Finance Department of the Government of India and for proposing a new
standard, callng it « gold bullion standard? They are really extraordinary.
What have thegz stnted? They say that in Europe they are just reverting
to the pre-war gold standarde of their own. They would require gold for
that purpose. America is the onlv country that can supply gold, and
«the gold which it can supply is sufficient for the Furopean countries only.
For these reasons they say we should have a different standard altogether,
# gold bullion standard. After this Report was published, commenting
on it Sir Felix Schuster, who is one of the premier bankers of Great
Britain, and once a member of the India Council, criticised the gold bullioh
standard scheme. His speech is reported in the Manchester Guardian.
Referring to the gold bullion standard that is proposed now by the Royal
Commission he said:

. A return to a gold bullion standard would be rather a retrograde step than a
step in advance.'

That is the considered opinion of a gentleman who is as great an expert
as any of the members, perhaps, who sat on that Commission. The Hen-
ourable Sir Purshotamdas Thakurdas, as a member of the.last Commis-
sion while he was examining Mr. Denning as a witness, put the following
question, No. 12562: '

Q. Do you think that the Indian public or the popular opinion that you refer
to may be based on this, that in view of the experience after the outbreak of war,
they feel that if they are on a gold standard in preference to the sterling exchange
‘standard, they may be.in better touch with the fimancial world in case of & serious dis-
location and not be tied to what is happening to the pound sterling?

4. Yes, I think T have made it clear that it does more effeetively maintain India's
standard in the event of sterling being divorced from gold.” ‘ oia e

T submit that this is a case on which there could be no two oplniond in
the country and the amendments that we now propose are identical with
the amendments that had -been embodied in the Indian Coinage Act in
1918, Some Honourable friends have been led to believe by statements
which the Honoursble Bir Basil Blackett made at the outset that these
amendments might be postponed and considered along with the Reserve
.Bank Bill. T submit to the House that the Reserve Bank Bill relates
-exclusivelv to the powers and the duties that would be vesting in a Reserve
Bank in the same manner in which certain powers ara vested in the Bank
of England under the Bank of England Act, 1844. 8o faf as these amend-
ments are concerned, they have to be embodied in the Indian Coindge
Act. This is just the time when this Act is sought to be revised that
‘these amendments should be proposed and considered by the House.
The Mohur Act of 1918 which T was referring to runs as follows:

. .- .
it is expedient to provide for the coinage of a gold coin at fhe Mints
ceferred to in the Indian Coinage Act, 1906; It is hereby enacted as follows =

1. (1) This Act,may be called the Gold ‘Coinage Act, 1918."
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All those prpvisions with regard to the coining of gold mohurs in the
Bombay Mint, their weight, fineness and all other details—all these were
-embodied in the Coinage Act by an amending Act. And this is just the time
for moving these amendments, and there should be no mistake on that
account. The Honourable Sir Basil Blackett has addressed a letter to
me and other friends suggesting that these should be postponed t# the
Reserve Bank Bill. I have considered that matter and my feeling is that
if we allow these Acts to be amended in the maner in which the Govern-
ment proposes to do now and if we take these points to the consideration
of the Reserve Bank Bill, legal difficulties might be raised and it could
be pointed out that we ought to have raised these questions now, and
these . amendments ought to have gone into the Coinage Act. It might
be said that the Reserve Bank Bill relates solely to the special charter
that should be given to the Reserve Bank and these things could not be
taken up there.

The Honourable Sir Basil Blackett: T should like to give an assurance,
if there is any doubt, that nothing whatever will be done or said by Gov-
ernment to prevent these questions being raised and fully discussed at
the time when we think they are properly due for discussion, namely,
in connection with the Reserve Bank Bill. If there is any doubt as to
‘arguments being used that these matters dught to have been raised here,
I should like to tell mv Honourable friend at onee that the Government
will give full opportunities for the diseussion of them at the right time in
connection with that Bill. '

Mr. T. Prakasam: Moy I ask the Honourable Member in eharge of the
Bill this question? I was examining the provisions of the Reserve Bank
Bill and the Chapters that it contains rather closely. If this stage of
legislation is over now, may I know whether all these provisions of the
Coinage Act which embody these provisions would be kept open then for
debate for introducing these amendments, and whether the Coinage Act
would be open for discussion then? .

The Honourable Sir Basil Blackett: That is the contention of the Gov-
-ernment.

Mr. T. Prakasam: So far as I could see, if the legal officers of Gov-
ernment should tell them that the Indian Coinage Act ought to have been
dealt with at the last time when it wns before the Assembly and they
could not go into it then, we would be in a hopeless position. And this
hags happened sometimes. '

The Honourable Sir Basil Blackett: If such a contingency happens,
which T eannot imagine, I will undertake personully to see that whatever
legal difficulties there might be there would not be any kind of obstrue-
tion 'to prevent the matter being discussed then. '

Mr. T. Prakasam: My subiission is that there could be no two opi
niops on the auestion of our demand for a gold standard. We are not
advancing anything new that has not been placed before the countrv and
before the Currency Commission last time by the Honourable Member
himself. 1 therefore support the amendment of mv Honourable friends
Messrs., Kelkar® and Vidya Sagar Pandya. .

Mr. M. 8. Sesha Ayyangar (Madura and Ramnad ocum ([‘iﬁuevellyt
Non-Muhammadan Rural): T rise to support the amendment of my Hon-
oursble friend Mr. “Kelkar, I may at once inform the, House that we
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cannot possibly accept. the amendment of my Honourable friend, Mr.
Vidya Sagar Pandya. He has got two provisds to clauses 7 and 8 which
leave power to Grovernment to put off this measure by at least ten years
to come. -

Mr. Vidya Sagar Pandya: Let me point out that there is a mistake in
the printing of those clauses. If we separate clauses 7 and 8 as 7, 8 and
9, a8 read out by me, the Honourable Member's objection will be re-
moved.

The Honourable Sir Basll Blackett: It does not really matter.

Mr. M. 8. Sesha Ayyangar: I take it that the nmendment of the Hon-
ourable Mr. Vidya Sagar Pandya does not contain any provisos giving
power to Government fto put this off for ten years.

Mr. Vidya Sagar Pandya: It gives (Government the option to do it
within ten years.

Mr. M. 8. Sesha Ayyangar: If so I am afraid the amendment does
virtually give the power. 1f the provisos are there I submit that will be
a condemnstion of that amendment. However, so far as the two
smendments are othorwise concerned, they certainly agree in the essen-
tial, that we wanl a gold currency. Now my Honourable friend Mr.
Kelkar has made out a very strong case for the immediate introduction of
gold currency in this country; and the Honourable Sir Basil Blackett and,
the two members of the Finance Department also put forward before the-
Currency Commission a plea sketehing out the possibility of gold currency
in India; and they almost postulated the possibility of it, as we see in page
98 of the Currency Commission Report:

“‘ It may be assumed that about £15 millions of gold would be required at the time
of initiation of stage (i), a further £35 millions within a year and the remaining
£53 millions over a period of 10 years. The cost of the scheme is estimated by ita
authors at about Rs. 1% crores per annum during the first five years and thereaftar-
from two-thirds of a crore to 1'12 crore."

8o the scheme was cut and dried. The reasons adduced by the Commission-
ers for rejecting this proposal are rather interesting. In the first place
they made up their minds as we see from puaragraph 54 of their Report.
that gold must not circulate in India at fimt and that it need not.circulate
ever., That is the conclusion which they reached; rather the
determination they made. Having premised the conclusion they engaged
themselves to find out the possible reasons which might be shown ,to
underlie this conclusion. Since 1898, whenever any temporary or per-
manent measures of currency reform were introduced in this eountry, the:
English people had always exhibited a dread of the so-called hunger of
Indians for gold and they also showed alwavs a grim determination at
everv possible turn not to satisfy the so-called hunger. This is the genesis
of the whole trouble. The English people do not perbaps want that the-
Indians should see this yellow coin as they may get jaundice if theyv sight
this vellow metal. That sentiment seems to be the genesis for their uni-
formly resenting the idea of intrnducing & gold currency into India in
spite of the persistent demand of the people. The reasons given by the
Currency Commission are, thesc, First we turn to an amswer given by
Mr. Montacu Norman, Governor of the Bank*of England, to Question
No. 19676.He said that gold curremcy will result in & fall of prices. Now
it is not definitely known whether this fall of prices contemplated is to be-
either in India ox in Epgland. Tf it is to be in India! T may at once say
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that onlyecarly last week we hud s full discourse from the Treasury
Benches about the advantages which India may obtain by an appreciating
rupee which would resulf in u fall in prices; so that if there is & fall in
prices, it would according to that line of reasoning, so far as the agricul-
tural view point is concerned, be beneficial to the rural population; and I
do not see therefore that any great weight can possibly be attachéd to the
fall in prices in India which would follow the introduction of the gold our-
rency. The answer given by the Governor of the Bank of England to.
question No. 18676 is this:

‘A fall in gold prices would, on balunce, be, 1 believe, unfavourable to India but
us indicated in my previous answer I think the effect would be mitigated as compared
with other countries by India's favourable balance of payments and the advantage she
enjoys in the quasi-monopolistic nature of her exports.' ' ’

It comes to this—that so far as the fall in prices is concerned, that, on the
Jwhole, it does not adversely affect India seems to be the considered opinion
of the Governor of the Bank of England. Now if that is not the stand-
point which would possibly affect India, what then? The fall of prices
which other countries inay experience would perhaps be a serious block
to the introduction of this gnld currency. That is the mnext question.
Probably they thought that it might result in & fall of gold prices in Eng-
land. Now, we have that also in paragraph 87 of the Currency Com-
mission's Report:

“ In this connection it is necessary to tuke account of the requirements of various
EKuropean and other countries whose financial equilibrium has been disturbed to a Ler
or less extent in consequence of the war. These countries are now trying to climb back
gradually to the gold standard or the gold exchange standard. This aim requires for
its fulfilment that there should be a certain amount of free gold available each year.
Though signe are not wanting of a spirit of co-operation among the Central Banks
‘towards effecting considerable economies in the international use of gold, there can be
no doubt that a large extra demand from Imndia would ceuse incremsed competition for ,
gold among the countries of the world and lead to a substantial fall in gold prices and
a curtailment of credit would on balance be unfavourable."

Now, why should we concern ourselves about all this if, as I just now
rointed out, this thing was not going to affect Indin at all? Where does

the philanthropy come in? We are being tought day after day to look

to our own needs first. If the introduction of the gold currency in India

is not going to affect adversely the prices in India and the prosperity of

India, why should we concern ourselves to see in what way it will affect

*English prices and English prospenity? I submit, therefore, that the fact

that this has been taken to be u ground by the Currency Commissioners

shows that they were looking at the whole thing from the English stand- .
point or at any rate not from the Indian standpoint. Then, again, we

have got another answer given hy Dr. Sprague of Americn. In answer-
o question No. 15813 he said:

y '*1 am opposed surely to a gold currency for India and indeed for any other country
because T consider that that is a backward step in monstary practice and I do not
believe that there is sufficient gold available in the world to provide s gold currency
and maintain something like the present level of prices.”

That. really lets the oa? out of the bag. They are alarmed at the prospect
of the introduction of a gold currency into India and thjnk- that there
would be a general fall of gold prices which might affect adversely Eng-
land, the United, States and other countries of the West. T put it plainly
to the Finance Member—Is there any parallelsin ,tht world to what has
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happened here? We hadsa round table confergnce of world economists
to settle an economic issue of e country and to fix the standard of value
for India! There was a costly Commission arranged at the cost of this
poor coyntry and it was asked to find out what would spit India best.

'The expert witnesses are themselves naturally patriotic: and they would

lock at things first from the standpoint of their own countries and
then only would turn to India, as being of secondary importance. Look-
ing from their own standpoint and caring only for their own interests,
they gave the advice that a gold currency is not suitable to India. Is it
not therefore a statement that must be tuken at a discount?

We find then that the whole body of Indian opinion is strenuously in
%avour of the introduction of a gold currency though it did not influence
the Commission at all.” But because the economists of other countries
gave thig gratuitous advice against the opinion of India, is that a reason
for negativing the proposals of the Indian witnesses in this matter? They
also took into account whether the required credits could be raised either
in the United States or in Fngland, and in paragrsph 51 the Commis-
sioners say:

“ This is & matter in which Great Britain would not be able to act alone without the
co-operation of America. Both parties view the proposal with alarm on the grounds
that it would retard the progress of monetary reconstruction in Europe, would upset
world prices and would be fundamentally harmful both to Indis and to the rest of the

' world.

*

I submit, 8ir, that the fact is this, that when they were applied to
to accommodate us in so far s the necessary credits were concerned,
England and America were rather slow or unwilling to respond, and that
we are-told is the primary ground why this proposal ought to be rejected.
T suggest to the Honoutable the Finance Member that this course ought

‘lo be adopted. Where is our Gold Standard Reserve? Where is our

Paper Currencv Reserve? What were the primary purposes for which
they were originally cstabliished? Where are thev kept now? Is it not

. legitimate to ask that India's gold ought to be located in Indin as India’s

‘visible possession? Is it not legitimate to say that they should only be
ured. for the purposes they were originally meant to serve? Why were
thev carried away from India and located in London? Whv were they
misused from time to time against the interests of India and in defiance
of India's wisher? If even to-day thev could onlv be brought over to

~ India and placed here, there would be absolutely no difficulty at all in find~

" ing the necessary gold for the purpose of giving offect to our desire for this

gold currencv. I submit that the arguments of the Commisgioners advanced

in regard to their rejection of the gold currencv in India do not bear exa-

mination; and surelv India cannot wait any longer for the introduction
of a gold standard currency. y

Pandit Madan Mohan Malaviva (Allahabad and Jhansi Divisions: Norg-
Muhammadan Rural): 8ir, the Honourable the Finance Member has twice

‘told us during this debate that there will be a full opportunity afforded to

Members of this House to discuss the question of the introduction of a gold

stnndard and gold currency when the Gold Bullion Standarde and Reserve

Bank Bill will come® up for discussion. In view of that it may seem

strange that the discussion should be continued, but with everv desire to

respect the suggestion of the Honourable the Finance Member, and if, for

‘no other reagon, orly to_oblige him, I should have liked to sccept the
' ’
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suggestion if I could. I feel, however, that this is the proper occasion
when, thimis the Bill in connection with which, the amendment which' the -
Honourable Mr. Kelkar has put forward should be considered. It is because
of that conviction that I®rise to support that amendment. This Bill, Sir,
is to amend the Indian Coinage Act. All the sections which relate to the-
coins current in the country are embodied in this Act. It provides for the
coinage of a silver coin, a bronze coin, a nickel coin and so on. I submit
with due deference to my Honourable friend that this is the proper place
to discuss the amendment moved by my Honourable friend Mr. Kelkar.

The Honourable Sir Baall Blackett: May I point out to the Honourable
Pandit that exactly the same clause as clause 2 of this Bill is repeated in
the Gold Standard and Reserve Bank Bill, and the principle will therefore -
comne up on exactly this same clause. ’

L]

Pandit Madan Mohan Malaviya: It is true, 8ir, but the question is when
the opportunity first comes ought we not to show that we reulise the gravity
of the problem that it raises. It is from that point of view that I am
addressing myself to this question. Undoubtedly the question can be dis-
cussed at a later stage, but whaet would the country which we have come
here to represent, what would our electors, tell us if they found that when
tLe opportunity first arose here we did not put forward the views we enter-
tain on the subject—whatever the value of those views—before the Assem-

bly and the country. It is that which compels me to take up the time -
of the House at this moment.

S8ir, Mr. Kelkar's amendment involves two  propositions,
the establishment of & gold mohur as our standard coin, and
secondly the necessary provision for opening & mint to the coinage of such
mohur. Now, 8ir, in order that the strength of Indian sentiment on - this
subject should be fully realised, it is necessary to go back to the history of
this question, and I submit there is no question which has a longer history
or a sadder history than the question of the introduction of a gold standard *
with & gold currency in India under the British Government. In Hindu
India gold coins were current, as were aleo silver coins. During the Muham-
madan rule also gold and silver coins were current. Sinece the time of
Akbar. & gold mohur and a rupee of the same weight used to be coined.
When the English came to India they found both gold coins and silver
coins current in the country. The number of these coins was inconveniently
large because the country was divided into so many principalities. It fs
stated that there were as manv as 172 gold coins in circulation at the time
and 348 silver coins. B8ir Richard Temple, once Finance Member of the
*Government of India, said at a later date:

“ It may be said_ in general terms that on our accession to power in India, we found
a gold currency existing conjointly with the silver currency; it was reserved for us
to accord silver the dominant and exclusive position which it now holds in the

currency."’

So that it is indisputable that when the British came to power in Indis
they found both gold and silver coins in use in the country, and it wase
their action which installed silver in a dominant and exclusive position. The
first step towards that end was taken in 1806, when the Court of Directors
of the East India Company, in order to introduce a uniform system of
coinage, laid down certain propositions in their despatch of the 25th April
1806, As Mr. C. N. Vakil points out in his very valuable book on Currency
and Prices, the Directors pointed out the ususl difficulty of maintaining s
fixed ratio between gold and silver in & bi-metallic svstem because of the-

]
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market fluctuations in the value of these metals. They therefope declured
themselves in favour of mono-metallism as the ideal towards which the
.authorities in India should work. With referenfe to the question as to
which of the two metals should be adopted for & mono-metallic system in
India, they showed preference for silver and laid down that ** silver should
be the universal money of account '’ in this country. Now, Sir, that was
“the first step taken by the East India Company, and that tells us how the
interests of vast millions of people in this country were left to be decided
by one individual called the Secretary of State, or by a few individuals who
.oonstituted the Court of Directors, and how the system has affected the
happiness of millions und millions of people in this land. “They decided
that silver should be the universsal money of account, but they did not at
vhat time decide to demonetize gold. They desired that gold coins should
remain in circulation. The main object of the despatch of 1806, namely,
the introduction of a uniform currency with the silver rupee as a unit, was
gradually achieved. After many years, during which period both silver und
gcld coins continued in circulation, Aet XVII of 1835 was passed, by which
the various mints which existed in the different Tresidencies at the time
were abolished and one uniform system of silver coinage was instituted for
the whole country. There was nothing, however, in that Act which could
lead one to believe that thev intended to remove gold coins from the
currency of the country altogether. There was no doubt a section in the Act
which laid down that “* no gold coins shall henceforth be a legal tender of
payment in any of the territories of the East India Company '’; but another
section of the same Act provided that a gold mohur, or 15-rupee piece—it
is important to note that—of the weight of 180 grains troy and eleven-
twelfths fine was to be coined. The desire of the people to use gold coins
conld not, however, be suppressed, and in 1841 a notification was issued by
the Government of India authorising the receipt of the gold mohur which
. had been coined under the Act of 1836 at Government treasuries. But when
the discoveries of gold in Australia and California led to a fall in the value
of gold, the Government fel* themsevles compelled to issue a notification in
1885 to the effect that no gold coin would be received on account of payment
"due to the Government at any public treasury. After a few vears expe-
rience of the evil results of that notification, in 1859, the Bengal Chamber
‘o Commerce, in co-operation with the native shroffs and merchants of
Calcutta, made a representation to the Government in which they said
‘“ that they feel so satisfied of the benefits that will be sure to result from
the admission of gold, even as a subsidiary currency, into India, that they
~will be thankful if the Governor General in Council will be pleased, as ad
experiment, to sanction gold as a legal'tender to any smaller amount than
20 sovereigns down to two sovereigns a8 & minimum.’’ About this time,
however, the question of the introduction of a paper currency in India was
taken up, and the first Finance Member, Mr. James Wilson, wrote in
December 1859 a minute on the paper currencv and another on a gold
currency. Mr. Wilson made it very clear that in his opinion a gold standard
ard a gold currency would be the best for India. He said: ¢
““No one will be inclined to deny that if we had to begin a system of currency
de novo, the most convenient of the various systems now in practice would be found
to be that used in England where gold is the standard, a gold coin the general méney

in circulation, and silver tokens &f limited tender the subordinate 'enina" .
But Mr. Wileon was opposed to the introduction of such a system at that
moment because he thought that the circumstances were not quite favour-
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:able. The Secretary of State uccepted Mr. Wilson's view thet it wae not
advisable ‘* ab present ’’ to take measures for the introduction of a gold
-currency into India, as he thought that the wants ¢f the community would
be met by meana of & paperurrency. Mr. Wilson's successor, Mr. Samuel
Laing, was in favour of the introduction of a gold standard and a gold
currency. When introdtising the Paper Currency Bill, he said: .

“ T must confess that I feel very reluctant to base a great measure for reforming
the circulation of India on the total exclusion for all time to come of that form of the
precious metal which is indisputably the most convenient for many purposes, and
which is the chief or sole standard of all the principal nations of the civilized world
with which we have commercial intercourse.”

He felt, however, thal owing io the uection which had been taken, the
decision which had been arrived at, it was difficult to reopen the question of
a gold currency at the time, and he therefore provided a loophole in the
Paper Currency Act with a view to the introduction of a gold currency
on a suitable occasion, which however was not of much effect. In 1864 the
~commercial communities of Bombay, Caleutta and Madras sent memorials
to the Government urging the introduction of a gold currency. In that
year, one Mr. Walter Cassells ulso wrote an important letter to the Gov-
-ernor of Bombay in which he wrote :

*“ It is likewise important that as mich as possible a gold coinage should for the
present be built upon the existing silver currency so as to introduce the change with as
much regard to private interests as may be. I therefore venture to suggest the issme
of gold coina similar to the sovereign and half sovereign, and mspaﬂtiveF representing
Rs. 10 and Rs. 5, with subsidiary silver token coins of limited tender rst.edy at 7 to 8 per
-cent, ubove their real value. The existipg silver coin might, for the present, be allowed,
to continue ]ogal tender, to the extent even of Rs. 500, and this limit might hereafter be
reduced according to the circumstances.’

"Sit William Munsfield, who was then Commander-in-Chief of the Bombay
Army, took a great interest in this question. He wrote a minute on the 8th
March 1864 which he concluded with the following recommendations :

‘1 would propose therefore that the legal tender of gold should be enacted on the
basis of equivalents submitted by Act XVII of 1835.

That the gold legal tender should not for the present be in substitution of the silver
tender, but in aid of it.

That in accordance with the above, sovereigns should be allowed to run, and to be

legal tender at their relative value, includ at& seigniorage charge on the basis of
-equivalents established by the Aet XVII of 1835, viz., at 10-4. That the issue of
notes should take place in exchange for gold and silver hullion alike, without any
sdnziniatmt.ivo distinction between thg two metals.

That the mints in India should be directed to ooin gold in the coins described in
Act XVII of 1835, in large quantities, and to invite the public te offer it for the
purpose.’”

Sir Charles Trevelyan was the Finunce Member at the time. He reviewed
the whole situation in a masterly minute and advocated the introduction
-of gold as legul tender in addition to silver, at a rate carefully calculated
witH reference to relative value of the two metals as the first step in the
direction of gold currency. Bir Charles Trevelyan pointed out that
other countries which were on a double standard had gradually gone over
to & gold standard and gold currency, and he explained that by means of
his propbsals he expected*that the currency and reserves of the country
would be gradually filled with gold, and it, would become possiBle for the
“Government to convert the silver coinage into a subsidiary tokem coinsge.
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He therefore proposed that sovereigns #nd half sovereigns coined in Eng-
land, Australia, or Indid should be declared legal tender in India st the:
rate of Rs. 10 to a sovereign and that Indian mints should be thrown open
to the free coinage of gold at a charge merely to cover the cost of manu-
facture. The Secretary of State objected, hewever, to the proposed
measure, but as an alternative, agreed to (1) gold coins being accepted in
payment of public dues at a rate to be fixed and (2) the issue of notes in
exchange for gold coin or bullion. The following notification was there-
fore issued in 1864 : .

** The Governor General of India in Council, considering it exiediant that the circula-

tion of British and Australian sovereigns in all parts of British India and its depen-
dencies should be encouraged and facilitated, is pleased hereby to direct that, from and.
after the publication of this notification, sovereigns and half sovereigns coined at any
suthorised Royal Mint in England or Australia of current weight, shall until further
notice be received in all the treasuries of British India and its dependencies in pay-
ment of sums due to the Government as the equivalents of ten and five rupees, respec--
tively, and that such sovereigns and half sovereigns shall, whenever available at any
Government treasury, be paid at the same rates to any person willing to receive tkem.
in payment of claims against the Government.'’ )
This was in 1884. The public again petitioned the Government in 1868;
they asked that the currency question should be fully re-examined, and
in response to this”pbquest from the public, a Commission was appointed
in 18668, with Sir William Mansfield as President.

(At this stage Mr. M. A. Jinnah vacated the Chair which was resumed
by Mr. President.)

This Commission of 1866 reported that gold coins of various
descriptions of mohurs, and sovereigns, English and Australian,
slthough not used as money by the State, are generally at par or above
par in price, whether in the Presidency towns or in the cities of the
mufassil; that the demand for a gold currency is unanimous throughout
the country; that they are sought for in the provinces for trading pur-
roses by merchants and bankers and as a medium of reserve of wealth
by the people at large; that gold coins of 15, 10 and 5 rupees respectively
would find more favour in the eyes of the people than notes of like value;
and that the opinion is general, almost unanimous, that the curremcy
should consist of gold, silver and paper. These, Sir, were the recom-
mendations of the Mansfield Commission. It may be noted
that this Commission pointed out that the price of the gold
mohur or 15-rupee piece, as fixed- by the Aect of 1885, was in 1866 aa:
nearly as possible the average market rate of the price of coined gold at
the time. The report of this Commission was submitted to the Govern-
ment on 4th Qectober 1886. It was submitted to the Becretarv of Btate
in the beginning of 1867, but the Government of India did not com-
municate their views on the report to the Secretary of State till March
1868, when in answer to a question in the House of Commons the Secre.
tary of Btate stated that he was still awaiting the opinion of the Govern-
ment of India, and no action was taken on the report.

In 1888 Bir Richard Temple, the then Finance Member,
took up the question. He pointed out that the mnotification requiring
sovereigns to be accepted at public' treasuries at the ratg of Rs. 10 had
beoorne inoperative end a reconsideration of the standard value of the
coin had hecome mnecessary. e -Government of India consulted Tocal
Governments on the points which were raised, and after such consulta-
tion, declared tha-t' sovereigns and half sovereigns should be accepted at

1 P.M,
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Government treasuries at the rates of Rs. 10-4-0 and Rs. 5-2-0 respective-
ly. I wish to draw attention to the opinion of one Local Govurnment,
nemely, that of Bombuy, His Excellency the Governor in Council saud

“ He would therefore recommend the introduction of an Indisn gold coinage, consist~

ing of pieces of 15, 10 and perhaps 5 rupees respectively, and of the standard value
fixed by Act XVII of 1835, and that this coinage be declared, like silver, s legal tender
without limitation.'*
This wise recommendation was unfortunately not accepted. But the Secre-
tary of State decided, as I have submitted, that sovereigns and half-sover-
eigns should be accepted at Government treasuries at the ratés specified.
When forwarding their notification to the Secretary of State the Govern-
ment of India said:

“ In conclusion we hope it will be understood that we have sta&dily kept in view
the advantage of ultimately making gold a legal tender. What is now being done is
ex erimenmf and tentetive, in order that we may become sure of the fact as to the
relative value of gold and silver in India before we make the attempt to stereotype the
results by a law and commit ourselves finally to the legal tender of gold. It is our
belief, however, that the time is not far distant when such a law may be passed.”

In 1870 the Indian Coinage Act was possed. It provided that certain
gold coing shall be coined at the mint. One of these was a Gold Mohur
or fifteen-rupee piece.

Bir  Richard Temple again took up the question of a
gold currency in 1872." He wrote a strong minute on it. He was con-
vinced that a gold currency was needed for India. Referring to the doubt
that had boen expressed by some people, he said:

*“ 1 do not at all share such doubt; on the contrary I share the conviction expressed
by my predecessors, Mr. 8. Laing and Sir C. Trevelyan and Mr, Massey, to the effect
that a gold cur\ran%y is among the urgent wants of India. With the exception of
Mr. Wilson, every Financial Member of the Government of India has advocated this
view. In 1866 similar views were advocated by a specinl Commission in India appointed
to examine the whole subject, and have been maintained at one time or other by
every Chamber of Commerce in India.’

He further pointed out that ‘‘ in such matters there is such a thing as
national prejudice and that the prejudice of the people of India is entirely
in favour of gold.”” He urged that one other reason why the use pf gold
was desired was ‘‘ because it tends to steady the price of that silver which
in one of the necessaries of the national life.’’ B8ir Richard Temple con-
cluded as follows:
““ On the whole it seems clear that while, in all other branches and departments of
istration, we endeavour to give to India the best of everything so far as we can,

adimi
ya:, in respect of metallic currency, we deliberately withhold from her the first rate
article and afford her a second rate ome.’

This, Sir, is the language of a former Finance Member of the Government
of India. .

Mr. Pregldent: In what year?

£andit Madan Mohan Malaviya: 1872, Bir, Nations live; they are not
concerned with an hour or a day only. The history of the last f20 years
forms one long page. And this history, Sir, is full of eloquent lessons for us.
It shows to us pow many were the efforts made during the last 120 vears
to give India a gold standerd and currency and how those efforts were de-
feated. Unless the Assembly bears these facts in mind, I subhit it can-
net reslise the full importance of the amendment which my Honourhble
. ’ 0
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friends Mr. Kelkar, Mr. Vidya Sagar Pandys and Mr. Prakas®m have put
before the House. But‘to continue that histogy, Sir Richard Temple re-
corded another minute dated the 8th J uly 1878, in which he reiterated his
¥lews set forth in liis former minute .and pressed for the adoption of the
ineasuwes which he had recommended. Unfortunately, - however, Sir
Riohard Temple resigned in April 1874 and we find that in May 1874 with-
out giving any reasons the (Government of India abandoned the propossl
for a gold standard and currency. The short notification which gave the
quietus to the question for the moment ran as follows :

‘“ The ex &;diel:lc_\f of introduciug a gold currency having been considered, the Guvernor
General in Council ,is not at {rresent prepared to take any step for the recognition of
gold as a legal standard of value in Indis."

That, Sir, was in 1874. I do not wish to go in detail into the history of the
subsequent years. It is very fully given in the book to which I have al-
rzady referred and to which I um indebted for having obtained all these
passages with great ease, I mean Mr. Vakil’s book on Currency and Prices.
But, 8ir, before I come to the period of 1898, let me point out thut in
the twenty years from 1872 to 1892 the rupee fell from 22'7d. to 14°9d.
This exposed the (toverninent of India to the gravest difficulties. They
tried their best to persuade England to agree to the introduction' of a
gold standard in India, and when they failed, they urged the adoption of the
bi-metallic svstem. But England would not agree to that either. Faced
with enormous difficulties, in 1892 the Government of Indis agan urged
the introduction of the gold standard, and proposed that the rupee should
ke raised to 1s. 6d. The Hersehell Cominittee was then appointed:
That Committeo considered the proposal and it recommended that the
gtandard of the rupee should be fixed at 1s, 4d. That was in 1898. Bo
the Herschell Committee also was in favour of the introduction of a gold
standnard.  In faet the whole justifieation for their recommending the
raising of the rupee to 1s. 4d. lay in this that the object was to introduce
n gold standurd. which wns the only remedy that could solve India's
currency troubles. In 1898, the Fowler Committee was apponted. The
object of that Committec was, as has been pointed out more than once,
10 recommend what steps should be taken to give effect to ‘‘the policy
which had been initinted in 1898 by the closing of the mints to the free
coinage of silver and which poliev had for its declired object the estab-
lishment of n gold standsrd in India.”” In putting forward the recom-
mendations ‘thev made, they tade it quite clear that they ‘‘looked for-
ward . . . . to the effective establishment in India of a gold standard and
currency hased on the principles of the free inflow and outflow of gold.”
The Fowler Committee, Bir, after moking a survey of the views which
had been oxpressed on the principle of a gold standard, concluded as fol-
lows:

“ For these reasons, we conclude that steps-shonld be tuken to avoid all pésﬁ%ility
of doubt %s to the determination not to revert to-a silver standard, but to proesed with
measures for the effective establishment of & gold stahdard,”. . ‘

The Committee pointed out that fhough the Governmertt of India ‘‘did
not definitely propose to make gold coins a legdl tender, but thev did nob
hesjtate to express the opinion that “ the only state of things which can be
called a thomuglily satisfactory attainment of a gold standard, (which was
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the aim) was the one in which the gold coins which represent our stand-
ard are thoe also which are good for payments ig England.”” As a matter
af principle, therefore, the Government of India favoured the gold stand-
-ard with a gold currency.”’

*Then, Sir, dealing with the objections which had been raised, and
one of which was that people here were in the habit of hoarding gold and
that that constituted a difficulty in the way of introduc.ng e gold cur-
rency, the Committee said ns follows: ‘‘Consequently, we are of opinion
that the habit of hoarding does not present such practical difficulties
as to justify a permanent refusal to allow India to possess the normal
accompaniment of o gold stondard, namely, a gold currency.’”’ In para-
graph 54 they said:

*“We are in favour of making the British sovereign a legal tender and s current
coin in India. We also consider that at the same time, the Indian Mints should be
thrown open to the unrestricted coinage of gold on terms and conditions such as govern
the three Australian Branches of the Royal Mint. The result would be that, under
identical conditions, the sovereign would be coined and would circulate hoth at home
and in India. Looking forward as we do to the effective establishment in India of
a gold standard and currency based on the principles of the free inflow and outflow
of gold, we recommend these measures for adoption.”

Iinally, the Committee said:

‘In_ conclusior, we desire to record our opinion that the effective establishment
of & gold atandard is of puramount importance to the material interests of India.”

tlould lunguage be clearer, Sir, could language be more emphatic in ex-
pressing strong convictions than the words of the Committee which I
have just now read out to the House? This wuas the opinion expressed
by the Fowler Committee in 1809. '

I will next invite the attention of the House to the recommendations
of the Chamberlain Commission which was appointed in 1018. It reported
‘in February 1914. The Honourable the Finance Member was the Secre-
tary of that Commission. Now, Sir, that Commission said as follows;

“From time immemorial India has continually absorbed the precious metals, but
mn rocent years gold has been imported into India in the form of bullion or of sovereign,
i1 greatly increased gunntities. Apart from imports of gold bullion, the absorption of
sovereigns by the public for all purposes (hoards, circulation and the melting pot)
during the 12 years ending the 31st of March, 1013,—that is the excess of the net
amount imported over thé amount retained in the hands of the Government, somewhat
exceeded 60 million pounds, an_amount little less in value than the new coinage of
rwpees during the same period. Between the 1st April 1009 and the 31at of March 1613,
the absorption of sovereigns by the public was close on 30 million pounds,”

They went on to say:

“ To what extent and how widely the sovereign has established itself as an actual
medium of circulation, it is difficult to determine with any degree of certainty. On
the one hand, it is quite certain that a large pertion of these 601,000,000 million
sovgreigns is not in active circulation, and that in many parts of the country the
public ‘have shown a preference in currency uses for rupees (or notes). But there is
undoubted evidence that in the last four years there has been a distinct increase in

the use of the sovareign [or purposes of currency in certain inces and distri,
a8 of the Bom‘{:l Presidency and of the United mnm, the P' “HJF:; ':':""
Couﬂi.llluin_tln Madras rend.ancy." .

‘That is the opinion which the C'ommissi'bn,exlpi‘emd'. Mr. B. F. i{sdon, who
has rendered a distinct service to the motherland in connection with this
currency question, for which the whole country will be indebted to him, has

’ ¢ 32
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stated that the value of the sovereigns and half sovereigns which are still
in circulation in India may roughly be estimated to be about 200 crores.
But whatever the exact figure may be, 8ir, it is clear that the Government
is aware that there is a very large quantity of gold coins in circulation in
the cduntry as the result of the measures whieh they have adopted. And:
it is of great importance, Sir, with regard to the recommendations of the
Chamberlain Commission to note that they did not think it necessary to
discuss the question that the ultimate goal of India was a gold standard.
They assumed it, and on that basis, they recommended that ‘‘the time has
now arrived for a reconsideration of the ultimate goal of the Indian currency
system''—ultimate goal being the establishment of a gold standard. ‘‘The
belief of the Committee of 1898 was that a gold currency in
active circulation is an essentinl condition of the maintenance of the
geld standard in India'’, on which they were unanimous. But in their
cpinion the history of the 15 ycars preceding their report showed
that the gold standard had been firmly sccured without that condition.
On that point, Sir, we joined issue with them, but the fact remains tHat
they were unsnimous that the establishment of a gold standard was the
ultimate goal. They also recommended, Sir, holding the view that they
did, that it would not be t¢ India's advantage to encourage an increased use
of gold in internul circulation. But they were not opposed to the use of
gold in internal circulation. They only recommended that_ there should be
no special encouragement to the increased use of gold in internal circulation.
They also said,—and this is important, Sir,—that in their view, which we
contest, ‘‘ the people of Tndia neither desire nor need any considerable
amount of gold for circulation as currency, and the currency most suitable
congists of rupees and notes’’, and that in their opinion ‘‘a Mint for the
coinnge of gold is not needed for purposes of currency and exchange'’,
*‘but if the Indian sentiment genuinely demands it and the Government of
India are prepared to incur the expense, therc is no objection in principle to
its establishment either from the Indian or from the Tiperial standpoint;
provided that the coin rainted is the sovereign or half sovereign, and it is
pre-eminently a question in which Indian sentiment should prevail.” In
another recommendation they said:

““ the Government should continue to sim at giving ths‘psople the form of currency
which th:‘y demand, whether rupees, notes or gold, but the use of notes should be
"

encourage

These, Sir, were the recommendations of the Chamberlain: Commission made
early in 1914, We know, Sir, what happened a few years later when the
Babington-Smith Committee was appointed. That Committee made ‘its
recommendations, and attention has been drawn to them before. They were
also in favour of a gold standard for India and of the re-opening of a branch
of the Royal Mint at Bombay for the coinage of sovereigns and half-
sovereigns and for giving facilities to the public for the coinage of gold
bullion. Mr. Dadiba Dalal also urged in his minute of dicsent that a
gold mohur of the value of 15 rupees should be coined and that the Mint
should te thrown open to the free coinage of gold. That, Sir, was in 1619.

We then come to the period when the rupee beean to rise and went up
#rom 1s. 4d. to 2s. 4d., when the Government established the rupee, on the
recommendation of the Babington Smith Committee, at 2 shillinos and that
the sovereign should be of the value of Rs. 10.° Legislation to this effeot
‘was undertaken in 1920, and the ropee was installed at 2 shillings in the
“Act of 1920. But we know the sad history of that legislation. T.ike the



THE OURRENOY BILL. 2366

Rowlatt Billsit proved ineffectual from the beginning to the end. While
the Government endeavoured to keep up the rupes, the rupee went down
below 1s. 4d., in fact below 1s. 8d., and the Government had to adopt
measures to bring the rupee up to the standard of 1s. 4d. By the measures
which the Government adopted, the rupee was brought to the rate of
3s. 4d. in January, 4928, About that time, i.e., in 1924, our Honourable
friend, Sir Purshotamdas Thakurdas recommended that legislation
should be passed to establish the rupee at 1s. 4d., and we know the subse-
quent history. His Excellency the Viceroy cabled to the Secretary of State
that pressure was thus being brought to bear upon the Government of
India, and it was time they defined for themselves the policy which they
would adopt. The policy which they recommended was of having the
rupee stabilised at 1s. 6d., but even at that time it was not said that the
Government had abandoned its pledge of establishing a gold standard in
India. The Currency Commission was appointed so that in appearance a
matter of such great importance should not be decided on the basis merely

. of ‘the decision arrived at by the Finance Member of the Government of
India, first by himself and then with the concurrence of his colleagues in
the Executive Council. The Viceroy suggested that there should be a
formal inquiry by some kind of Committee, and we have huad that
formal inquiry. When we come to that stage, what do we find? When
the Commission was appointed, the Government, of India prepared them-
selves to lay their views on the questions which it had to discuss. The
Government of India, as represented by the Honourable the Finance Mem-
ber and experienced officers of the Finance Department prepared a very
carefully considered memorandum and submitted it to the Commission.
That memorandum, prepared by three of the most important officials of the
Government of India, the Finance Member, Mr. Denning and Mr,
McWatters, was placed before the Royal Commission. The Honourable
the Finance Member himself put in & memorandum of his own. In that
memorandum, the Finance Member said:

““The gold standard system is expensive and, if it involves a large amount of
gold in circulation, is not ideal . .
The Honourable Sir Basil Blackett: May I remind the Honourable

Member that that has alroady been read out twice in the course of this
debate? It might save us.some time.

Pandit Madan Mohan Malaviya: I read, Sir, in Fielding that some
Englishmen are very dense. When they hear a thing for the first time . . .

Mr. President: That does not matter. The quotation bears repetition
and the Honourable Member will please proceed.

Pandit Madan Mohan Malaviya: But perhaps my friend will feel less
hurt if I remind him of what Fielding said. He said: If you say a thing for
the first time to an Englishman, he doesn’t care for it. If you repesat
it tg him a second time, he looks at you but is not convineced. But if you
repeat it to him for the third time, he begins to think that there is some-
thing in it. And I hope by this being repeated for the third time, my
Honoursble friend will begin to think that what is being repeated is some-
thing worth considering. The Honourable the Finance Member, Sir. said—
I don’t mean to hurt his feelings. It is & matter of very great jmportance
to my country and my people, and it is my duty to use the utmost power
that God has given me to place the facts before the Assembly in the hope
dhat may be the Government will yet rise to the rocqaston and do their
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duty by the people who ave been entrusted to: their care. The Honour--
able the Finance Member said, Sir:

“ The Gold Standard srstam is expensive, and if it involves a large amount of gold”
in circflation, is not ideal But this is the only alternative which points the way to-
ar: ideal solution. The expense of this alternative can, I think, be justified, if it is
likely to lead on fairly quickly to what I regard as the ideal system, an Internptiondl
Exchange Standard on 113 lines laid down by the Genoa Conference of 1822."

And speaking under the head the gold standard the Honourable the Finance
Member said further:—

‘“ My personal view is that the cost involved in an immediate advance to the Gold
Standard is worth incurring on two conditions. The first is that the extent of that
coat is fully realised in advonce and the decision that it is worth facing is.arrived
at with reasonable unanimity by the Government and the ple of India, and the-
Government are not put in the position of appearing to force India to incur the charge
without due consideration of such public opinion as exists oo so technical a subject.’

Then, after saying that the scheme involved the possibility of s recurring
cost of about Rs. 165 lakhs a year during the first five years and about Rs. 112
lakhs a year thereafter, he said:

“ It is, however, important to stress the fact Lhat these figures represent maxima.
The assumptions thronghout have bheen deliberately made to err on the side of safety.
There are reasons for thinking that the actual char would be considerably less,
and there are various possible methods, some of which are mentioned or indicated in
the memorandum, of reducing the liabilities.'

Then, Sir, in the end the Financg Member said:

* My conclusion is that it is reasonable to hope that the ultimate charge to annual’
revenue as the result of introducing the Gold Btandard would ke negligible, though we
must be prepared to face n charge up to a maximum of two-thirds of a crore a year."”

There was only one consideration which weighed against the scheme in the:
mind of the Finance Member as is shown by the following question and.
answer:

“ Can the transition be eflected without such- a disturbance in the gold and silver

markets of the world as will threaten or destroy the utility of ‘fOld as a standard of
value? If the effect of a decision to attempt the change'to gold in India is going to
he o upset the gold standard in the United States of' America or in Europs, India
has clearly nothing to gain by making the attempt.”
Now, I submit, Sir, this last is a consideration which should not have been
given the weight which it was given by my Honourable friend the Finance
Member. India's interest should not be subordinated to those of Europe:
or America.

Now, Sir, the scheme which had been prepared by the Finance Mem-.
ber, Mr. Denning, and Mr. McWatters was submitted to the Commission,.
They examined the scheme. They pointed out in paragraphr 83 of the Report,.
that under the scheme, the silver rupee would cease to be legal tender,
except for small amounts, after a period during which it would have Heen
convertible into gold currency. It would involve also the attraction to.
India of o large additional amount of gold, required for currency and the
conversion of hoards. And they went on to give their rgasong why the

scheme should not be accepted. '

Now, Sir, I regret to think that the Government of India were not able
to persusde the Comimission to give up, their objections. They were nok
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able to savmfy the Commission that there were alternative proposals by
reasons of which the losses, the risks, the dangers which they apprehended,
could be avoided. Now, éir, there were two points which they were much
concerned about. One was that £103 million of gold would be required for
carrying out the scheme. The second was that certain countries soutside
India might be adversely affected by it. I submit, Sir, that the 103
millions wes not to be required all at once. It is distinctly stated in the
scheme of the. Finance Department that

‘“it may be sssumed that about £15 millions of gold would be required at the time
of initiation of stage (i), a further £35 millions within & -year, and the remaining
£13 millions over a period of 10 years.” '
Now, Bir, this was a matter in which the difficulties which the Commis- |
sion felt could easily have been removed, but unfortunately they did not
do so. Many of us feel that if we accept the recommendations, a true gold
standard with a gold currency will not be introduced in India. We think
that that will be the result of the recommendations. And yet the Com-
m'ssion have expressed themselves in favour of the introduction of a true
gold standard! That being the situation, the question before this House
is what this House ought to do. The history of 120 years tells us that
except for a short period the Government of India have been committed
to a policy of a gold standard and a gold currency, that from 1854 Finance
Member after Finance Member of India with the exception of Mr. James
Wilson recommended the adoption of a gold standard and a gold currency
as the right solution of the currency troubles of this country.
We find, Sir, a very distressing state of things in con-
nection with this question. The Government of Indin make their
recommendation for the adoption of n gold standard and a gold currency.
It goes to the Secretary of State. He turns it down. The Government
of Ind'a appointed n Committee in 1866. It made recommendations
for the adoption of a gold standard and the introduction of a gold currency.
They sent the Report up to the Secretarv of State, but they did not send
their own recommendations to him, We find that a Finance Member of
the Government of India, Sir R'ehard Temple, proposes measures for the
introduction of a gold currency and a gold standard and almost gets them
.accepted. He resigns in April 1874, and in Mav 1874, his successor turns
down the proposition and declares that the Government of India have
abandoned the policv of having a gold standard for India. We find that
between 1874 and 1892 the Government of India urge the adoption of a
gold standard and alternatively of a system of bi-metallism. But they
ate not heard. Then, Sir, we come on to 1892, and we find that the
Government of India still urge that a gold standard and a gold currency
are the richt solution of Indin’s currenev troubles. They take a very im-
portant step. Thev close the mints to the free coinage of silver and under
the scheme they adopted. they put aside all the coinage charges, amount-
ing to six annas in the rupee, with the deliberate object of huilding up &
gold reserve to introduce a gold currencv into India. This goes on for 20
vedrs and after 20 vears the exchanee difficultv still endures. During all
this period, Sir, India has suffered hetween 200 to 800 crores of loss,
roughly spesking, over this exchange troutkle.

Mr. Presidant: The question is verv important and the Honourable
Pandit mav take his owh time after the recess. The House.stands ad-
journed till a Quarter to Three. . _ .

The Assembly then adjourned for Lunch till a Quarter to Three of the
Clock. '
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The Assembly re-assembled after Lunch at a Quarter to Three of the

Pandit Madan Mohan Malaviya: Sir, I referred to the report of the

‘Chamberlain Commission. I should like to go back to a little earlier

L

period, with reference both to an opinion expressed by the Chamberlain
Commission which I have quoted and also to an .opinion expressed before
the Commission the report of which we are disoussing. 1 would invite
the attention of the House to the situation, the predicament in which India
is placed. 8o long as a question of this importance, such as the one be-
fore us, is considered and decided solely with an eye to India’s interests,
there is less danger of an error being committed than there is when in-
terests other than those of India are given prominence. We know that
the action taken by France, Germany and many other countries of Europe
in the seventies of the last century created a situation from which the
Government ~* Indin suffered enormouslv. During the years after 1872
up to 1893 they struggled with many proposals and put forward many sug-
gestions and schemes for the consideration of the Secretary of State.
But unfortunately the matter did not receive that attention which it
deserved. Sir Touis Mallet and Lord Reay, who were delegates for
India to the conference of 1881, observed in their report:

‘“ A common standard of value, at least between India and England, a{)penra to be
the only complete and permanent remedy for the inconveniences caused to India by the
present state of things, The adoption of a silver standard being imcrouibla,‘this, in
theory, can only be attnined by the introduction of the gold standard in India. The
practical objections lo this course are of a very serious kind, but it is worthy of remark
that they derive their force rather from the interests of England and other gold using
countries than from those of India itself.”

Bimilar was the complairt made by Sir Duavid Barbour in the note which
he atinched to the report of the (iold and Silver Commission which re-
ported in 1888. Sir David Barbour referred to the financial difficulties
of the Government of India and made the following important observa-:
tions :

“ Nor can Great Britain divest herself of her responsibility in this matter b{ allow-
ing the Indian Government to act as it may think best. The Government of India is
only another name for the agency whereby the administration of the Indian Empire
is carried on by this country; the gold ob¥igat.inna which now constitute the difficul
of the Indian Government were incurred with the knowledge and approval of the Englis
Government, and are very largely due to the connection between the two countries;
the original impulse towards the mono-metallic_gold standard from which have sprung
the existing currency difficulties, was given by England in 1816; it was strengthened by
her suggestion, in connection with the International Monetary Conference of 1867, that
France should adopt the single gold standard; and the interests of England and India
l.ﬂ;:ednow so intimately connected that they cannot be separated in a question of this
. nd. (2

If Grent Britain cannot, with reference to her own position and interests, take such
ateps e will relieve India from the existing currency difficilties, justice requires that
in deciding on any messure which India may be in a ition to adopt in oconnection
with the settlement of tha quebtion the interests of Indip alone shodld be copsidered,
but this courge will neither relieve Great Britain from her responsibility in the matter,
nor D;;rot;:; her from ;ihe cnnnmences, di;a:ti1 anii mill?di“at‘; of fnrtl:at carrency changes,
or c es in cy on of the ian vernment rendered
by exitting‘ ﬁnanoirl‘: diffcalties.” part : nesomsry

a .
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They therefore pleaded, but pleaded in vain, that the Government of India
should let them introduce a gold standard and a gold currency. In a des-
~ipatch of 1892 Sir David Barbour, who was then the Finance Member, re-
wiewed the whole currency situation and said: -

“ It may, then, be taken for granted that with a gold standard the grest bulk of
the Indian currency must continue to be silver-rupees, and that, for monetary purposes,
there would ordinarily be no considerable demand for gold coins in exchange for silver.
‘On the contrary, the demand for monetary purposes would rather be for silver coins in
exchange for gold coins. Gold coins waul; only, as a rule, bs required in exchange
for silver coins, when gold was required for hoarding, for export, or to be melted down

for ornaments.”
The practical measures proposed by him were:

“(1) The first measure would be the stoppage of the free coinage of silver:

(2) The next measure would be to open the mints to the free coinage of gold. An
man bringing gold to the mints would be entitled to have it coined into gold coins, whic
would be legal tender to any amount. It would be desirable to stop the free coinage

~qf silver some time before opening the mints to the froe coinage of gold.

The new gold coins might be a 10-rupee piece and a 20-rupee piece.'

T submit, the words of the despatch in which the Government of India
concluded their presentation of the case on the 2nd August 1892 are worth
roproducing here :

‘It would, we submit, be wholly: unreasonable if, in face of the calamities which
are likely to come upon us in the future, and of the fact that our difficulties must
-continue until England and India have the same standard of value, Her Majosty's
Government were to prevent the Government of India from making an attempt to
introduce & gold standard into this country on the ground of the actusl or possible
appreciation of gold, and were at the same time to refuse to support the proposal for
o general system of double legal tender, on the ground that there had been no apprecia-
tion of gold in the past and that there was no likelihood of any such appreciation in
the future. If Her Majesty’s Government are not prepared to accept the proposals
which we have advocated for more than ten years as the best remedy for our difficulties,
we consider that they ought not now to refuse to let us adopt tho only other remedy
open to us, namely, the adoption of the same monetary standard as that of the country
with which we have our most intimate financial and commercial relations, that
standard being, as we understand, oonsidered by Hor Majesty’'s Government to have
worked so satisfactorily in England that they are not prepared to encourage any hops
of a departure from its being approved by them.” )

"This was the attitude nf the Government of India in 1892, and having
considered the whole of their representation the Government in England
- decided in 1898 that the minte should be closed to the free coinage of silver
and that their aim should be to introduce a gold standard with a gold cur-
rency in India. I have stated that the Government of India have from time
to time consistently advocated the adoption of such a scheme, namely, a gold
standard with a gold currency, and I submit that the objections which
~were pointed out to that scheme were such that they could be got over.
" Those objections I have partly dealt with but I shall now place before the
House the definite concrete proposals which were put forward by some wit-
neases before the Roval Commission in this connection. Two of these
witnesdes, Professors Wadia and G. N. Joshi, both of Bombay, suggested
an alternative scheme and that scheme would have obviated the objection
which has been raised against this scheme by the Commission and to the
- scheme proposed by the Government of India. They advoeated that .
there ,should be no further additions made in yupees or rupee notes. They

- advocated that— .

« + No fresh additions to the currency to be msde in rupess or runee notes; all such
: additions to be in the form of gold notes or gald certificates. Thus no immedinste
»
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addition to the currency in the shape of gold coins will be necessary nor will it ‘be
nsvessary to convert the existing stock of fno;eas into geld. o
Bo long as this country has not built up adequate gold reserves though we have
already substantial reserves to which additions can be made from year to year with the

balonce’g;f trade in our favour—it is not necessary to make the existing token currency
convertible into gold for internal purpoes.

A gold coin to be called the Mohur of the same fineness and weight as the soverei
be made the sole standard coin of this country and a mint for the %ree coinage of goq:l]
to be established immediately. -

5 ';Phel }'lcla.tion of the rupee to the standard coin to be defined by law, preferably as
0 1.
Now, these very dofinite proposnls got rid of the objections which were
,Taised by the Commission and they were proposals which have received
wide support in this country. Professors Shaw, Wadia, Joshi and Mr.
Vakil have all laboured to press this upon the attention of the public and
of the Government and of the Honourable Member. The Indian Cur-
rency l.eague organised in Bombay hus nlso definitely put forward the
same suggestions and it seems to me that the volume of evidence given
before the Royal Commission in support of this scheme is considerable,
In view of these facts it scems to me to be a matter of very great regret
that the Government have not seen the'r way to adopt the proposal of a
gold standard and gold currency. We are now face:to face with this
situatibn. As Bir Richard Temple pointéd out, every Financk Memter
from the fifties except the first Finance Member, Mr. James, has been
in favour of a gold standard and gold currency. The Government of
India have several times advocated this stheme and even put this forward
before the last Royal Commission. Thoy put forward a definite scheme
for the introduction of a gold standard and gold currency. As against that
we have the opinions of the members of the Commission whose report we -
are discussing. I submit thot hoawoewer shle some of these members may
be, their qualifications were not such that their opinions should be given
preference over the opinions of so many of the Finance Members of the
" Government of India and of so many other ominent members of the Gov-
ernment who have written or spoken during the last 60 or 70 years on
" this question. I do not wish to discuss personalities but I only wish
to point out with due respcet that the members of the Roval Commission
are not entitled to greater weight than the Finance Members of the Gov-
ernment of India extending over 6 to 7 dacades. I submit when this
matter comes up before the Assembly the Government ought to take that
fact into account. The expressions of opinion of previous Finance Mems«
- bers up to the present Finance Member ought to have greater weight.
Alongside of this we ought also to remember that the expressions of opinion
of the Indian Currency League and the numerous petitions that have
come before the Assembly also express the deep desire of the people to have
a gold standard and a gold curreney. Many members of the Govern-
ment have said that in the matter of currency it is the duty of the Gov-
ernment to carry public op'nion slong with them, particularly commes-
cinl public opinion. The Government ought therefore to agree to intro-
duce a gold standard svith a gold currency in India.

Now, Bir, T hope that the matter will still receive the geonsideration -

g of the Honourabld the Finance Member and his colleagubs on
P¥:.  the Executive Council. It has been said by the Honourable -
* Finance Member that o mare suitable opportunity for disoussing this would -
be. the other Bill which ~hes to come before the Howse i Awgusth..
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Because qf the importance of the queéstion and because of the
seriousness with which the proposal has been rpade;, L beg to point out
that we are desling with*the Indian Coinage Act and that the question
of what the coin should be and whether a new coin should be framed
should find its proper place in the Coinage Act. I wish here to draw
attention to the prov.sion of the Coinage Acts which have been passed in
this country. Act XXIII of 1870 is the Indian Coinage Act. We find
this provision there : .
“ The undermentioned gold coins only shall be coined at the Mint.:

(1) A gold mohur or fifteen-rupee piece

{2) A five-rupee piece equal to a third of a gold mohur

(3) A ten-rupee piece equal to two-thirds of a gold mohur:

{(4) A thirty-rupee pieco or a deubl: gold Mohur.

The standard weight of the said gold mohur shall be one hundred and eighty grains
Troy, and its standard fineness shall be as follows: Eleven-twelfths, or one hundred
and sixty-five grains, of fine gold, and one-twelfth, or fifteen grains, of alloy.

* The other gold coins shall be of proportionate weight and of the same fineness :

Provided that, in the making of gold coins a romedy shall be allowed of an amount
not exceeding two thousandths in weight and two thousandths in fineness.’

That was in 1870. In the subsequent Act, the Act of 1806, 1 find that
ptovisions relating to gold coin are embodied there and we come to the
Act of 1918 and we find that the provision for coining gold mohurs was
introduced again in the Indian Coinage Act. We come next to the Indian
Comage Act of 1920, No, XXXVT of 1920, where we find that the word 10
was to be substituted for 15. The gold ordinaAnce wanm also repealed by
that Act. 1 therefore submit that the present Act is the proper Act in .
which the aumendments which have been moved by my friend Mr. Kel-
kar, Mr. Vidya Sagar Pandya and Mr. Prakasam should be considered. I
hope the Honourable the Finance Member wijl be good enough to accept
this view or to reconcile himself to it and help us in placing on the Statute-
book a provision fer the coining of a gold mohur and for the opening of
a gold mint. Only one other remark T wish to make in this connection.
1 have referred to the provisions in various enactments for the acceptance
of soversigne and half-sovereigns at- Gowernment treasuries in payment
of public dwes. That makes it clear that the Government of Indin has
bv numerous of its Acts invited the peonle and encouraced them to adopt
sovereigns and half-sovereigns as legal tender in the currency
of the country. I have mentioned, Sir, that it is calculated
that coins of the value of 200 crores—I am open to correction—are still "
in the possession of the people of this country. Now I ask, 8ir, whe-
ther it is at all fair, whether it is just, whether it is honourable, on the
part of the Government to propose to demonetize sovereigns and half-
sovereigns after they have, by their policy, pursued for at least 60 or 70
yenrs, if not longer, invited the people and encouraged them to accept
gold sovereigns and half-sovereioms in the country. I submit it is not.
1 %herefore sav that the honourable course for the Government to pursue
in to adhere by  what they have done, to stand firmlv bv what their pre-
decessors have done, to stand bv the nledger which their predecescors
have given, tg stand by the pledge which they gave to the people when
{hev' sttempted to nit aside the charees on tHe coinage of rupees in 1
w.th the view definitelv 40 introduce & eold standard withe n cold enre-
remcy.  Por thése reasons, I-sunnnrt the amendment which my Honoursbie'
friend Mr. Kelkar has placed before this Houn.' .
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The Honourable Sir Basil Blackett: Sir, I hope the House sfter the
hours and hours.of long ,speeches that we have had will come to & con-
clusion on this matter quickly. I desire to make it perfectly plain at
the outset that it is entirely impossible at this stage for the Government

“to accept any of these amendments. In the second place, the rejection
of the at this stage will not be and cannot be taken as an expression of
the view of this House that it does not want or ought not to have a gold
currency. I'ull opportunity will arise for the discussion of that import-
ant question in connection with the Gold Standard and Reserve Bank
Eill. Full opportunity will be given for the discussion of the question
then and a decision not to incorporate these amendments in this Bill now
will simply be a decision that the House does not desire to wreck this
Bill by the incorporation of amendments which cannot find & place in
it. There is a common feature in all these amendments and that is that
the mints in India are thrown open to the coinage of gold, that is a mint
has to coin any gold that is brought to it by the people. Now, I cannot
understand how anybody in his senses can think that the putting of a
eluuse of this sort on the Statute-book can hasten the securing by India
of a gold currency. The Finance Department of the Government of
India put before the Currency Commission a very carefully thought out
scheme for the introduction by stages with full precautions at each stage
-of a gold standard, with eventually a gold currency. That scheme receiv-
ed the fullest examination at the hands of the Currency Commission, and
the Currency Commission have unanimously expressed the view that the
risks involved in that scheme are so great that it would not be in India's
interest to adopt it at the moment. In the place of that scheme the
Currency Commission have recommended a gold bullion standard and I
telieve that I have wlready said more than once in this House, but can
say again, that if this House wants to proceed to the gosal of a gold cur-
rency in circulation in India the quickest method of arriving at that goal
is to adopt the gold bullion standard. However, that question will come
up for consideration on the Gold Standard and Reserve Bank Bill. Let
us just see what would be involved in the adoption of this half-baked
scheme before us to-day. The Bill before us imposes on the Government
the obligation to give sterling exchange in return for any rupees or any
currency notes that may be presented to it in order that the rtabilitv of
exchange at the fixed ratio of 1s. 6d. may be maintained. Now these
tmendments propose that anvbodv who has gold may bring it to the
Indian mint and have it coined into gold mohurs; that is to say, that
snvbody who likes to do so can present currency notes or rupees to the
Government of Indin and get sterling in exchanege: with that sterling eold
will be bought and brought to India and coined into gold mohurs. The
"Giovernment, that ia to sav, undertake the liability to convert an un-
limited amount of the existing currency notes and runees in India into
gold at the fixed ratio of 15, 8d. Any attempt to adopt that system
without the most careful preparation and without some agreement fbr
credits in case of necessritv in Enecland and America would immediately
lead to a complete breakdown of the Indian currency svstem altocether,
and within a vear or more after wasting a great deal of mongv we should
find ourselves hack on the méno-matallic silver standard. Tf it is possfbla tn
srrive ab & qold currencv for India it is obvionsly onlv nossible hv the
mort carefully graduated stages with enormnus precavtions faken at
~each stage that the Govgmment shell not be saddled with an obligation
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so great as to smash the Indian currency system. wltogether. And yet,
in spite of the unanimous Report of the Currency Commission, we are
esked to adopt in this Bill at this stage an amndment which will 1m-
pose on the Government all these obligations, in one case Wwithin one
year and in another case within, I think, 8 years, but without any of the
precautions necessary to secure that the effort shall be a success, The
result could only be a further disaster to Indian currency and a greab
Joss of money for the time being. If we are to consider the question of
the introduction of a gold currency, I submit te this House that it musé
be considered carefully in connection with the Gold Standard and Re-
serve Bank Bill, when full opportunities will arise for considering that
question. To press the matter to a decision mnow is merely another
method of wrecking this Bill and nothing else. So far from lustening the
adoption of a gold standard, with or without a gold currency, in this
country, it jeopardises the progress of the very carefully thought out
schemes for the reform of the currency systemm which have been put
bgfore us by the Currency Commission which are already under the
consideration of this House in the Gold Standard and Reserve Bank
Bill. I submit, therefore, that to press these amendments at this
moment cannot possibly be in the interests of the currency system of
India and is & sure method of postponing even further the day on which
the possibility of introducing » gold currency will arise in this country.
Now, last F'riday, before Mr. Kelkar or Mr, Vidya Sagar Pandya or Mr.
Prakasam moved these amendments, I wrote to them all a letter which T
will read:

*T write to you with reference to your amendments which raise the aquertion of
the coinage of a gold mohur and the introduction of gold currency in circulation.
The Bill as it stands is intended to be a purely interim measure. The sovereign is
at present nominally legal tender at two shillings but it has not in fact been in
effective circulation since 1820. Clause 2 of the Bill proposes that it should be
defnonetised. The only alternative would be to monetise it at the new ratio. If
this is done now, the whole question of the introduction of a gold bullion standard
as proposed in the Gold Standard and Reserve Bank Bill is prejudiced. It would
obviously be lesirable to monetise the sovereign at the new ratio now and then
to demonetise it a few months hence in order to enable the gold bullion standard
to be introduced. The Government propose therefore to demonetise the sovereignm.
"This does not in any way prejudice the question whether the future currency system
of India should contain the gold sovereign or a gold mohur as part of the legal
tender circulation of the country either as an elament in the circulation, as it was
hefore the war, or as a major factor in the circulation aa is desired by thcse who
wont to see a gold currency introduced at once. All these questions wiil come up
for consideration on the Gold Btandard and Reserve Bank Bill. The proposals of
the Currency Commission and of the Government do not, it is true, cortemplate u
gbld ccin in circulation at present. But it is the desire of the Government that all’
the possible alternatives shonld be fully discussed in the Committee »m the Gold
ﬁ't-andtm&d'_md Reserve Bank Bill and by the Legislature when the Commitltee hds
reported.

I then went on to ask them, in order to shorten the debate, whether
they would not agree not to press those amendments, with the result
that the House has listened io or not listened to. I do submit to the
House that we 8hould understand where we are. This Bill is meant to
be a purely interim measure. (Mr. T. Prakasam: ‘* Will ‘the Honourakle
Member read the reply given?’’) The reply, the one I got from Mr. Praka-
sam; was to the effect that he did not feel able to agree to my proposal.
The Bill is a Burely integim measure. It is so®drafted that it shall not in
anv way prejudice any of the questions that will come up fer discussion
on the Gold Standard and Reserve Bank Bill. Our object is to leave a
perfectly clear field for discussion of those pl"op?sala pn that Bill. The
- L]
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main features of this Bill are one to fix the ratio, as hags %lrcudy been
done in clause 4, and tRe other s to provide , for the receipt of gold by
the Government in the interim period. Clause 2 deals with the sove-
reign. As I havo said, since the sovereign was made legal tender at two .
shillings in 1920, it has not been effectively m circulation us coin, though
no doubt tirere are a large number of sovercigns in India held as Lullion.
If we werc to make the sovereign legal tender now at 1s. 6d., we should
prejudice the discussion of the gold bullion standard, becuuse the Commission
fay quite dofinitely that if the gold bullion standurd is to be ntroduced, the
sovereign cannot be in circulation during the period of introduction. My
friend, Sir Purshotamdas Thakurdas, has told ‘s that while he does not
altogether appreciate the reasons why the sovereign should be demone-
tised in order to introduce a gold bullion standard, he is prepared to defer
to the views of his colleagues. I do not usk that we should at this moment
decide that question at all: what we propose is that, for the moment, the
sovereign should be demonctised. The question will arise later whother
it should ke monctised or not at 1a. 6d., or whether we should have a gold
mohur, which after all would be a more convenient gold coin at 1s. 6d.;
a pold mohur slightly differing from the sovereign equal to say Rs. 15
or Rs. 20 or thereabouts would be a more convenient coin than the sove-
reign at Rs. 18-5-4. Any question whether that gold coin should or should
not be ittroduced is one which ean ecome up for discussion on the Gold
Standard and Reserve Bank Bill. If we make it legal tender at 1s. 6d.
now, we definitely prejudice the discussion of a gold bullion stendard on
that Bill. I was prepared, in order to assist debate, to adopt another
alternative, and that is simply to omit clause 2 altogether at this stage
and leave the sovereign stili nominally legal tender at Re. 10. 'The
position would be rather absurd, considering that the rupee is worth
1s. 8d., but I was given to understand that the view of Members of this
House was that the demonetisation of the sovereign now was prejudicing
the issue. If we lefk it exactlv as it stands, the issue would from that
point of view not be prejudiced at all, but I now understand that the
proposal to leave out clause 2 is nob entirely moceptable. If that is se,
I shonld much prefer to see the clause adopted as it stands, because it will
actually have the advantage that the Currency Officen will be able to accept
the sovereign as bullion at the equivalent of 1s, 6d. If the offer is not
nccepted, therefore, we must get back (o the clause: and as T say, the
otject of this Bill as it stands. the who'le Bill is to provide for the interim
period pending the discussion and earrying into effect of the Gold Standard
and Rescrve Bank Bill. Nothing in the Bill as it stands to-day prejudices
that discussion. These amendments which are aetually under cons‘ders-
tion at the moment would simply wreck the Bill. (An Honourable Mem-
ber: ‘* How?'') I have already explained; T eannot give the Honourable
Member the. intellivence to understand; I have already explained that the
effect would be to destroy the whole of our currency system altogether.

Mr. Ram Narayan 8ingh (Chota Nacpur Division: Non-Muham-
madan): T protest against those remarks, Sir.
Mr, President: I think it is not right for one Member of this House to
suggqst ‘that any. other Member has no intelligence. - ¢

‘The:Hopourable Sir Basil Blackett: Sir, I readily withdraw, it T have
given any offence. I did not know which Hénourable Member it was that
‘made the remark at the time. But I have sltesdy explained fully that
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*we cannol -accept: these amendments at the present stage withour com-
. pletely destroying this Bill. The Currency Commission have, after care-
fully considering & very carefully thought out scheme of introducing a gold
-currenoy with safeguards at every stuge, come to the conclusion that whe
risks involved are too groat to make it desirable for India to adopt that
scheme. We can discuss whether or not that is the case when wpg come
to the Gold Standard Bill. But if at this stage we adopted a scheme for
a gold currenecy with no safoguards, after the Report of the Currency Com-
mission, we should, I venture to suggest, be doing a thing which is not
intelligent. I do appeal to the House to shorten the discussion on this
matter and to allow the questions that do arise in this very important
maotter of tho reform of our currency system to arise at s moment when
they can be cffectively discussed. We have had & long controversy over
a particular question in connection with the reform of our currency. 1
have always regretted that controversy because it obscured the issues—and
in this I entirely agree with Mr. Kelkar—the more important issues, in
connection with the reform of the Indian currency system. If we are to
scceed in arriving at a reform of the Indian currency system that will
be for the bencfit of India all round, good will is required, and I do ask
that, now that our major controversy is finished, we should set ourselves
now to work together to arrive at that reform of the currency system
which will best save India’s interests: and I do submit that an attempt
to force on the Government a clause adopting a gold currency at this stage
cannot assist the reform of Indian currency. Sir, I oppose these amendments.

(Several Honourable Members moved that the question be put.)

Mr. President: Does the Honourasble Member (Mr. Kelkar) wish to
say anything?

Mr. N. 0. Kelkar (Bombay Central Division : Non-Muhammadan Rural):
I wish to make a personal explanation, Sir. I am one of the three persons
io whom the letter just read out to the House was addressed. I did not
directly reply to that letter then, but since then 1 have been discussing
this question and cven receiving enlightenment . . . . .

Mr. President: I am sfraid I cannot sllow the Honourable Member to
make another speech.

Mr. N. 0. Kelkar: I am going to read the answer. Is that not an
explanation, Sir?

Mr. President: The Finance Member made no suggestion against the
Honourable Memter. :

The Honourable Sir Basil Blackett: 1 have not made any charge against
anybody at all.

Mr. J. M. Dunnett (Home Department: Nominated Official): I move
that the question be now put.

Mr, 0. Duralswamy Mymglr (Madras ceded districts and Chittoor: Non-
M;uhamnmd&n Rural) : 8ir, whatever may be the authority of the Honourable
the Finance Member on financial questions, I certainly can not accept him
.8 an authority as to which guestion is relevant to which Bill. Sir. in the
form in which the present Bill has been framed, I do consider that the
amendment which has been brought before this House by my Honoursble
friend"Mr. Kelkar and fimilar amendments which are also tabled by my

.Honourable friends Mr. Vidya Sagar Pandya and Mr. Prakashm are suffi-
- oiently relevant to this Bill and less relevant to the other Bill which he
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proposes, 8ir, it will be arguing in a vicious circle if he were to say that.
thig provision will not be in place so far as the present Bill is concerned -
and it may be considered better with reference to the Reserve Bank Bill;
and when we come to that, he could very easily say that the Preamble
that ise made to that Bill would not permit of any such motion being put
forward for minting of coins. I do therefore eonsider, Sir, that the amend-
ment which has now been placed before this House by my Honourable
friend is certainly in order and we are bound to consider it only on this -
oceasion.

Mr. President: Is that the Honourable Member's ruling?

Mr. 0. Duraiswamy Aiyangar: I am stating my opinion, Sir. A ruling
has been given by you. The Honourable the Finance Member tried to
raise this question even in the beginning and the Chair itself has given a-
ruling, but the Finance Member was trying now to question that ruling,
and I am therefore submitting to you . .

. Mr. President: The Honourable Member has suggested nothing of the
ind.

Mr. 0. Duraiswamy Alyangazr: Then, Sir, I proceed only to.place before
this House a little message which I, on behalf of the laymen in this country,
a man in the street, has to place before this House. The Honourable the
Finance Member can certainly keep away from this House at present
because he will not be troubled with any technical questions to which he
will have to devote any part of his mind and therefore he is justly absent
from this House.

Sir, in this country, as ancient history and the still surviving relics
prove, gold currency was the normal feature under the Indian rulers. We
are told that under the Indian rulers there were no less than 172 kinds of
gould coins. Relies of them are now valued not by the gold contents thereof "
but by many times the same by numismatologists. The Rawatanki—the
genuine type of it is worshipped in many a Hindu house and its sanctity is
so great that ite counterfeits have become very numerous. Shavar Kasi is
valued for the purity of its gold contents. About fifty years ago, in the
temple of Sri Balaji, of my place, coins known as Umamaheswara Mada, of
the value of three lakhs, were discovered underneath a very ancient kuilding
when a repair of it was taken up. The gold coin of Akbar is still valued as
a charm. It is needless to multiply instances. With sall this tradition of a
gold currency, it was reserved for the East India Company in 1808 to declare
that India was fit only for & mono-metallic silver currency. The Company
evidently discovered that when civilization was dawning upon their mother-
land, the ancient civilization of India must be driven into a stage.of senility
and ought to put on silvery hairs. Conquest is after all o slow and deceptive
process. So the Court of Directors said in their Despatch of 1806:

** Although we are fully satisfied of the propriety of the silver rupee being the

principn] measure of value and the money of account, yet we are by no means’
desirous of checking the circulation of gold, but of establishing a gold coin og a
principle fitted for general use.””
But ‘this sympathy for the gold currency contemporaneously with their
pet ehild the silver mono-metallic currency was so enthusiastically . and
honestly translated into action that it became quite easy i 1885 to intro-
duce b statutory provision to the effect: ¢ -

“No gold coin_shall henceforth be a legal tender of payment in any of the
krr'itbrieem:}f the East India Company." A C .'p o
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Still there wps some lingering life in the obstinate gold coins until in 1852
s proclamation was issued for the total suppressign of this species of cur-
rency in this country. There ended the last chapter of India's ancient
history. But the ghost of gold coins continued to haunt the commercial
world us we find that in 1859 the Bengal Chamber of Commerce and the
‘‘Native shroffs and merchants of Caleutta’’ desired to have the gold coin
‘being admitted at least as a subsidiary coin. But between James Wilson,
the then Finamce Member, the them ancestor of Sir Basil Blackett and
the Secretary of State, the matter was easily disposed of with a few words
-of praise to gold in appreciation of its past services to India and the then
services to England. Leavirg alone the various stages of the struggle, we
find that after the advocuey of Sir Charles Trevelvan, we had a recruit-
ment of sovereigns from England and Australia by the notifications of 1864.
In spite of the successive recommendations of the Finance Members, the
currents and cross-currents between India and Great Britain gave a death-
blow to gold currency in 1874. Thereafter we find that gold was found to
be.a good tomic to all other countries except India.,

(At this stage Mr. President vacated the Chair which was taken by Mr.
Deputy President, Maulvi Muhammad Yakub.)

It is profitless to pursue the currency polidy of the Government any
further. It may be relegated to the sphere of professors and students of
colleges. There was no ghost of a chance for the gold coin to raise its
‘head against the rupee in this country. Professor Shirras says:

“India is a land of surprises, specially in the domain of finance. With the
‘best intention in the world no Government could have carried out the Fowler
{ommittee’s recommendations in view of the invaluable experience of 1800. The
ruper could not be dethroned by gold : it had been coined for 380 years, and had
been looked on not only as a suitable circulating medium but also an excellent store

of value.”

‘Our foreign trade has all been with gold using countries. Still India had
to take goods and for the balance silver in return for her exports. Natur-
-ally the ratio war has become a normal feature in the subsequent history
of India. Leaving aside the various struggles which the Rupee has had
to undergo in its trade relations with the happy countries of India’s foreign
markets, let us consider the present attempt at the resurrection of India’s
gold coin by its protagomists and the opposition they have to encounter.
If the desire and power to settle » suitable form of currency were both
centred in those whose sole interest is the welfare of this country the pro-
‘blein will not be beset with serious difficulties. The best minds of
the country can sit together and decide one way or the other. But un-
fortipately for this country the power is in the hands of those whose in-
terests are wedded to a far distant land and the manipulation of that power
is so dexterously effected as to entrap those whose interests ought other-
wise to be solely guided by the welfare of this country. The legal will of
India submerges the moral will and still passes for its real will as we have
seen’ in the fate of the ratio question. With the aid of the ‘‘ancient
‘household troops’ and their ‘‘new recruits,”” as Edmund Burke would
call the official and nominated votes of the House, the voice of the people
thraugh their elgeted repregentatives is drowned to death. Tf one studies
the currency policy of thes British in India alongside of their tariff poticy
it will be clear how the silver came to be pinned to this countrv and all
the pold was transported to* Great Britain. The vigour with which the .
‘manufactured articles were forced on this country.and thejmport of Indian
- L]
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goods into Great Britain was penalised and prohibited too if certain cases
from the year 1802 when the currency of India began to be tampered with,
-accounts for all the calamities of our gold curreney. During those stages
‘when the balance of trade was in favour of Britain, Indie had to pay in
gold over and above the raw materials she contributed. British Mercan-
tilism more than Imperialism has always been ruling our country. Thus
in 1800, the import of merchandise from Great Britaiy to India was
£1,428,850 which rapidly rose to £6,028,192 within a period of forty years
1800—1840). In 1854-59 the exports to the United Kingdom came to

8. 8,78,28,998 whereas the imports from the United Kingdom amount-

ed to:
Up to 1844, the balance was in favour of India ... Rs. 12.09,08,518

In 1844-49—Trade was at par .. . 8,78,23908
Excess in favour of the United Kingdom .o 8,80,82,515

Thereafter it turned against India from 1852, until the raw products
bad their demand.

Note, it was in 1852 that the proclamation against the acceptance of
gold coins was promulgated and that it was in 1859 the Bengal Chamber
of Commerce and other merchants alarmed at the transportation of
gold to United Kingdom clamoured for the gold coins being retained for
subsidiary purposes at least. All that clamour was of no avail. Although,
therefore, there has been year after venr a large net import of gold partly
in the shape of bullion and partly in the shape of foreign coins as trade
returns, India could not use them for conversion into currency. Then,
what follows? The imported gold is absorbed by the Government in a
large measure and what goes into the country’s absorption is all in the
shape of gold bullion in the hands of the bullion-broker and if such gold
is used for non-monetary purposes, it is the Government that forces it
and is the chief abettor of the much enndemned hoarding habit.

Let us now turn to our present situation. The Royal Commission on
Currency recommends to us what is known as the gold bullion standard
which is in their view an effective gold standard without gold currency.
In rejecting the scheme for a gold currency presented to them by the
Finance Department of the Government of India, the Commissioners are
‘obsessed by a super-ethical ultrs-altruistic standard when they refer to
the disastrous effects on other countries by India’s absorption of gold.
Charity beging abroad—not at home. Other countries have, to recoup
their pre-war gold conditions and let us not compete with them. This is
their argument.

Then they begin to discredit the e¢stimate of requirements carefully
prepared by the Finance Department and anticipate untold fears even to
the extent of expecting very bad years for Indian exports. It is said that
there will be a sudden rush for gold coins to replace both the rupees and
‘the notes. The Commissioners apprebend the danger of reducing the
‘due proportion of gold and sterling secunities in the Reserve to gross note
eirculation during the transitional period. They canno# recongile them-
gelvas torthe view that the gold in curremcy might promote greater con-
‘fidence in the people, might bring out even the hoarded gold into a system
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of banking and investment. Their next attention is towards the patron-
age of silver and the avoidance of the depreciation of silver and would not
trust to the safeguards provided against it by the scheme itself. Here
comes their plea for the poorer classes who hoard silver in the shape of
jewels. Then & plea for China and her international trade, then a word
for the silver market of the United States and so on dispose of the stheme
for the gold currency with a fatal blow. DBut the greatest crime of India
is supposed to be in the habit of hoarding and non-monetary use of gold—
an argument which applies equally to silver. Say the Royal Commis-
sioners : ’

‘“The habit of hoarding the precious metals became ingrained in India thruneh
centuries of war and rapine, and has persisted under British rule in spite of security
of property and the introduction of improved currency and banking facilities.” -

They finish the theme by the emphatic sentence:

* It must not circulate at first and it nred not circulate ever.'

Considering the vieissitudes through which India has been passing for over
& century and a half and more particularly under the very British domina-
tion on whose behalf a claim is made for improved currency and banking
facilities. I feel that the habit of hoarding has far from being a crime been
an act of prudence. A country which passed through a rapid succession of
foreign conquests, a country which has been subjected to foreign domina-
tion which has for over a century not been able either to entertain or create
& trust, but which on the other hand has in all its phases, civil and mili-
tary alike, been propping up feeling of continuous distrust cannot be ex-
pected to do otherwise than hoard up a part of its wealth, such part as
cannot be invested in immovable property. Under the revenue system of
this Government therc is no sense of sccurity ereated even in an invest-
ment in lands. What with the never-to-be-forgotten-and-ever-to-be
remembered scandal of the Arbuthnot fraud in the Madras Presidency,
what with the frauds and failures of several Banks, everything has been
contributing only to demonstrate the wisdom of the hoarding habit. The
eccentricities and the frivolities of the currency policy, the location of
and the tampering with the gold reserve have only added to the stability
of the habit. After all the known and unknown, visible and invisible
proocesses of depletion of India’s wealth, if India ean still boast of some
wealth the credit must be laid only at the door of the hoarding habit.
The gold in jewels has been the domestic reserve of families which camo
to rescue when the families came to ruins. What is known in Hindu Law
as '‘the Stridhanam jewecls’’ has been the saving angel-of many a ruined
family. The almost forced custom of presenting protected jewels or mohur
to the: bride helped her to protect her children when the husband
died in an impoverished condition. This domesti¢ reserve has also helped
the enhanced efforts of the male members of a familv to make further
earnings to keep the family going without touching the reserve. Even
thig habit is now dying out in relation to gold, as in the richer families the
precious stones and pesrls which promote circulation of coins are super-
seding the large portion of domestic gold reserve as I call it and bringing
gold to its irreducible minimum requisite for keeping the stones or pearls
together in some shape. .

But let us take leave of the Indian women and their partislity for
jewels and ask of the wide world which is the country that does not hoard
L] ]

Yo
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some fraction of its comuge or precious metal in some shape or other
inclusive of jewels. What is the value of gold locked up jn the Crown
-Jewels to start at the tops?

. Then, again, are not European ladies running after jewels in forms
even cruder than those adopted by the Indian women?

Mr. P. B. Haigh (Bombay: Nominated Official): 8ir, is the Honour-
able Member in order in discussing this extremely interesting question
vhout jeweie?

Mr. Deputy President: Well, of course he is in order.

Mr. 0. Duraiswamy Aiyangar: The making and remaking of jewels
kave been employing the goldsmiths of this country. But what about
ths freely discharged crores of India which have left our shores leaving
‘bkuge buildings on our heritage, as in this New City? .

I have it from the authority of my Honourable friend Mr. Kelkar
that in some quarters we are accused of the grave crime of using gold for
medicinal purposes. I am not aware if it is seriously urged by any one
with his hcad on his shoulders. I know that gold plays an important
part as the best tonic in the Ayurvedic system. But the quality absorb-
ed by the medicine is so small both as to its requirements as well as to
its inaccessibility to the common folk that mno serious argument can be
built on it. But to the extent that the medicinal requirements do de-
mend a quantum of gold that cannot be denied to a country whose medi-
eal science has proved its efficacy and has not been impeached even by
those who consider it their sacred duty to supply opium for medicinal
and scientific purposes.

I maintain that the Royal Commissioners erred egregiously in arro-
gnting to themselves a superior wisdom when they condemn the witnesses
before them in the following terms:

* The widespread desire for it which was expressed to us by so many witnesses
in India appeared to be induced to some extent by the idea that gold was the most
advanced form of currency and that other nations had lung denied to Indw s privilege
which they enjoyed and highly valued themselves."

The establishment of a gold standard in Great Britain -commenced &
few years after the demonetization of gold coin in this country and for
over a century, right up to the War, the other countries have been indulg-
ing in gold currency and if after the ravages of war they have not gone
back to the old order of things, it is certainly not because of any change
in the angle of their monetary vision but because the recoupment has not
fully taken place vet. The Royal Commissioners after citing the ex-
#emples of Great Britain and the United Btates as they are to-day pro-

ceed to remark: p

‘““Bome high authorities have expressed the view that the, circulation. of gold ia
heammng to be regarded at s sign of a backward cwlhution re

. Ipis ev:dently gome fox of Great Britain which after loalng its tail
‘har come out to’ preach the bliss of being without a tail. But let me
make it a text for a,crude theory which I sometimes #ry to formulate in
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Let me make my proposals on

my own mind in moments of inanition.
.

this text: o
(1) The League of Nations must take up the question of establishing
a flat system of currency for all the countries that make up the League;

(2) The size, .the fineness, and the value of the coins must bé the
sume in all countries distinguished only by the name of the country and
the insignia of its sovereign; ;

(8) The metal chosen must be the basest metal with safeguards:
against counterfeit—say cupro-nickel alloy;

(4) Let both-the precious metals, gold and silver, be relensed from:
currency and grouped under the commercial commeodities for non-mone-
tary purposes like diamonds, rubies, emeralds, eto.

Will this system satisfy the advanced oivilization? I hope it will,
rather, it must. .

Wir, let me return to the main road and not proceed further on this:
by-path. Is it correct to say, I ask, that ufter the War ut lenst the
United Kingdom has abandoned its love for gold in circulution ns ther
Royal Commissioners assert? The Cunmliffe Committee on Currency and
Foreign Exchanges says:

* While the obligation to pay both Bank of England notes and currency notes
in gold on demand should, in our judgment, be maintained, it is not necessary for
the maintenance of an effective gold standard, nor do we think it desirable, that
there should be an early resumption of the internal circulation of gold coin.” P)

Mark the word ‘‘resumption.’’ Is it the mentality of that advanced
civilization which will spurn the gold coin in circulation?

Yet, our Royal Commissioners dictate to us: ‘‘It must not circulate
at first and it need not circulate ever.”

To sdd to this the Commission says:

‘“ The termination of the anomalous provision by which one form of note, the
paper note, is oconvertible by law into another form, the silver note, is an essential
step in Indian currency reform which must be taken.sooner or later."

Compare with this the recommendation of the Cunliffe Comrmittee :

““{f recessary, however, the circulation of gold coin could he prevented by
making th: notes convertible at the discretion of the Bank of England either into
#uch coin or into bar gold, though for onur own part we should prefer to maintain the
right of the noteholder to receive payment in gold coin and to trust to the informal
steps, ruggested above to prevent gold from flowing into internal circulatiun.”
‘What then is the weakness in our currency that necessitates a provision
for non-convertibility of notes into rupees? Let me quote the words of the
Commigsion :

“ It entails keeping in the currency reserve for purposes of internal convertibi-

lity a large stock of silver which for external purposes is of litéle value ™.
For the rest I consider paragraph 69 of the Report to be a bundle of in-
consigtencies or unstable views—] hope my friend 8ir Purshotamdas
Thakurdas will pardon me for saying it—as to what form of currency is
best suited for this country. A careful perusal of the Report must lead to
but one’conolusiog, namely, that gold currency is quite ag suited to India
as to any other country. Viriting in 1921 Professor Shah said :

« T4 is more than a year since this chapter was written. The author atill kee

to- his main contention that the only true and effective remedv i{s to intrndnce a_!u 1,
free, honest gold standard and gold currency and place it—by legjslative sanction—
) Y ;

beyond the tinkering of all amateur financiers ™ .
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[Mr. C. Duraiswamy Aiysngar.] ¢

Another question that arises in a de novo introduction of gold currency
is the one of resources of gold supply. That is a question which will
arise not exactly under the scheme suggested by the present motion but
under the scheme submitted to and rejected by the Royal Commission.
Even there the Commission was not justified in rejecting the proposal on
the ground of cost and resources. The annual output of gold from the
hitherto discovered mines of India has been 2} per cent. of the world’s
production. Even that enterprise was purely a foreign private concern
and was confined to the Mysore territory—the Kolar Gold fields—and all
that gold was transported to the London Mint:

“In 1802 the Government of India informed the Becretary of State that ths
‘Chief Mining Companies had made arrangements to sell their gold in London and
they were dnubtfulpawhether any terms that could be offered, with a due regard to
the interests of Government, would induce them at an early date to alter those
arrangements and to bring their gold to the Bombay Mint.”

What a plausible plea for not getting Indian gold to an Indian Mint!

Has this Government made any research into the gold yielding mines
‘of India? The Government of India has been a mere drone exploiting
the surface gold of India and not the gold imbedded deep under the earth.
In the pre-British days when gold currency prevailed in this country where
was all the gold coming from?

Op the whole, 8ir, the objections of the Currency Commission to the in-
trodiletion of gold currency are not econvineing, at any rate to a layman like
myself. It is to be regretted that Sir Purshotamdas Thakurdas in his
anxiety to run up to the ratio question made but a summary disposal of
the gold currency in his minute of dissent. . . . .

Mr. Deputy President: Order, order. We are not discussing the Report
of the Currency Commission. The Honourable Member should confine
himself to the issue.

Mr, 0. Duraiswamy Alyangar: I am only placing before this House the
high authorities which prescribed a gold currency as the best standard in
this country and how the Commissioners were not justified in throwing
away that suggestion. )

I am therefore unable to appreciate his agreement with the conclusion
of the majority while disagreeing with their reasons. He says: ‘

*In the first place T do not believe that the introduction of a gold currency can
jeopardise the note circulation. except perhaps st the outset, when popular curiosity
may crente o certain amount of demand for gold currency, such curiosity, however,
would be onlv small in extent and temporarv in duration. Tnstead of the replace-
ment of notes bv gold currency, as anprehended, the ready convertibility of notes
into eold will, if anything, increase the confidence of the people in paper currency
and to that extent promote its circulation farther. Tn the second nlace, T cannot
agree with the observation that the mere act of putting gold into circulation would
not develoy the banking and investment habit in India. I agree with Bir Basil
Blackett when he said ‘the introduction of gold into circulation, although it is a
wasteful and exnensive system, is necessary in Indian conditions to inspire confi-
dence in the people and provide the stimulus which ia badly eeeded for invest-
ment and the hanking habit in Tndia'.” . ’ .

After these observations on the main objections, it is difficult to under-
stand how one can agree with the decision of the majority. If not Indian
conditions, what’other country’s conditions are we concerned with? If the
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gold currsncy‘ will promote the faith in the paper currency, will promote
the banking and investment habits of the people, why is it discarded unless
you do not want these benefits to accrue?

Sir, the Royal Commission has recommended in place of the gold cur-
rency a gold bullion standard with the virtues of which they are immensely,
enamoured. Let us see what that scheme means to the common man
whatever it may convey to experts. There may be imposed a statutory
obligation on the currency authority to buy and seil gold without limit and
without regard to purposes in quantities of not less than 400 fine ounces.
In other words the Currency Authority will be the wholesale marketwallah
of gold buliion and the retail dealers will still be the shroff who with his
middleman’s profits will sell gold to those who want to purchase lesser
quentities. To the shroff the value of one tola will be Rs. 21-8.10 but to
the retail purchaser it is Rs. 28 odd. If a retail purchaser gets gold at
an enhanced value and then finds no use for it, he will have to reconvert
the same into current coins at a considerable loss as he will have to sell
at Rs. 21-8-10 per tola what he purchased at Rs. 28 odd. This is the
sense of security that the scheme of the Currency Commission creates in
the value of silver or paper rupees under its blessed scheme. They add:

‘It is essential, therefore, that the conditions which are to govern ihe sale of
gold should he so framed as to free it in normal circumstances from the task of

supplying gold for non-monetary purposes.”

Paragraph 64 of the Report begins with the defunction of a sound goid
standard and ends with a half-sound doctrine for India:

““A sound gold standard postulates a statutory obligation upon the currency
authority to buy and sell gold at a price equivalent to the par value of the mone-
tary unit. This obligation constitutes the cardinal condition and compelling force
for the n.a'ntenance of monetary stability in relation to gold and through gold, in
relation fo all monetary systems similarly linked to gold or gold exchanges.”

A half-sound doctrine of buying gold and selling gold exchange is applicable
to India_because India’s demand for gold is not confined to monetary pur-
poses. I wish I were armed with the authority to search the houses of
the Members of the Commission and bring out all the gold hoarded for non-
monetary purposes. There is no denying the fact that if only the people
are guaranteed a free gold jn currency the coins will not be absorbed, in
any reckonable measure, by non-monetary uses. Experience even in this
country shows how the people were freely passing from hand to hand the
sovereigns in the place of fifteen rupees. FEven in my own limited sphere
I can bear personal testimony to having received myv foes from clients in
the shape of sovereigns.

(1) Gold currency will create greater confidence in the currency poliey
of the Government. C

(?) Gold currency will create greater trading facilities both internally
and externally.

(8) Gold currency will certainly improve the banking and investment
habits ‘of the pegple. . ;

+ v

(4) Bven if it be sentimental, gold currency will raise India ip the esti-

mate .of the world’s great nations,

(5) Gold currency will induce even the foreigngrs ins India to retaln
their earnings of exploitation much longer in this countfy than at present.
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Sir, T am not a believer in the doctrine of popularity of currency so
far as this country is concerned. It is all idle talk that one form of
currency is popular and another is unpopular. The Indian currency system
has been nothing but a show of a cinema film. A rupee note to-day
and that disappears; A two and a half rupee note to-morrow and that goes
out; Eight anna nickel and that retires; the 10 rupee sovereign; the 156
rupee sovereign—ever so many scenes come ond pass. My countrymen,
8ir, have become quite tame and docile. Anything is popular. Put a lion:
in a8 cage, starve it for a week, then it relishes grass. Grass then
becomes popular with the lion, though its craving for its own appropriate
food may still lurk. So also, Sir, your notes, your nickel are all popular
though we have still a lurking desire for the restoration of our gold coins.
Povularity in its true sense implies the existence of a free volition. ' A
free will and a capacity to act up to it in a nation are necessary ingredients.
in the connotation of the term ‘‘popularity’’. Do we possess these? No,
why then speak of popularity? Force anything on us and we are bound
to take it. Take the case of our old friend, the one rupee mote who is
shortly to revisit us: Did not even a rural oil-monger receive it. tie it
in his cloth, soak it in the oil and still Jove it? Did not a road repairing
coulie receive it for his wages and besmear it with mud to make it fire-
proof? Necessitv or inevitatility is the mother of popularity.

" 8ir, the motion of my Honourable friend Mr. Kelkar relieves the Gov-
ernment of the necessity of any programme expenditure for the
4T introduction of gold currency as he aims at a gradual realization
of gold currency which will keep good company with the gradual attainment
of responsible self-government. He makes it the duty of the people to pro-
vide their own gold and wants only a little christening or namakaranam in a
Royal Mint in Bombay, not even Poona. I will agk for a branch in Madras
88 Honourable Members may be informed that just as in Delhi there is a
Parliament Street without a Parliament, thére is a Mint Street in Madras
without & Mint. People will take their gold to these mints, get them
coined and these coins will flow into circulation. This scheme is in no
way incomsistent with the sale and purchase of gold exchange and gold
bullion and will be even a complement to it. Shall we then have &
Mohur? Sir Basil Blackett says ‘‘ No. not now.””. He says:

“ The place for gold in this system is in the reserves. When and if the time.
com:s for the introduction of a gold currency in India and the conversion of rthe
gold bullion standard into a gold currency standard, it wil! in any case probably
prove preferable to mint a special gold coin, say, a gold mohur of twenty rupees
rather than to retain as legal tender a coin which represents s very inconvenient
fraction 1n terms of rupees ", ’

The inconvenient fraction is his own crestion. However he will ask to

depend on ‘‘ when and if.”. Sir, let us try and have & ‘‘ now " by
stipporting Mr. Kelkar. .

(8evera’ Honourable Members: ** Let the question be now put."’).

Sir Purshotamdas Thakurdas (Indian Merchants Chamber: i
Commerce): T did not expect fo take part in this disdussion, btfilzl d{:g:,
Honoursble the Finance Member has referred & my opinion in the Com.
mission’s Report so far as demonetisation of the sovereign is eoncerned
In order to mskf it clear I will read the paragraph in which I recorded



THE CURRENCY BILL. 2385.-

my views regarding the demonetisation of the sovereign in my minute of -
dissent,—which is a fairly short paragraph, and I hope in fairness to my
view you will allow me to read out that paragraph to the House.

“ My colleagues regard the demonetisation of the sovereign and the half sovereign
as u necessary part of that standard (that is, the bullion standard). The sovereign
and the half ‘sovereign are the only gold coins legally curremt in India singe 1893.
I regret that I am unable to appreciate the necessity of this reeommendation. I am
not aware that any other countries, with a gold standard-and a central bank as the
currency authority, have found it necessary to demonetise their gold coin. Indeed,
several witnesses in London have expressed doubts whether either England or
America would be prepared even to consider the adoption of such a course. But as
nine of my colleagues are convinced of the necessity of demonetising the sovereign
and the half sovereign as essential to the establishment of a gold bu]ﬁun stondard, I
am prepared to view with diffidence my inability to see eye to eye with them, and
do not press my objection beyond recording my own opinion.”
I do net think I need say anything more. I still stick to this opinion
_ that I cannot appreciate the necessity of demonetization of the sovereign.

And the way in which the Government have carried on their operations
ag regards the currency policy since I signed my minute of dissent makes
me confirmed in my apprehension that the demonetisation of the sovereign
is mot only not necessary hut that the Assembly would be badly advised
if they agreed to the demonetisation of it.

The Honouratle the Finance Member quoted, or rather read out to the
House a letter addressed by him to threerMembers of this House. My
Honourable friend Mr. Kelkar has put in my hands copy of a letter which
he sent to the Finance Department, or rather to Mr. A. Ayyangar of the
Finance Department. It is pertinent to the question before the House and
I hope that as the Honoumable the Finance Member has read his latter to
these three Members, in fairness to Mr. Kelkar you will allow me to read
the reply of Mr. Kelkar. . ,

Mr. Deputy President: I am afraid I cannot allow the Honourable
Member to read a letter written by another Member especially when the
Honourable Member who wrote that letter is himself present in the House.

Bir Purghotamdas Thakurdas: I fully see that, Sir. But ag my
Honourable friend, Mr. Kelkar has no right of reply . . . .

Htr ‘Deputy President: I have already expressed my opinion on the
point.

8ir Purshotamdas Thakurdas: The result,-of course, would be that my
Honourable friend Mr. Kelkar cannot have his reply on record, because the
Hpnourable the Finance Member rend his letter to Mr. Kelkar after Mr.
Kelkar had spoken. But I bow to your decision. The Honourable the
Finance Member said that he thought that the strength with which the
question of & gold standard and gold currency was being pressed before
the House betrayed an effort in the direction of wrecking the Bill. I do
not know if this remark is justified and I do not wish to spesk for any
other Members in this House,—but I can assure the Finance Member and
all the other Members on the Treasury Benches that there is nothing more
remote from my mind than any question of wrecking the Bill. If the
Finance Member wishes to pass it, I am sure that even my Honourable
friends on this side of the House will agree with me that, if he submits
the Bil] with vhe ratio a¢ 1s. 6d., he will not' find any objection except,
that we are tound to mecord our own dissent. N

But I cannot help being surprised at the way in which the Honourable
the Finance Member has offered a compromise, as he,put it, as far a8

»
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the demonetisation of the sovereign is concerned. He suggests that he
would be prepared to withdraw clause 2 of the Bill whieh provides for
-demonetisation of the sovereign which would be considered at the Simla
Bessiont. The withdrawing of clause 2 of the Bill would mean this. In
the Indian Coinage Act of 1906, section 11, thé rate for the sovereign
is Rs. 10 por sovervign. When the exchange is fixed or approved of by
this House at 1s. 6d. to the rupee, if you leave Rs. 10 to the sovereign
in the Statute, would it not mean that this Assembly for all practical
purposes puts itself in an absolutely illogical position and approves of the
practical demonetisation of the sovereign, because at the exchange rate
.+of 1z, 6d. the value of the sovereign according to law must ke Rs. 18-5-4?
I feel that in offering such a compromise to the House the Honourakle
the Finance Member may be said to Le trying to give the House an extra-
ordinarily bad lead. Let him frankly say that he wants this House either
directly or indirectly to approve of demonetisation, if not by Statute, ab
least in practice. But to say that here is a compromise which anybody
who understands the subject could agree to, is something that I am very
much surprised to hear.
(Beveral Honourable Members: ‘‘ Let the question be now put.”.)
Mr. Deputy President: The question is that the question be now put.

The Assembly divided : _
(While the Division was proceeding, Mr. Deputy President vacated the
1Chair, which was resumed by Mr. President).
AYES—60,
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Abdul Aziz, Khan Bahador Mian.
Abdul Matin Chandhury, Maulvi,
Abdul Qaiyum, Nawab Sir Bahibzada
Ahmed, Mr, K.

Akram FHussain Bshadur, Prince

A M M

Allison, Mr. F. W.

Anwar-ul-Azim, Mr.

Ariff, Mr. Yacoob C.

Ashrafuddin Ahmad, Khan Bshadur
Nawabzada Savid.

Ayvangar, Mr. V. K. A. Aravamudha,

Ayyangar, Rao Bahadur Narasimha
Gopalaswami.

Bhore, Mr. J. W.

Blackett, The Honourable Sir Basil.

Chalmers, Mr, T. A

“Coatman, Mr, J.

Cocke, Mr. H. G.

Dalal, Bir Bomanji.

Donovan, Mr. J. T.

Dunnett, Mr. J. M.

"E’jaz Rasul Khan, Raja Muhammad.

Ghulam Kadir Khan Dakhan, Mr.
W. M. P,

Gidney, Lierut.-Colonel H. ‘A. J.

‘Graham, Mr, L.

'Greenfield, Mr. H. C.

Haigh. Mr, P. B, .

"Fezlatt, Mr, T,

Hawell, Mr. E. B.
“Fnmaain Rhel. Rayyed.
Hvder, Dr, T. K,

“Innes. Tha Henoutahle Bir Charles.

“Tsmail Khan, M{

Joshi, Mr. N. M,
Jowahird Bingh, BSardar Bahadur

Sardar.

Kabul Bingh Bahadur, Risaldar-Major
and Honorary Captain.

Keane, Mr. M.

Kikabhai Premchand, Mr, -

Lindsay, Bir Darcy.

Macphail, The Rev. Dr. E. M.

Mitra, The Hononrable 8ir Bhupendrs.
Nath,

Moore, Mr. Arthur.

Muddiman, The Honourable B8ir
Alexander.

Muhammad Nawaz Khan, Lieat.-

ar.

Nasir-ud-din Ahmad, Khan Bahadur.

Neogy, Mr. K. O.

Paddison, Rir George.

Parsons, Mr. A. A, L.

Raiah, Rao Bahadur M. O,

Rajan Bakhsh B8hah, Khan Bahadur
Makhdum Syed

Rao, Mr. G. Sarvotham. .

Rau, Mr. H. Shankar.

Rov, Mr. K. O.

Rov, Bir Ganen.

Rnthnaswamy, Mr. M, .

Bhah Nawaz. Mian ﬁnhnmm‘ad‘

Ringh, Hai Bahadur 8. N,

Bnhrawardy. Dr. A.

Svkes, Mr, B. F.

Temkinson. Mr. H.

Willzson,\ Rir Waltar,
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_ NOES—50. . .
Abdul Latif Saheb Farookhi, Mr. Mehta, Mr. Jamnadas M.
Acharya, Mr. M. K. Misra, Mr. Dwarka Prasad.
Aiyangar, Mr, C. Duraiswamy. Moonje, Dr. B. 8. '
Aney, Mr, M. 8. Mukhtar Bingh, Mr. .
Ayyangar, Mr. K. V. Rangaswami. Murtuza Saheb Bahadar, Masulvi
Ayyangar, Mr. M. B. Sesha. Sny{id.
Bhargava, Pandit Thakur Das. Naidu, Mr. B. P.
Chetty, Mr. R, K. Shanmukham. Nehru, Pandit Motilal.
Das, Pandit Nilakantha. Pandya, Mr. Vidfya Sagar.
Dutt, Mr, Amar Nath, Prakasam, Mr, T,
Dutta, Mr, 8rish Chandra. Purshotamdas Thakurdas, Bir,
Goswami, Mr. T. C. Rahimtulla, Mr., Fazal Ibrahim.
Gour, Bir Hari Singh. Rananjaya Singh, Kumar.
Gulab Bingh, Sardar, Ranga Iyer, Mr. C. 8.
Haji, Mr., Barabhai Nemchand. Sarda, Rai Sahib Harbilas.
Tyengar, Mr. A. Rangaswami. Sarfaraz  Hussain Khan, Khan
Tyengar, Mr. B. Srinivasa. Bahadur.

- Jayvakar, Mr. M. R. Shafee, Maulvi Muhammad.
Jogiah, Mr. Varshagiri Venkata. Shervani, Mr. T, A. K.
Kelkar, Mr. N. C. Bingh, Mr. Gaya Prasad.

K}nn Maung, U. Bingh, Mr Narayan Prasad.

Kidwai, Mr, Rafi Ahmad, S8'ngh, Mr. Ram Narayan.

Kunzru, Pandit Hirdny Nath. Binha, Kumar Gangsnand.

Lahiri Chaudhury, Mr. Dhirendra Sinha, Mr. Ambika Prasad.
. Ks,nta..l Tok Kvi, U.

Lajpat Rai, Lala. Vishindss, Mr. Harchandrai.

Malaviya, Pandit Madan Mohan, .

The motion was adopted.
Mr. President: The original question was:
‘“ That clause 2 do stand part of the Bill.”

Bince which an pmendment* has been moved by Mr. Vidya Sagar Pandys,
with such alterations embodied therein as are necessitated by the decision of

*'* That after clause 1 of the Bill tha following new clause be inserted and the
subsequent clauses be renumbered acoordingly : )

‘2. () In the Indian Coinage Act, 1906, after section 3 the following new section
be inserted and the subsequent sections be renumbered accordingly :

¢ Gold Coinage.
‘a, (7) The following gold coins shall be coined at the Mint for issue under the
authority of the Governor General in Council, namely :.
(a) & gold mohur to be called the *Sircar Mohur '.
(b) a half-mohur.
(#) The standard weight of ‘ Sircar Mohurs ' shall he 123-27447 grains Troy and its

standard fineness shall be as follows, namely, eleven-twelfths or 113-0016° grains of
fing gold and one-twelfth or 10'27287 graims of alloy.

(3) The other gold coins shall be of proportionate weight of the same fineneas :
Provided that in the making of gold coins, a remedy shall be allowed of an amounh
not exceeding the following, namely : .

. ? . * Remedy Remedy
in in

_ weight. finbness.
Sircar Mohur Five- Two~

thoysandths.  thousandths.

»

Half-Mohur
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[Mr. President.] . ) ‘
the Assembly on the ratio question. The question I have to put is that
that amendment be made.

Dimensions and Designs.

(#) Tho Governor General in Council may, by notification in the Gazetie of India,
(a) direct the ‘coining and issuing of all coins referred to in this section, and
(¥) determine the dimensions of, and design for, such gold coins.

(5) Provisions regarding Diminished, Defaced and Counterfeit Coins referred to and
ocontained in any of the sections mumbers 16, 17, 18, 19 and 20 and supplemental Pro-
visions referred to or contained in any of the sections 21, 22 and 23 for the silver or
nickel coins shall apply in the same way to the Bircar Gold Mohurs and to the same
extent as applicable to the coins referred to in those several and respective sections.

(6) Any person who tenders at any time to the Governor Gemeral in Council, at
the office of the Master of the Mint or at the Imperial Bank of India at their Head
Offices at Madras, Bombay and Calcutta or at any other place notified in this behalf by
the Governor General in Council in the Gazette of India, fine gold and pays seigniorage
to cover minting charges, according to a scale to be notified in the Government Gasette,
shall be entitled to receive : '

Bircar Mohurs or half-Mohurs proportionate to the gold tendered at the rate of
113:0016 grains of fine gold per- Mohur and at the rate of 56:5008 grains
of fine gold per half-Mohur respectively.

(?) The Sircar Mohur and half-Mohur shall be a full legal tender in paymmnt or on
account : * .

Provided that the coin—

{a) has not lost’ in weight so as to be more than ‘05 per cent. below standard
weight, and -

(%) has not been defaced.

" (8). The silver rupee specified in section 4 shall be a legal tender in payment qr on
accounts for any sum not exceeding one hundred rupees at the rate of (three-fortieths)
of a Bircar Mohur :

Provided that the above provisions shall nat come into rati til such
the Governor General in Council may direct in this behal??‘ ation wntil such date as

L]

Provided also that such date shall not be later than 1st July, 1835.

(9) Notwithatanding anything contained in section 12 in the Indisn Coinage Act,
1806, the Governor Genersl in Council may, by notification in the Glazette of India,
eall in with effect from such date as may be specified in the notification, any silver
coin ‘of whatever date or denomination referred to in any of the sections 12 or sub-
sections (q) and (b) of section 15 (7) of the Indian Coinage Act, 1006, including tha
rupee and half-rupee referred to in sub-section (I) of section 12, and on and from the
date so specified such coin shall cease to be s legal tender save at a Government eurrency

Provided that such dato shall not be later than lst Jujy, 1835: ©° .

_ Pro?idsdn:iflmﬂt{hlt lr.;ch coit; shalg :;ontil:me to ‘;:l & legal tender also at Clovernment
treasuries u e expiring of such further period, not leas than 24 months, as
Governor General in Gouncil may fix by the notification *." . o2 the
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"The Assembly divided:
‘»
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Abdul Latif Saheb Faroolhi, Mr. ( Misra, Mr. Dwarka Prasad.
Acharya, Mr. M. K. . Moonje, Dr. B, B.
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Ayyangar, Mr. M. B. Sesha., Naidu, i{r. B. P.
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Das, Pandit Nilakantha. *  Pandya, Mr. Viclpu Sagar.
Dutt, Mr. Amar Nath. Prakasam, Mr. T,
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Goswami, Mr. T. C. Rahimtulla, Mr. Fazal Ibrahim.
"Gour, Bir Hari Singh. Rananjaya Singh, Kumar.
Gulab Singh, Sardar. Ranga Iy er, Mr. C. 8
‘Haji, Mr. Barabhai Nemchand. Barda, Rai Sahib Harbilas.
Iyengar, Mr. A. Rangaswami. Barfaraz  Hussain Khan, Khan
Iyengar, Mr. 8. Brinivasa. Bahadur.
ayakar, Mr, M, R. Bhafee, Maulvi Muhammad.
+ _Jogiah, Mr. Varahagiri Venkata Bhervani, Mr. T A. K.
Kelkar, Mr. N. C. Singh, Mr. Gaya Prasad.
Kidwai, Mr, Rafi Ahamd, Bingh, Mr. Narayan Prasad.
Kunzru, Pandit Hirday Nath. B'ngh, Mr. Ram Narayan,
Lahiri Chaudhury, Mr. Dhirendra Binha, Kumar Ganganand
Kanta. Binha, Mr. Ambika Prasad.
Lajpat Rai. Lala. Tok Kyi, U.
Malaviya. Pandit Madan Mohan, Vishindas, Mr. Harochandrai.
‘Mehta, Mr. ‘J'nmntdu M. .
NOEB—-60.
Abdul Aziz, Khan Bahadur Mian. Ismail Khan, Mr.
Abdul Matin Chaudhury, Maulvi. Jowahir BSingh, BSardar Bshadur
Abdul Qaiyum, Nawab Sir Fahibzada. Bardar,
Ahmed, Mr. K. Kabul Bingh Bahadur, Risaldar-Major
Akram Hussain Bahadur, Prince and_Honorary Captain,
A M M Keane, Mr. M.
Allison, Mr. F. W. _ Khin Maung, U.
Anwar-ul-Azim, Mr. Kikabhai Premchand, Mr.
Ariff, Mr. Yacoob C. Lindsay, Sir Darcy.
Ashrafuddin Ahmad, Ehan Bahadur Macphail, The Rev. Dr. E, M.
. Nawabzada BSayid. Mitrs, The Honourable Sir Bhupendra
Ayyangar, Mr. V., K, A. Aravamudha, Nath.
Ayyangsr, Rao Bahadur Narasimha Moore, Mr. Arthur,
Gopalaswami. Muddiman, The Honourable Sir
%lhor:,qull.'h J.H?;l. ble 8 ™ hA.lexmdar.
ackett, [ ourable Bir Basil uhammad Naw ieut..
%l;:ltmarl. l?[\Il'. JT. A. - Bardar. s Khan, Lient.
man. Mr, J. asir-ud-din Abmad, Khan Bahaduor.”
o Cocke, Mr. H. s'.}; . Paddison, Rir George. B ar
Dalal, Bir Bomanji. Parsons, Mr. A. A, L
Donovan, Mr. J. T, Rajah, Rao Bahadur M. O,
Dunnett, Mr. J. M. : Rajan Bakhsh Shah, Khan Bahador
E'jsz Rasul Khan, Raja Muohammad. Makhdum Syed,
Ghazanfar Ali Khan, Raia. Rao, Mr. G. Survotham.
* Ghulsm Kadir Khan Dakhan, Mer. Rau, Mr. H. Bhankar.
W. M P . Roy, Mr. K. O.
Gidney, Lient.-Colonel H, A J. Roy, Sir Ganen.
Graham, Mr. L. Ruthnaswamy, Mr. M,
Greenfigld, Mr. H. C. Shah Nawaz, Mian Mohammad.
Haigh, Mr, P. B. Bingh, Rai Bahadur 8. N,
Hezlett, Mr, J. Suhrawardy, Dr, A,
Howell, Mr_E. B. Bykes, Mr. E. F.
Fngsain Shah, Sayyed. , Trnkinson. Mr. /.
Hvder, Dr. L. K. Willson, Sir Walter,
Tnnes,  The Honourshla Rir Charles. Young, Mr. G. M. °

The motion was negatived.
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Mr. President: Order, order. The original question was:

“ That clause 2 do stand part of the BillL"

Sinoe which an anfendment* has been moved by Mr. N. C. Kelkar, which
stands as amendment No. 14 on the paper with alterations embodying
the decision of the Assembly on the ratio question.

The question I have to put is that that amendment be made.

The Assembly divided:

AYES—4b,

Aney, Mr. M. 8. .
Ayyangar, Mr. K. V. Rangaswami.
Ayyangar, Mr. M. B. Besha.
Bhargava, Pandit Thakur Das.
Chetty, Mr. R. K. Shanmukham.
Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Dutta, Mr, Srish Chandra.
Goswami . T. C

Gour, Bir Hari Bingh.

Gulab BSingh, Bardar.
Haji, Mr. Barabhai Nemchand.
Iyengar, Mr. A. Rangaswami.

I r, Mr. 8. Brinivasa.

ayakar, Mr. M. R.
Jogiah, Mr. Varahagiri Venkata.
Kelkar, Mr. N. C,

Kidwai, Mr. Rafi Ahmad,
Kunzru, Pandit Hirday Nath.
Lahiri Chaudhury, Mr. Dhirendra

Kanta.

Lajpat Rai, Lala.

Malaviya, Pandit Madan Mohan,
Mehta, Mr. Jamnadas M.

’

Misra, Mr. Dwarka Prasad.
Moonje, Dr. B, 8.

Mukhtar Singh, Mr.

Murtuza BSaheb Bahadur, Maulvi

Sayyid.

Naidu,yi[r. B. P.
Nehru, Pandit Motilal.
Doniva, M. Vidya 8

andya, Mr. Vidya Bagar.
Prdrgsam, Mr. 'l‘y 8
Purshotamdas Thakurdas, Sir,
Rahimtwlla, Mr. Fazal Ibrahim.
Rananjaya Bingh, Kumar.
Ranga Iyer, Mr. C. 8.
Sarda, Rai Sahib Herbilas.
Sarfaraz  Hussain Khan, Khao

Bahadur.

Shafee, Maulvi Muhammad,
Bhervani, Mr. T. A, K.
Bingh, Mr, Gaya Prasad.
Bingh, Mr. Narayan Prasad.
8ingh, Mr. Ram Narayan.
Binha, Kumar Ganganand.
Sinha, Mr. Ambika Prasad.
Tok Kyi, U,
Vishindas, Mr. Harchandrai.

*¢ That after clause ' of the Bill the following new clause be inserted and the

subsequent clauses be renumbared accordingly :

‘2. In the Indian Coinage Act, 1906, after section 3 the following new section
shall be inserted and the subsequent sections shall be renumbered accord-

ingly :

“ Qold Coinage.
(I) The mint shall coin a gold Mohur containing 12327447 grains troy of gold

11-12ths fine.

(2) Any person who tenders at any time to the Governor General in Coungil,
at the Office of the Master of the Mint or at any Government Treasu

or the Imperial Bank or any of its branches or at any

ather place notifi

in this hehalf by the Governor General in Council in the Gazette of India,
fine gold and pays seigniorage to cover minting charges, according to a
soale to 'be notified in the Government Gazette, shall be entitled to receive
gold Mohurs proportionate to the amount of gold tendered, at the rate
of 1322 x B-47512 —;113-0016 graina of fine gold per Mohur,

(%) The fuld Mohur shall be a full legal tender in payment or on account, pro-
vided that the coin (a) has not lost in weight so as to be more than '05
per cent. below the standard weight and has not been defaced.

{4) In the making of the gold Mohur, a remedy shall be aHowad of an smount
not exceeding 5,000ths in weight and 2,000ths in finenesy: N
Provided that the above provisions shall not comne into operation until such
cate as the Governor General in ‘Council may direct in this behalf.

Provided also that sach date shall not be later than 1st March, 1988°."

-
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NOES—&0.
Abdul Afiz, Khan Bahadur Mian. Jowahir Bingh, Bardar Bahadur
Abdul Qaiyum, Nawab Sim3ahibzada. Bardar. : .
Ahmed, Mr. K. | Kabul Singh Bahadur, Risaldar-Major
Akram Hussain Bshadur, Prince and Honorary Captain,
A M M. Keane, Mr, M.
Allison, Mr. F. W, Khin Maung, U. »
Anwar-ul-Azim, Mr, Kikabhai Premchand, Mr,
Ariff, Mr. Yacoob C. Lindsay, Sir Darcy.
Ashrafuddin Ahmad, Khan Babadur Macphail, The Revd. Dr. E. M,
Nawabzada Bayid. Mitra, The Honourable Sir Bhupendra
Ayygangar, Mr, V. i A, Aravamudha. Nath.
Ayyangar, Rao Bahadur Narasimha Moore, Mr. Arthur.
palaswami, Muddiman, The Honourable Bir
Bhore, Mr. J. W, Alexander.
Blackett, The Honourable Sir Basil. Muhammad Nawaz Khan, Lieut.-
Chalmers, Mr. T, A. Bardar.
Coatman, Mr. J. Nasir-ud-din Ahmad, Khan Bahadur.
Cocke, Mr. H, G, Natique, Maulvi A. H.
Dalal, Bir Bomanji. Paddison, Sir George.
. Donovan, Mr, J. T. Parsons, Mr. A. A, L.
Dunnett, Mr. J, M. Rajah, Rao Bahadur M. O,
E’jaz Rasul Khan, Raja Muhammad. Rajan Bakhsh Shah, Khan Babadur
‘Ghazanfar Ali Khan, Raia. Makhdum Syed.
Ghulam Kadir Khan Dakhan, Mr, Rao, Mr. G. Barvotham.
_W. M P Rau, Mr. H. SBhankar.
Gidney, Lieut.-Colonel H, A. J. Roy, Mr. K. C.
Graham, Mr. L. Roy, Bir Ganen,
Qreenfield, Mr. H.' C. Ruthnaswamy, Mr, M,
Haigh. Mr. P. B. Bhah Nawaz, Mian Mohammad.
Hezlett, Mr, J. Singh, Rai Bahadur 8. N,
Howell, Mr. E. B Suhrawardy, Dr. A,

Hussain Shah, Bayyed.

Hyder, Dr. L. K.

Tnnes. The Honourable Sir Charles.
Ismeil Khan, Mr.

Svkes, Mr. B. F,
Tonkinson, Mr. H.
Willson, Rir Walter,
Young, Mr. G. M.

The motion was negatived.

Pandit Madan Mohan Malaviya: Sir, may 1 make a request in con-
nection with the meeting of the Assembly on Saturday. As you know,
Bir, there are two holidays for the Holi . . . .

Mr. President: The Honourable Pandit might make the suggestion
when the Chair is about to adjourn the House.

Pandit Madan Mohan Malaviya: Thank you, Sir.

Mr. President: The next amendment that I propose to take up is
~amendment No. 17 on the paper, which is the same as amendments
Nos. 18, 19, 20 and 21. -

Mr. BR. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, I move:

“ That for clause 2 of the Bill, the following be substituted, namely :
*2. In the Indian Coinage Act, 1006, section 11, for the word ° ten ' the word
* fifteen ' be substituted '.”’
Mr. President: The Honourable Member cannot substitute the word
‘‘fifteen’’.
Mr. R. E. Shanmukham Ohetty: I beg your pardon, Sir—''that the
words ‘Rupccs thirteen..anna_a five, pies four' be substituted."’

Clause 2 of the Bill secks to amend clause 11 of the Indian Cainage
Act. Under clause 11 of the Indian Coinage Act sovereigns and half

.
. L]
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- sovereirns are. legal tender at the rate of Rs. M per sovereign. Now that
we have changed the ratio to 1s. 8d. per rupee, the logical sequence of
~that would be that sovereigns and half sovereigns will be legal tender at
“the rate of Rs. 18-5-4 per sovereign. Having reduced the value of the
: sovereign from Rs. 15 to Rs. 13-5-4, Government want to demonetise this
<oin altogether and cnact that the sovereigns and half sovereigns cannot
- circulate as legal tender money. The provision of the Bill is based upon
the recommendation of the Royal Commission contained in paragraph 65
~of their Report. The Reporb conteins many bald, dogmatic statements
i (Hear, hear), and the baldest and the most dogmatic of all the statements
is contained in paragraph 65 of the Report. The Commissioners observe:

‘“ The obligation to sell gold bars for all purposes makes it impossible to have any
- gold coin as legal tender.” )

'This statement is not substantiated by any argumments. The position of
the Currency Authority will no doubt be jeopardised if they are asked to
give gold coins or if the mints are asked to coin the gold that the public
might bring. But I ecannot understand how the position of the Currency
Autherity will be jeopardised if the gold coins which the people have got
already in their hands ar® allowed to circulate as legal tender money. In the
Statement of Objects.and.Reasons appended to the Bill, Bir Basil Blackett

- 8ays: o

‘ These gold coins must be demonetised in order to enable a real gold bullion standard
to be established.” .

"There again you search in vain for any argument to substantiate the
. statement. ““These gold coins,”’ he says, ‘‘must be demonetised in order
‘to enable a real gold bullion standard to be established.”” How the cir-
culation of these coins as legal tender money in the hands of the public
will jeopardise the gold bullion standard has not been mentioned in sup-
port of the statement that hag been made. I maintain that to allow the
gold coins which are already in the hands of the public to circulate a8
"legal tender will not in the least jeopardise the gold bullion standard. If
an obligation is imposed upon the Currency Authority to give gold coins
in exchange for currency or if there is an obligation imposed upon the
“mint to coin the gold bullion that might be taken to the mint, then cer-
tainly the gold bullion standard will be jeopardised. The gold bullion
standard that we are seeking to establish in our country is in effect a
- - oopy of the gold bullion standard which had been established in Englahd
in 1925. 1 ecarefully read the Gold Standard Act of 1925 which brought
‘into existence this new svstem in England, and I do pot find in that Act
any provision to demonetise the sovereigns and half-sovereigns in FEngland.
Sir, if the ciroulation of sovereigns-as legal tender money would jeopar-
.dise the gold bullion standard, may I ask why England when it went over
to a gold bullion standard did not demonetise the sovereign and half-sover-
eigns oiroulating in that country? °

I know the argument that might possiblv be advanced from the other
mide. It might be something like this. When the eold bullion standard
is natahlished and when the ohliration is imposed uporr the Currency
Authoritv o sell gold in exchange for currencv, then to the extent that
sovereigns micht come out and circulate as legal tender monev, other
currency might go to the Treagsurv and fhere mav be a demand for pold
“bullion. FEven conceding for a moment fhat there is some force in this
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argument, I, cannot see, how this difficulty would arise at the present
moment. In the Bill that is now before the Hoyse there is no obligation
imposed upon the Currency Authority to sell gold at all; there is only the
obligation to sell gold exchange. Iiven if the difficulty that is appre-
hended by the Government is real, the difficulty would arise only when
the obligation to sell gold is imposed upon the Curmrency Authorify. I
therefore maintain that at this stage it is not necessary to demonetise the
sovereigns. When the Reserve Bank Bill comes up, in which the obliga-
tion is imposed upon the Currency Authority to sell gold in exchange for
owrrency, then it would be time enough for us to consider whether the
existence of sovereigns as legal tender money will jeopardise the obliga-
tion imposed upon the Reserve Bank to sell gold. Until then I main-
tain, this question and this difficulty do not arise. 8ir, the real object
that underlies this proposal seems to me to be the desire on the part of
the Government to make the people forget that the gold sovereigns in
their hands which were worth Rs. 15 per sovereign have to-day been con-
verted to a coin worth Re. 18-5-4. By right given by Statute any person
can tender the sovereign in payment of his debts. Having reduced the
value of the sovereign in his hands, Government want now to teke s
further step and enact that even this sovereign in his hand cannot circu-
late as legal tender money. I maintain it is a most unwarranted and an
unjust step. I would be told that this would not inflict any real hard-
ship upon those who have got sovereigns in their hands, because sovereigns
would under any circumstances be taken at their bullion value by the
treasuries. But coins which must necessarily have lost a certain per-
centage of their weight while in circulation, may not as bullion fetch the
same price as their legal tender value. It would be unjust and unfair to
subject the holders of the sovereigns to this loss. It is estimated that
about 200 crores worth of sovereigns are in this country at the present
and it will be & great hardship on those who have these 200 crores worth
of sovereigns to say that no more will these coins be legal tender and that
thev will have only their bullion value. 8ir, T do not know whether the
Honourable the: Finance Member will again get up and confuse the issue
"and confuse the House by trotting out that this proposal will jeopardise
the whole Bill, that it will wreck the whole Bill. I know that it is this
‘threat that he gave that influenced some at least in the voting that took
place in the last two divisions. I do appeal to Honourable Members not
to be misled by this threat. I challenge the Honourable Member to prove
intelligently, not by making any dogmatic statements, how demonetising
sovereigns is an essential psart of the Bill that is now before the House.
When we attempted to introduce a gold standard and a gold currency,
the Honourable Member got up in his place and said that the proper time
‘to consider these proposals would be when the Reserve Bank Bill is con-
sidered. Now I put it to him, that the proper time to consider this pro-
posal of his would be when the Reserve Bank Bill is taken into considera-
tion. The present Bill attempts to fix the rupee ratio and it also contains
provisions to enable the Government to maintain the ratio at 1s. 8d., and
T ask him to convince us how demonctisation of the sovereign and half-
govereign is an essential step in that direction. I maintain that it is not,
and I appeal to Honourable Members not to be led away by these dog-
matic statemogts, but to realise that it is & most unwarranted and unjust
step to tell tho people who have got sovereigns in their hands that these
coins will circulate no more as legal tender and that they woutd have only
their bullion value. I do hope, Sir, that Honourable Members will
realise the justice of my amendment and support ‘the eame.
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The Honourable Sir Basil Blackett: Sir, we have already to a large
extent anticipated the discussion on this amendment. 1 explained to the
House that the object of the Bill now before us is to cover the interim
period before the Gold Standard snd Reserve Bank Bill cornes into opera-
tion, "l‘hc sovereign is at present legal tender at Rs. 10 to the soversign.
That 1s at the 2-shilling ratio. Mr. Chetty s proposul is that we should now
make it legal tender at 1s. 6d. at Re. 18-5-4. The effect of that would be
not only to risk this Bill but to make it very doubtful if it was worth the
while of the Government to go on with the Gold Standard and Reserve
Bank Bill beeause it would definitely prejudice sn issue which comes up
sgain on the Reserve Bank Bill. (An Honourable Member: ‘‘How?')
‘This actual clause reappears in the Reserve Bank Bill and that will be the
time to decide finally whether or not is desirable that the sovereign should
circulate as legal tender as part of our currency system. Mr, Chetty says:
Why not make it legal tender now and decide on the Gold Standard Bill
whether or not it is to remain legal tender? I put it to Mr. Chetty that
that is an impossible proposal. If the House is to make all these sovereigns
—the number that he speaks of—legnl tender at the present moment at the
new ratio, it is quite immpossible that the House should after that suddenly
take away the legnl tender character from thom. It is quite a different
thing to take away the legal tender character from a coin which is not in
fact in actual ecirculation at all, which has not circulated for seven vears.
It is quite another thing, after having given it a legnl tender character
now, to take away that legal tender character 5 or 6 months hence. The
matter is perfectly open to the House to decide in connection with the
Gold Standard and Reserve Bank Bill. If they leave it for decision then,

the whole question is then open to them. If they pass this amendment
aow, they prejudice the whole discussion of that Gold Standard Bill. I
shall be perfectly prepared to argue on the Gold Standurd Bill the reasons
for demonetisation of the sovereign. They are many, and Mr. Chetty, I
obrerved, accused the Commission of not giving them, but they devoted a
whole long paragraph to them. I do not however at present desire in any
way to prejudice this question evon by expressing an opinion on it, but I
desire 10 keep the matter open for discussion and decision in connection
with the Gold Standard and Reserve Bank Bill, and there ure only twg
means of doing that. One is to accept the Government’s proposal. The
other is the suggestion that I put before that, if the House really thinks
that it is prejudicing the issue by accepting the Government proposal, it
should leave the clause in the Coinage Acl as it stands at present. As I
said, it is a compromise that I dislike because it makes the whole thing an
absurdity, becnuse it leaves the sovereign at two shillings when the effective
value of the sovereign will be at the rate of 1s. 6d. to the rupee. I explain-
ed at the time that it is # compromise. T have no desire for it. I merely
desire to show the House that my objeet was not to prejudice any discussion
that may ensue on the Gold Standard Bill. T have no desire to suggest
that compromise again. T should prefer the Government’s proposal which
has this great ndvantage that the House and the Government are both
anxious that the Currency Authority should get as much gold into its
posseasion as it can with a view to progress in our currency reform. And if
the sovereign is still legal tender at two shillings it would be rather difficult
for the Curpencey Authority to accept it. Under thts proposal, soverelgns can
be a.ccepte:fr by the Currency Authority and can be added to the gold reserve.
T ask the House, in Mr. Chetty’s words, not to be misled by his suggestion
that this proposal vf hir will not damage the Government’s Bill and T desire
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to point oug what is still worse, that it will seriously jeopurdise the reform
«of the Currency system which we all have at heart. ¢

y Mr. President: Mr. Kelkar. Is the Honourable Member going to tuke
long?

Mr. N. 0. Kelkar: No, about ten minutes. 8ir, 1 will not repeat the
sarguments that have already been ndduced by my friend, Mr. Chetty. The
first argument that T wish to adduce on this point is this, that off and on
the sovereign has been legal tender, that is, for the space of a century,
and we are now oul according to this proposal to demonetise it and, as I
guess, pormanently and for ever. To show that the sovereign has been,
with us for the space of a century, I will just quote a few dates. In 1835,
the first attempt was made to demonetise the sovereign but that remained
inoperative. The movereign still abided. In 1841 tressuries were again
ordered to veceive gold coins at Rs. 15. The sovereign and gold mohur
were of the same weight. fineness, ote., and they remained two parallel
coins. Tn 1865, gold coin was again demonetised as there were large dis-
coveries of gold about that time. In 1864, treasuries were ngain allowed to
receive gold wovereigns at Rs. 10-4 as. per sovereign. And now was the
turn of silver to be cheap. In 1878, the Government of India proposed tn
make sovercigns legal tender, but the Secretary of Stute for India refused to
do so. Tn 1808 the Government of India aftar the Herschell Commission
made the sovercign legal tender at Rs. 15 for the limited purpose of pay-
ments to be made to Government. In 1808 the Fowler Commission recom-
mended sovercigns to be made legal tender. From 1898 to 1920 the
sovereign was ot Rs. 15.  From 1920 to 1926, the sovereign was legal tender,
‘but only at Rs. 10. Of course, there was no obligation upon Govern-
ment to gell sovereigns. And now for the first time there is n proposal to
demonetise the sovereign. Then we are on the other hand asking for a
gold standard and gold currency. This, T say, is to all appearances hlast-
ing the very hopes which we have been entertaining in our minds. T must
make it clear that 4 I got mv mohur, an Indian coin for India, then I
would not necessarily have sovereigns; and even when we put different
-amendments, it should be observed, and it must have been observed, that
the different smendments were puf for hoth the gold mohur and the
govereign only for this purpose that, if one was lost, the other might be
won. There was no intention at lenst on myv part to ask Government to
keep two parallel gold coins in India. But I would certainly insist, I
whuld never cease to insist, that nt least one gold coin do remain in India
as a current coin and legal tender. Therefore, as I aaid, these hopes are
being blasted; and if there is progress it is progress in the direction of the
tail. Tt is reaction, nol progress. The sovereigns have remained with us
for the space of a century at least, in one of the three conditions, either ns
full legal tender, or as legal tender so far as payments due to Government
were concerned, or at anv rate at its bullion valne. Now, the advantages
of having a sovereign are these. TIn the first place it iz n very popular coin.
Tt is more convenient to export and import rovereigns than gold and to
settle payments in sovereigns. Sovereigns again are cheaper to bring from
Australin becguse India happens 1o be on the way from Australia to
Fngland, and therefore we can always depend upon the full supply of
sovereigns for Indin. And again, the sovereign is—I say this on good
suthority—fast becoming an international gold coin par excollence far
‘bevond the hounds of the British Empire; and we are here being deprived

.
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of a coin which a great Bombay merchant once described as the cement
of the Empire. You are taking away the cement of the Empire.

Now, let us for a moment briefly consider the rcasons that have been
adducéd by the Commission in their Report for demonefising the sovereign.
What the Commission suggested was this. Obligation was to be imposed
on Government to sell gold bars for all purposes internally or externally.
That was the intention of the Commission. That was the argument. When
the Commission proposed to demonetise the sovereign it should be remem-
bered, and it is of great importance, that the Commission had in its mind
this provision, nsmely, the obligation upon Government to sell gold both
for external as well as internal purposes. What does the Bill do? It cuts
at one of the options given by the Commission.

The Honourable Sir Bagil Blackett: May I interrupt the Honourable
Member? The Gold Btandard and Reserve Bank Bill exactly fulfils the
suggestion of the Currency Commigsion.’ If the Honourable Member.is
referring to the absence‘of the word ‘‘ gold ''—'‘ gold or curreney ''—i
clause b, I may inform him here and now that if he desires to re-insert
that, I should have no objection. '

Mr. N. 0. Kelkar: When we come to that.
The Honourable 8ir Basil Blackett: Quite.

Mr, N. 0. Kelkar: We are coming to that clause now.. My point was
that there has been a departure from the original conditions and the
Finance Member was, in my opinion, not justified in cutting out the
“sovereign. Taking the gold bullion and sovereign together, I think it is
obvious that from the point of view of convenience, gold coin is much
better than gold bullion, I cannot really see how odds end ends of gold
or chips that may be given to us by Government, say to-morrow or at
the period of maturity, for gold certificates—will be very helpful to the
people. People will certainly prefer coins in the place of these bits of
gold. The Commission say that there is no inconvenience as the sovereign
has been practically already demonetised as the legal value of the sovereign
was only Rs. 10, We have raised it to Rs. 13-5-4. If .its lower
value was an argument against demonetisation that argument has now
ceased. Then again, when it was at Rs. 10, you never demonectised it.
Why did not do it? You saw for yourself that it was a useless coin.
Nobodv would do any transactions with the coin. That was obvious.
That was apparent. And yet Government did not take any steps to de-
monetise the gold eoin then. Now that it has risen in value from Rs. 10
to Rs. 18-5-4, you are proceeding to demonetise it. If it remained legal
tender at a certain value when the exchange was 2s., certainly there is
greater reason that it should be allowed to remain a legal tender when it
has risen in value. It has been said again by the Commission that the
sovereign is a mere shadow. What is the substancc? The gold bullion
standard and the gold standard that is coming. When gold convertibility,
absolute and even for internal purposcs, will be established, then only will
the Indian people begin to realise the true basis of the stability of their
currency.: There is no stability at all for the present. In the meanwhile,
the sovereign should be allowed to.remain as it is- It will help and not
hinder the. possibility any more than before of the Indian people’realising
the true hasis of the stability of currency. This basis is gold by admission.
Admittedlv it -is gold. The sovereirr» whenever seen or handled will be
n reminder of the idec of this basis. Why loge it then? When you want
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{0 remind people of the basis of the stability namely, gold, then you had
better give them greater opportunities of handling a coin which will re-
mind them now and then of the gold basis of our currency. I have already
stated that the sovereign is regarded as something that will bind together
the Fmpire. Also, it has u recognised place in the currency fof a long
{ime both in England and in India, and 1 might say this also, t»hnjs we on
this side, we in India, have tried to appreciate the sovereign while Gov-
crnment have tried to depreciate the sovereign. And now when they try
to demonetise it, I warn them that it would be economic treason to elimi-
nate the rovereign from the currency constitution.

(Several Honourable Members then moved that the question be put,
and several other Honourable Members rore to speak.)

Mr. President: T think I had better adjourn the House if other Hon-
ourable Members wish to speak.

. The Honourable Sir Basil Blackett: I do appeal to you, Sir, to finish
this clause this evening.

Mr. President: I am willing to sit long.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Mu-
hammadan Rural): I may say, Sir, that the Mussalmans who are now
observing Ramzan cannot sit any longer after 6 .M.

Mr. President: The Chair is in a very difficult position. There is the
Finance Member on the one hand wanting to get through this clause.
On the other hand, there are other Honourable Members who desire to
speak, and there is also the closure moved. .

Mr. T. Prakasam: Only iwo gentlemen have spoken till now. T would
suggest that we should sit late.

Mr, President: If the House has no objection 1T am prepared to sit late.

The Honourable Sir Basil Blackett: T would suggest, Sir, that you
should acoept closure. This matter has been fully discussed.

Mr. President: 1 am afraid I cannot aceept ‘elosure at this stage on an
important question like this.

The Honourable Sir Alexander Muddiman (Home Member): If the
Chair is not prepared to accept closure I think there is nothing else to do
hut to adjourn row.

Mr. President: T am prepared to adjourn the meeting now.

. (Pandit Madan Mohan Malaviva then rose to speak.)

Mr, President: T understand the Honourable Member wants to make
n suggestion that there should he no sitting on Saturday. T should like to
have the views of the Government.

The Honourable Bir Alexander Muddiman: I should be verv glad to
speak on the matter- 1 thank vou for giving me an opportunity to do
go. The position is well known o the House. T myself notoriously do
not like a sitting on Saturday. 1 inny sy I have n great antipathy to it.
But I must confess that T feel sume surprise that the suggestions should
bhe made that this House should not sit on Saturday. We are now at
least two days behind our time even with this Bill. Government business
is in®an extremcly cormgested condition and I can see no prospect of this
fession being brought to a close unless we sit continuously®and steadily
on (Government business on all available davs including Saturday. There
are at least two days’ Goevernment business which aro already behind
time. This House has now heen dealing with fhis ﬂili.fur 3 days. . . .
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The Honourahle Sir Basil Blackett: 4 days.

The Honourahle Sir Alexander Muddiman: Four days snd has not
quite done two clauses. I therefore very earnestly request you, Sir, to
order & sitting on Saturday.

Pandit Madan Mohan Malaviya: Sir, it is very unusual for any of us
on this side to suggest that the Assembly should not sit on a particular
day. As you are aware, Bir, the Assembly very seldom sits on Baturdays.
This time it happens that there are two days, Holi holidays, and people
have to go to their homes. It is a very special oceasion with many people
and they want to go to their homes. Therefore they have made engage-
ments, partly of a religious charncter and partly of o social charac-
ter . .. ... '

Mr. President: Which Members?

Pandit Madan Mohan Malaviya: I am speaking of the Hindu Mem-
bers. This is a specigl occasion which occurs after a very long time and
in view of the fact that we are willing to sit even during the night, if
need be, I hope that you will kindly consider this us a very special ocea-
sion and I hope that my Honourable friend the Home Member will also
very _kindly agree 1o this request for the special reasons made on a specini
occasion.

The Honourable 8ir Alexander Muddiman: Sir, I regret I cannot take
the view of my Honourable friend. He refers to the fact that there are
iwo gazetted holidays. 1 may point out to him that the House is not
already sitting for two days. I believe I am correct in saying that the festival
in question is one which carries only one holiday in the Punjub. This
House is not sitting on two days ulready and in view of the state of Gov-
ernment business, very reluctantly I am unable to agree with my Honour-
able friend. 1t would give me great pleasure to agree with him.
Though I have no religious duties, I should be very glad to have some rest
from continuous attendance in this House which is a trial equally to
official Members as it is to non-official Members, If I oppose this ro-
quest it is merely in the interests of the disposal of public business.

Pandit Motilal Nehru: May I be nllowed to make a statement? Thero
is a general desire amonggt the Hindu Members in my Party that there
should be no sitting on Saturday on this important occasion. Whatever
the gazetted holidays may be, Saturday having never been consideréd
as o day on which this House sits, people have committed themselves to
"engagements and they will find it verv inconvenient to cancel those cn-
gagements. Therefore I support my Honourable friend, Pandit Madan
Mohan Malaviya, in his request that you may be pleased to have no
sitting on Saturday next. (Some Honourable Members: ‘' We can sit
on Sunday."’)

Mr. President: Honournble Members must he prepared to sit, the
whole of the next week, all the six days. (Several Honourable Members:
*‘Yes.'”) And they must also be prepared to sit a day or two in the week
after next (Several Honourable Members: ‘“Yes'), if ndvessary, It is
on that linderatn.nding that T adjourn this House till Monday morning, at
11 o'clock.

The Assembly $hen adjourned till Eleven of the Clock on Monday, the
218t March, 1927. « ° .
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